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 HOUSE  OF  THE  PEOPLE
 Monday,  26th  May,  952

 The  House  met  at  a  Quarter  Past  Eight
 of  the  Clock.

 (Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 DETENTION  oF  -M.  Ps.
 #155.  Shri  Velayudhan:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state  how  many  elected  Members  of
 the  State  Legislatures  or  Parliament
 of  India  are  still  under  detention?

 The  Parliamentary  Secretary  to  the
 Prime  Minister  (Shri  Satish  Chandra):
 According  to  the  information  available
 with  the  Government  of  India,  three
 Members  of  State  Legislatures  and  one
 Member  of  a  State  Electoral  College
 were  in  detention  on  9th  May  1952.

 Shri  Velayudhan:  Which  are  the
 State  legislatures  or  the  Electoral
 Colleges,  the  three  Members  of  which
 are  under  detention?

 Shri  Satish  Chandra:  There  is  one
 in  Saurashtra,  twe  in  Rajasthan  and
 one  Member  of  the  Electoral  College
 in  Tripura.

 Shri  Velayudhan:  Are  Government
 aware  that  two  Members  of  the  State
 Legislature  of  Travancore-Cochin  are
 under  detention?

 Shri  Satish  Chandra:  I  have  no
 information.  Probably  the  informa-
 tion  of  the  hon.  Member  is  slightly
 old.  These  are  the  only  persons  now
 under  detention,  as  far  as  I  know.

 Shri  Nambiar:  Are  Government
 aware  that  a  Member  of  the  State
 Legislature  of.  Hyderabad  was  arrest-
 ed  yesterday?

 Shri  Satish  Chandra:  I  have  no
 information  yet.
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 Shri  Gurupadaswamy:  Is  it  not  a
 fact  that  these  arrests  have  led  to  the
 violation  of  the  fundamental  rights?

 Mr.  Speaker:  Order,  order.
 Shri  P.  T.  Chacko:  May  I  know

 whether  it  is  the  policy  of  the  Gov-
 ernment  to  release  convicts  just  be-
 cause  they  are  elected  to  legislatures,
 because  two  of  the  people  who  have
 been  released  are  convicts?

 Shri  B.  S.  Murthy:  What  are  the
 reasons  for  the  detention  and  may  I
 know  whether  Government  have  taken
 any  action  in  sending  these  cases  be-
 fore  the  Advisory  Board?

 Shri  Satish  Chandra:  The  one  per- son  from  Saurashtra  is  H.  H.  the
 Thakursaheb  of  Dhrol,  who  is  suspect- ed  of  complicity  with  Bhupat,  the
 dacoit.  He  is  not  a  political  prisoner.
 The  two  others  in  Rajasthan  are
 Thakur  Kesar  Singh  and  Kumar  Devi
 Singh  of  Mandavi,  who  have  been
 detained  similarly  on  suspicion  of
 harbouring  dacoits.  The  one  person in  Tripura  is  not  actually  a  Member
 of  a  State  legislature.  He  is  a  Mem-
 ber  of  the  State  electoral  college  and
 is  a  Communist.  His  case  is  pending before  the  Advisory  Board  and_  he

 *might  be  released  if  the  Board  so
 decides.

 Shri  Jangde:  May  I  know  how  many
 M.Ps.  and  M.L.As.  are  working  under-
 ground?

 Shri  Satish  Chandra:  I  think  all
 M.Ps.  and  M.L.As.  are  supposed  _  ६०
 work  overground.

 NAvAL  AIR  STRIPS
 7156.  Dr.  Ram  Subhag  Singh:  (a) Will  the  Minister  of  Defence  be  pleased to  state  whether  Government  propose to  establish  at  the  naval  establish-

 ment,  Cochin,  a  naval  air  strip  able  to take  naval  squadrons  from  ships?
 (b)  If  so,  when  do  Government

 propose  to  establish  it?
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 The  Minister  of  Commerce  and Industry  (Shri  T.  T.  Krishnamachari):
 qa)  It  is  intended  to  take  over  the
 existing  airfield  at  Cochin  and  com- mission  it  as  an  Indian  Naval  Station.

 (b)  No  firm  date  can  yet  be  given, but  it  is  hoped  to  take  over  the  air-
 field  about  September,  1952.

 Dr.  Ram  Subhag  Singh:  How  do
 Government  propose  to  get  the  naval
 aircraft  personnel  trained?  Will  they
 be  sent  to  foreign  countries  or  do
 Government  propose  to  establish  a
 aaval  centre  here?

 Shri  T.  T.  Krishnamachari:  The
 idea  behind  this  Cochin  training station  is  to  serve  the  purpose  of
 training  naval  personnel,  as  the  hon.
 Member  envisages.  As  to  whether
 they  nave  to  be  sent  abroad  for  fur-
 ther  training  is  a  matter  which  will
 be  considered  after  the  initial  train-
 ing.

 Dr.  Ram  Subhag  Singh:  Is  it  a  fact that  some  naval  aircraft  have  been
 ordered  to  be  purchased?

 Shri  T.  T.  Krishnamachari:  Yes,  for
 the  purpose  of  training  a  fleet  re-
 quirement  unit  is  necessary.  Certain

 \aircraft  have  been  ordered  to  be
 purchased  and  I  think  the  deal  is  in course  of  completion.

 Dr.  Ram  Subhag  Singh:  How  soon
 do  Government  expect  that  these
 aircrafts  will  be  received  here?

 Shri  T.  T.  Krishnamachari:  I  am
 not  in  a  position  to  give  the  exact time  but  it  is  expected  that  operations so  far  as  the  training  station  is  con- cerned  will  commence  sometime  in
 September  this  year.

 Shri  B.  S.  Murthy:  May  I  know
 whether  similar  facilities  will  be  pro- aided  in  the  Visakhapatnam  harbour?

 Shri  T.  T.  Krishnamachari:  I  re-
 quire  notice,

 DROUGHT  AFFECTED  AREAS
 #157,  Dr.  Ram  Subhag  Singh:  Will the  Minister  of  Defence  be  pleased  to state  the  area  or  areas  in  the  different States  of  the  country  where  Army personnel  have  been  used  _  since

 January,  95l  for  digging  wells  and tanks  for  providing  water  to  the drought-affected  people  and  cattle?
 The  Minister  of  Commerce  and

 Industry  (Shri  T,  T.  Krishnamachari): Rayalaseema  in  Madras  State.
 Dr.  Ram  Subhag  Singh:  How  many wells  and  tanks  have  been  construct- d  by  the  army  personnel?

 26  MAY  952  Oral  Answers  82

 Shri  T.  T.  Krishnamachari:  The
 work  was  started  during  the  first
 week  of  April  and  the  work  turned
 out  up  to  the  9th  May  is  35  wells
 deepened  and  the  work  on  6  wells
 is  in  progress.

 Seth  Govind  Das:  Is  it  proposed that  this  work  would  be  done  im  other
 States  also?

 Shri  T.  T.  Krishnamachari:  The
 question  has  to  be  decided  according
 to  the  nature  of  the  contingencies
 that  develop.

 Shri  T.  Subrahmanyam:  Is  the  work
 in  Rayalaseema  proceeding?

 Shri  T.  T.  Krishnamachari:  Not
 unless  conditions  have  supervened
 which  have  made  it  impossible  for
 the  work  to  be  carried  on  or  have
 made  it  unnecessary.

 Shri  Jangde:  May  I  know  whether
 Government  intends  to  send  army
 personnel  to  work  in  the  Sundarban
 area  also?

 Shri  T.  T.  Krishnamathari:  I  do
 not  think  the  proposal  is  before  the
 Government.

 Shri  B.  Shiva  Rao:  Will  Govern-
 ment  consider  placing  on  the  Table
 of  the  House  a_  detailed  statement
 showing  the  actual  work  done  by  the
 army  authorities  im  the  Rayalaseema
 area?

 Shri  T.  T.  Krishnamachari:  I  shall
 convey  the  request  to  the  hon.  Defence
 Minister.

 ARTIFICIAL  LIMBS  CENTRE
 #158.  Shri  M.  L.  Dwivedi:  (a)  Will

 the  Minister  of  Defence  be  pleased to  state  if  the  Artificial  Limbs  Centre
 of  India  is  capable  of  meeting  the  re-
 quirements  both  military  and  civil  of
 the  country?

 (b)  How  many  disabled  soldiers  and
 other  persons  have  so  far  been  bene-
 fited  by  such  limbs?

 (c)  Is  the  Centre  likely  to  be  ex-
 panded?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 (a)  The  Artificial  Limb  Centre,  Poona
 is  capable  of  meeting  the  present
 peace  time  requirements  of  the  mili-
 tary  and  also,  to  a  certain  extent,  of
 the  civil

 (b)  Disabled  soldiers
 lians.  272,

 (c)  There  is  no  immediate  proposal to  do  so  but  civil  requirements  are

 1893.  Civi-
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 being  ascertained  through  State  Gov-
 ernments,  and  the  question  will  be
 considered  on  receipt  of  their  replies.

 Shri  M.  L.  Dwivedi:  May  I  know
 if  the  work  is  being  done  for  the
 benefit  of  the  civilian  population?

 Shri  T.  T.  Krishnamachari:  At  the
 present  moment  the  monthly  alloca-
 tion  between  the  civil  and  military  is
 in  the  region  of  20  for  civil  and  50
 for  military  personnel  and  to  that
 extent  the  facilities  will  be  available
 gor  the  civil  population.

 Shri  Jangde:  Where  is  the  centre
 situated?

 Shri  T.  T.  Krishnamachari:  Poona.
 Shri  S.  N.  Das:  What  is

 we
 number

 of  pending  cases,  both  military  and
 civil,  which  are  still  to  be  executed?

 Shri  T.  T.  Krishnamachari:  I  have
 not  got  the  information  with  me.

 Shri  T.  S.  A.  Chettiar:  The  hon.
 Minister  stated  that  the  allocation  is
 50  to  20  as  between  the  military  and
 civil  personnel.  May  I  know  whether
 the  needs  are  met  as_  they  come  or
 they  actually  fix  fifty  cases  for  the
 military  and  20  for  civil?

 Shri  T.  T.  Krishnamachari:  I  am
 not  in  a  position  to  say  exactly  how
 it  is  operated  but  apparently  it  is  a
 continuing  process.  The  work  may
 last  over  a  month,  for  people  have
 to  be  treated  as  it  is  a  question  of
 fitting  limbs.  But  if  the  treatment
 has  to  be  continued,—and  the  question
 of  making  artificial  limbs  takes  time—,
 naturally  they  will  not  be  sent  out
 merely  because  the  number  of  civi-
 pens

 exceeds  the  quota  allotted  to
 em.

 NAVAL  TRAINING  SCHOOL,  COCHIN
 #159,  Shri  B.  R.  Bhagat;  Will  the

 es
 of  Defence  be  pleased  to

 state:
 (a)  whether  the  first  phase  of  the

 naval  training  school  at  Cochin  is
 completed;  and

 (b)  if  so,  when  the  second  phase  is
 Proposed  to  be  started?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari): (a)  and  (b).  Training  is  already  going on  at  the  Naval  Training  School  in
 Cochin  in  temporary  structures  erect-
 ed  during  the  war.  It  is  the  construc-
 tion  of  permanent  accommodation
 which  is  being  carried  out  in  phases.

 The  first  phase  of  construction  of
 Permanent  buildings  will  be  complet-
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 ed  by  March  953  and  the  second
 phase  is  scheduled  to  commence:  during
 Ag

 current  financigi  year,  ie.,  1952-

 Shri  8.  R.  Bhagat:  What  is  the
 number  of  trainees  that  are  under-
 going  training  there?

 Shri  T.  T.  Krishnamachari:  The
 provision  is  ultimately  for  about  320. I  am  not  in  a  position  to  say  exactly
 how  ‘many  people  have  been  sent  for
 training.

 Shri  B.  R.  Bhagat:  May  I  know  how the  selection  is  made?
 Shri  T.  T.  Krishnamachari:  Presum-

 ably  the  selection  must  be  made  on
 the  same  basis  on  which  naval  cadets are  taken  up  or  existing  personnel are  deputed  for  purposes  of  training for  fitting  them  for  superior  posts.

 Shri  Kakkan:  May  I  know  whether
 Government  are  giving  scholarships to  students  or  are  giving  lump  sum
 grants  to  the  Naval  Training  School?

 Shri  T.  T.  Krishnamachari:  I  have
 not

 Bot
 the  information  at  my  dis-

 posal.
 Shri  K.  G.  Deshmukh:  Are  there

 any  other  similar  schools  in  the  coun- try  and,  if  so,  where  and  how  many?
 Shri  T.  T.  Krishnamachari:  I  think at  the  moment  Cochin  is  the  only  one that  is  functioning.

 ute
 Shri  Velayudhan:  May  I  know

 whether  the  school  has  already  been
 opened  or  whether  it  is  only  the  build-
 ings  that  are  under  construction?”

 Shri  T.  T.  Krishnamachari:  ‘I  have already  answered  that  question:
 “Training  is  already  going’  on  at‘

 the  Naval  Training  School  in
 Cochin  in  temporary  structures erected  during  the  war.”
 Shri  Datar:  May  I  know  the  period of  training?  en
 Shri  T.  T.  Krishnamachari:  I  should

 like  to  have  notice.
 LABOUR  IN  DEFENCE  INSTALLATIONS

 *I60.  Shri  Hukam  Singh:  Will’  thé
 Minister

 of  Defence  be  pleased  to
 state:  ‘+

 (a)  whether  any  committee  of  in: quiry  was  appointed  by  Governmént in  September  950  to  investigate  and'
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 report  on  certain  grievances  relating
 to.  labour  in  defence  installations;  and

 (b)  if  so,  has  any  report  been  re-
 ceived  from  this  committee?

 Minister  of  Co
 yeameroe  and

 ‘In-
 dustry  (Shri  T.  hari):
 (a)  Yes.

 (b)  No,  Sir,  not  yet.
 Shri  Hukam  Singh:  Have  any  of

 those  grievances  that  the  labour  had
 been  removed  subsequently?

 Shri  T.  T.  Krishnamachari:  The
 question  is  in  relation  to  the  Com-
 mittee  that  has  been  appointed.  The
 grievances  must  be  innumerable  and
 as  we  are  not  dealing  with  any  speci-
 fic  set  of  grievances  I  am  unable  to
 answer  the  question.  But  the  question
 really  relates  to  the  Committee  that
 has  been  appointed  to  “investigate
 and  report  on  certain  grievances”—
 that  is  the  wording  of  the  question  of
 the  Member

 Shri  Hukam  Singh:  What  was  the
 labour  situation  in  these  Defence
 installations  during  1951-52?

 Mr.  Speaker:  It  is  too  vague  a
 question  to  be  put.  I  do  not  propose
 to  allow  it.

 Shri  B.  S.  Murthy:  Will  the  Gov-
 ernment  call’  for  an  interim  report?

 Shri  T.  T.  Krishnamachari:  It  _rais-
 es  a  very  wide  question.  Unfor-
 tunately,  this  Committee  has  had
 certain  setbacks.  The  Committee
 was  appointed  with  a  Chairman  and
 two  other  members.  The  Chairman
 died  and  the  question  of  how  the  Com-
 mittee  should  proceed  with  its  work
 is  one  that  was  debated  upon:  whe-
 ther  they  should  reconstitute  the
 Committee  or  appoint  a  Chairman  or
 ask  the  existing  members  to  carry  on.
 All  these  details  had  to  be  settled  and
 they  were  settled  in  consultation  with
 the  unions  concerned.  At  the  moment
 the  unions  have  agreed  and  the  Gov-
 ernment  have  decided  that  the  two
 members  should  carry  on  with  the
 work  of  the  Committee.  There  is  no
 question  of  an_  interim  report—we
 expect  the  report  to  be  available  be-
 fore  the  end  of  the  year

 ELECTION  PETITIONS

 *161,  Shri  Hukam  Singh:  Will  the
 Minister  of  Law  be  pleased  to  state:

 (a)  the  number  of  election  peti-
 tions  received  by  the  Central  Elec-
 tion  Commission  in  respect  of  (i)  Par-
 liamentary  elections,  (ii)  elections  to
 State  Assemblies;  and
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 (b)  the  number  of  Tribunals  ap-
 pointed  so  far?

 The  Parliamentary  Secretary  to  the
 ‘Prime  Minister  (Shri  Satish  Chandra):

 (a)  A  statement  showing  the  number
 of  election  petitions  received  upto  the
 20th  May,  952  in  respect  of  Parlia-
 mentary  elections  and  Elections  to  the
 State  Legislative  Assemblies  distribut-
 ed  Statewise  is  laid  on  the  Table  of
 the  House.  [See  Appendix  I,  annex-
 ure  No.  42].

 (b)  So  far  seven  Tribunals  have
 been  set  up  by  the  Election  Commis
 sion’  and  twenty-three  election  peti-
 tions  (five  in  respect  of  Parliamentary
 Elections  and  8  in  respect  of  Assemb-
 ly  Elections)  have  been  allotted  to
 them  for  trial.

 Shri  Hukam  Singh:  May  I  know
 whether  the  Government  propose
 prescribing  any  time-limit  for  the
 election  tribunals  to  finish  their  work?

 Shri  Satish  Chandra:  That  is  a
 matter  within  the  jurisdiction  of  the
 Election  Commission

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  the  tribunals  which  have
 been  formed  are  intended  to  serve  any
 particular  State  or  they  are  formed
 on  the  basis  of  petitions?

 Shri  Satish  Chandra:  In  fact,  there
 is  a  separate  tribunal  for  each  peti-
 tion,  though  in  some  cases  the  mem-
 bers  of  the  tribunals  may  be  the  same
 for  different  petitions.  According  to
 the  Act  one  tribunal  is  appointed  for
 each  petition.

 Shri  M.  L.  Dwivedi:  May  I  know
 whether  any  petition  has  been  filed
 with  the  Election  Commission  with
 reference  to  Articles  02  and  103?  «

 Mr.  Speaker:  How  does  it  arise  out
 of  this?

 Shri  M.  L.  Dwivedi:  Regarding
 qualification.

 Mr.  Speaker:  But  the  hon.  Member
 is  referring  only  to  disqualification.

 Shri  Jangde:  What  are  the  States
 where  these  tribunals  have  been
 appointed?

 Mr.  Speaker:
 question.

 ENGINEERING  AND  TECHNICAL
 INSTITUTIONS

 *162.,  Shri  Hukam  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 ca)  the  number  of  recognised  Engi-
 necring  and  Technical  Institutions  in

 Order,  order.  Next



 ‘187  Oral  Answers

 the  country  which  offer  degree  and  dip-
 loma  courses  to  the  students;  and

 (b)  the  number  out  of  (a)  that  re-
 ceived  financial  assistance  from  the
 Government  of  India  during  the  year
 1951-52,  and  the  amount  of  such  assist-
 ance?
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 [The  Minister  of  Education,  Natural
 Resources  and  _  Scientific
 (Maulana  Azad):  (a)  The  available
 information  shows  that  there  are  327
 institutions  which  offer  degree  and
 diploma  courses  in  Engineering  and
 Technological  subjects.

 (b)  Three  institutions  are  wholly
 financed  by  the  Central  Government.
 Seventeen  other  institutions  received
 financial  assistance  amounting  to
 Rs.  +1,00,25,099  from  the  Central  Gov-
 ernment  during  1951-52,  A  sum  of
 Rs.  13.09,000  was  paid  in  addition  as
 interest-free  loan,for  the  construction
 of  hostels.]

 Shri  B.  Shiva  Rao:  With  reference
 to  the  answer  to  part  (b)  of  the
 question  may  I  ask  the  hon.  Minister
 of  Education  whether  he  has  .examin-
 ed  the  personnel  of  the  Committee
 which  recommends  financial  assistance
 from  the  standpoint  of  ensuring  ade-
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 quate  representation  for  the  different
 States  of  the  country  in  that  Com
 mittee?

 prine  3S  phen  reyl  :  ०)  Ul

 so  ७०  is  LST  STG  oS  Eye

 all  JAKS  wikla.  ps  7  os

 yam  dle  Bee  ४  onl  £  yd

 wt  ी  colo  ere  9३  %

 oo  के  फलते  नए  rs  _«हींआगो
 2  sy  aL.  §  L-Laryyf  ely.
 fy  apilla  2  Gly  US  ypbde  ol  5

 sh  449  99  रसे  9)  Sel

 ७४४  AS  69  )३  gpl  £  ०७  कै  a)
 “2  st  we  १३  dey

 [Maulana  Azad:  The  hon.  Member
 is  aware  an  All  India  Council  has
 been  set  up.  All  matters  concerning
 the  technical  institutions  are  placed before  that  Council.  They  conduct
 full  inquiry  into  the  recommenda-
 tions  received  in  respect  of  the  various
 institutions  and  afterwards  submit
 their  recommendations  to  the  Govern-
 ment  who  accept  them.  The  financial
 assistance  amounting  to  Rs.  -1,00,25,099
 mentioned  in  answer  to  the  question
 has  been  determined  on  this  very
 basis.]

 Shri  B.  Shiva  Rao:  My  point  is  this.
 Is  it  a  fact  that  at  present  out  of
 about  nineteen  or  twenty  members  of
 that  Committee,  eight  are  from  Cal-
 cutta  and  meetings  of  the  Committee
 are  always  held  in  Calcutta?

 woe  S  had  : obf  U-
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 (Maulana  Azad:  The  term  of  the
 Committee  has  expired.  A  new
 Board  is  being  constituted  now.]

 SMALL  SCALE  AND  COTTAGE  INDUSTRIES
 #163.  Shri  B.  K.  Das:  Will  the  Minis-

 ter  of  Natural  Resources  and  Scientifie
 Research  be  pleased  to  state:

 (a)  what  products  have  been  found
 suitable  for  small  scale  and  cottage  in-
 dustries  as_a  result  of  experiments  car-
 ried  out  in  the  National  Chemical
 Laboratory  at  Poona;
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 (b)  whether  these  results  have  been
 given  publicity;  and

 (c)  whether  individuals  and  indus-
 ial  concerns  have  taken  or  are  taking

 tdvantage  of  the  results  obtained?
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 edakghel  CGI  ०  (#)
 -alSlo  dp  (न  5  Unth

 Kasha.  gt  pe  (०  ५  «०  cm!

 (The  Minister  of  Education,  Natural
 Resources  and  Scientific  Research
 (Maulana  Azad):  (a)  The  National
 Chemical  Laboratory  at  Poona  has
 selected  about  27  items  for  demonstra-
 tion  as  being  suitable  for  small  scale
 and  cottage  industries.  A  statement
 listing  these  items  is  placed  on  the
 Table  of  the  House.  [See  Appendix
 I,  annexure  No.  43.]

 (b)  The  processes  are  demonstrated
 to  all  persons  visiting  the  National
 Chemical  Laboratory.  These  number
 about  15,000  every  year.  Details  of
 processes  are  also  supplied  to  indivi-
 duals,  organisers  of  refugee  colonies,
 Departments  of  Industries  of  States
 and  Government  institutions  engaged
 in  the  development  for  industries  on
 sma  scale.

 (c)  Yes,  Sir.  A  list  of  firms  and
 individuals  utilising  certain  processes
 developed  at  the  National  Chemical
 Laboratory  is  placed  on  the  Table  of
 the  House.  [See  Appendix  I,  annexure
 No.  43.]

 Shri  B.  K.  Das:  From  the  statement
 I  find  that  out  of  the  27  products  that
 have  been  selected  by  the  Laboratory,
 only  5  are  being  tried  by  different
 industrial  organisations.  May  I  know
 why  others  have  not  found  favour
 with  the  Laboratory  or  the  industrial
 concerns?

 कल  4g lbs  ४  ०  SSI

 Sym  ed  se  हाय  Gl  ye  Sf  »

 ि  (3३७  ae!  piel  et  &  oe
 छे  Eat  OV  थ  pd  ory  ०२

 ts  cel  YS  yr  se  2

 -a  unl
 [Maulana  Azad:  It  does  not  mean

 that  processes  in  respect  of  only  five
 items  have  proved  successful.  The
 fact  is  that  those  five  products  have
 actually  come  to  be  used  by  certain firms.  Efforts  are  being  made  in
 respect  of  other  products  also.]

 Shri  B.  K.  Das:  May  I  know  which
 is  the  agency  to  see  whether  these
 products  could  be  sound  from  the
 financial  and  business  point  of  view?
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 ceded!  LUI  gud:  olsf  Dye
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 2  2  le  ०४  he  »  ole
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 [Maulana  Azad:  The  creation  of  a

 separate  agency  has  not  been  consider-
 ed  necessary.  All  aspects  of  the
 items  ‘SO  selected  are  thoroughly
 examined  and  only  then  they  are  put
 up  for  demonstration.]

 Shri  Neswi:  With  reference  to  part
 (b),  may  I  know  in  how  many  langu-

 ages  the  results  are  published  for  the
 oenefit  of  the  public?

 NS]  yo  gi  cel:  of  पहिए

 चैनी  ल्प्ग्ग्प्य  Ute
 {Maulana  Azad:  So  far  they  are

 published  in  English  only.]
 Shri  Neswi:  But  there  are  so  many

 languages  as  important  as  English  or
 even  more  important.  _

 Mr.  Speaker:  Order,  order.
 entering  into  an  argument  now.

 Shri  B.  K.  Das:  May  I  know  whether
 the  Laboratory  gives  an  idea  about
 the  investment  that  may  be  necessary in  each  case  and  also  whether  it
 advises  whether  the  proposition  may
 be  sound  from  the  business  point  of
 view?

 He  is

 थि  oo  a  (७  :  जप  Uy.

 |e  cel  yt  करि  ०7  +  ०४)  ००००

 फीड  bo  Byte  थ
 (Maulana  Azad:  Yes,  both  these

 considerations  receive  our  attention
 before  advice  is  given  in  the  matter.]

 Dr.  P.  S.  Deshmukh:  May  I  know if  it  is  a  fact  that  a  cooker  which  can be  worked  on  sun’s  rays  has  been
 evolved  and  if  so,  whether  it  has  been
 a

 in  Poona  or  in  any  other
 ace?

 ©  Cpl  ce  ४३३  (३३४३४  :  off  UY,

 ute  GH  oS
 (Maulana  Azad:  No,  it  has  nothing to  du  with  Poona.]
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 Estimates  COMMITTEE
 #164,  Shri  B.  R.  Bhagat:  Will  the

 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  the  recommendation  of
 the  Estimates  Committee  (Fifth  Re-
 port)  regarding  the  appointment  of  a
 suitable  Indian  Engineer  as  an  under-
 study  to  the  present  American  Chief
 Engineer  has  been  examined  by  Go-
 vernment;  and

 (b)  if  so,  whether  any  decision  has
 been  taken  in  the  matter?

 The  Minister  of  Planning  and  River
 Valley  Schemes  (Shri  Nanda):  (a)
 The  recommendation  is  under
 examination  of  Government.

 (b)  No  decision  has  yet  been  taken.

 Shri  B.  R.  Bhagat:  May  I  know  for
 what  period  the  Chief  Engineer  has
 been  appointed?

 Shri  Nanda:  For  three  years.
 Shri  B.  R.  Bhagat:  How  long  has  he

 been  working?
 Shri  Nanda:  It  could  not  have  been

 for  a  very  long  period,  but  I  have  not
 got  the  precise  duration.

 Shri  8.  R.  Bhagat:  Is  the  hon.
 Minister  in  a_  position  to  state  the
 reaction  of  the  Government  to  this
 recommendation  that  the  under-study
 to  the  present  Chief  Engineer  should
 be  appointed  as  soon  as  possible  so  that
 no  valuable  time  may  be  lost,  as  it  is
 now  quite  some  time  since  the  Chief
 Engineer  has  been  working?

 Mr.  Speaker:  Order,
 Question.

 order.  Next

 0.  प्र.  C.
 #165.  Shri  B.  R.  Bhagat:  Will  the

 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  the  recommendation
 of  the  Estimates  Committee  (Fifth Report)  regarding  the  reconstitution
 of  the  D.V.C.  so  as  to  include  a  quali-
 fied  Engineer  and  a  financial  expert
 besides  an  administrator  has  been
 examined  by.  Government;  and

 (b)  if  so,  what  decision  has  been
 taken  by  Government  on  the  recom-
 menda'

 The  Minister  of  Planning  and  River
 Valley  Schemes  (Shri  Nanda):  (a) The  recommendation  is  under  exami-
 nation  of  Government.

 (b)  No  decision  has  yet  been  taken.
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 Shri  B.  R.  Bhagat:  May  I  know
 what  is  the  position.  in  a  Corporation
 of  this  nature,  of  the  Financial  Adviser
 and  the  Chief  Engineer  and  how  are their  views  taken  into  account  in
 determining  the  policies  of  the
 Corporation?

 Shri  Nanda:  At  different  stages,
 different  views  have  been  expressed.
 The  whole  question  is  under  examina-
 tion  and  a  decision  will  be  taken  soon.

 Shri  B.  R.  Bhagat:  During  the  last
 Budget  Session  the  hon.  Minister  gave
 an  assurance  that  the  Financial
 Adviser  will  be  consulted  at  each
 stage.  Is  the  hon.  Minister  in  a  posi-
 tion  to  state,  or  lay  before  the  House
 a  statement,  showing  in  what  way
 during  the  last  one  year  the  views  of
 the  Chief  Engineer  and  the  Financial
 Adviser  have  been  taken  into  account
 he  due  consideration  was  given  to

 em?
 Shri  Nanda:  In  my  _  opinion,  the

 question  put  by  the  hon.  Member  just
 now  covers  a  much  wider  range  than
 would  appear  to  be  within  the  scope
 of  his  original  question.  Still,  as  I
 said,  the  information  will  be  supplied
 along  with  the  answer  to  the  question
 as  promised.

 Mr.  Speaker:  Next  question.
 UNESCO

 *I66.  Dr.  Ram  Subhag  Singh:  Will
 oe  eet

 of  Education  be  pleased

 (a)  whether  it  is  a  fact  that  the
 United  Nations  Educational,  Social
 and  Cultural  Organization  is  shortly
 going  to  open  a_  fundamental  educa- tion  Centre  in  Mysore;  and

 (b)  if  so,  whether  the  whole  of  the
 expenditure  of  that  Centre  will  be
 borne  by  the  UNESCO?

 Uxee  e  esse!  uf  pene
 UY)  om)  aa,  ou  eye

 थ्  (el)  :  (off

 एन्टी  ७8३  com  a  ४  Slee  (st)
 ए

 {The  Minister  of  Education,  Natural
 Resources  and  Scientific  Research
 (Maulana  Azad):  (a)  No.

 (b)  Does  not  arise.]
 RIVER  VALLEY  PROJECTS

 *167.,  Shri  Jhunjhunwala:  @)  Will
 the  Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state
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 what  is  the  additional  total  quantity of  foodgrains  which  will  be  produced
 as  a  result  of  different  River  Valley
 Projects  in  India  during  the  next  five
 years  and  what  will  be  its  percentage
 to  the  total  produce?

 (b)  What  will  be  the  annual
 duction  under  different  River  ४ ay Projects  during  the  same  period?

 The  Minister  of  Planning  and  -River
 Valiey  Schemes  (Shri  Nanda):  (a)
 and  (b).  The  information  is  being
 collected  and  will  be  placed  on  the
 Table  of  the  House  as  soon  as  possible.

 TIBETANS  IN  INDIA

 #168.  Shri  S.  C.  Samanta:  Will  the

 Minister
 of  Home  Affairs  be  pleased

 (a)  whether  it  is  a  fact  that  500
 Lamas  and  300  beggars  from  Tibet
 crossed  into  the  Indian  _  territory
 through  Sikkim  last  year;

 (b)  if  so,  how  many  of  them  have
 been  registered  as  foreigners  and  how

 pad
 as  temporary  residents  in  India;

 (c)  how  many  Tibetans  are  arriving
 in  India  daily  and  how  many  .  are
 going  back  daily  since  January,  ‘19527

 The  Parliamentary  Secretary  to  the
 Prime  Minister  (Shri  Satish  Chandra):
 (a)  244  Lamas  and  385  beggars  en-
 tered  India  from  Tibet  through  Sikkim
 during  the  year  95l.

 (b)  All  of  them  were  registered  as
 foreigners.

 (९)  During  the  period  January  to
 April  1952,  the  daily  average  figure
 of  arrivals  was  23  and  that  of  depar-
 tures  39.

 Shri  S.  C.  Samanta:  May  I  know
 whether  there  was  this  registration
 system  when  these  Tibetans  first  en-
 tered  the  Indian  territory?

 Shri  Satish  Chandra:  All  the  Tibet-
 ans  entering  India  have  to  register
 themselves  under  the  Registration  of
 Foreigners  Rules,  939  Act  at  the  place
 cf  entry  and  from  there  we  collect  the
 figures.

 Shri  8.  ¢.  Samanta:  May  I  know
 whether  there  are  any  businessmen
 amongst  the  persons  who  have  come?

 Shri  Satish  Chandra:  The  persons
 who  have  come  are  generally  speaking
 bona  fide  businessmen.

 Dr.  P.  S.  Deshmukh:  May  I  know
 what  steps  are  being  taken  to  protect
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 the  interests  of  the  Indian  beggars  in
 the  territories  where  these  beggars
 have  entered?

 Mr.  Speaker:  Order,  order.
 Shri  Namdhari:  May  I  know  whe-

 ther  any  of  these  people  were  Com-
 munists?

 Mr.  Speaker:  He  said  they  are  ona
 fide  merchants.

 Shri  A.  C.  Guha:  May  I  know  whe-
 ther  the  Government  has  any  informa-
 tion  as  to  whether  there  is  any  in-
 crease  in  the  number  of  Tibetans  en-
 tering  India  from  what  has  been  the
 usual  for  some  years?

 Shri  Satish  Chandra:  I  have  already
 said  that  there  is  a  movement  back  tc
 Tibet.  Many  people  who  had  arrived
 in  the  previous  years  are  going  back
 for  the  last  one  year.  The  number
 of  daily  arrivals  is  22  whereas  the
 number  of  departures  is  39.

 Shri  Veeraswamy:  May  Il  know
 whether  the  Government  of  India  is
 going  to  launch  any  plan  to  eradicate
 beggary  from  our  country?

 Mr.  Speaker:  It  is  no  use  putting such  wider  questions  on  this  question.
 Shri  Nambiar:  May  I  know  whe-

 ther  the  Government  of  India  are
 having  good  and  friendly  relations
 with  Tibet  and  the  Tibetan  people?

 Shri  Satish  Chandra:  Yes,  Sir.
 Mr.  Speaker:  It  need  not  be

 answered;  it  does  not  arise.
 “Grow  More  Foop”  CAMPAIGN

 #169,  Shri  8.  C.  Samanta:  Will  the
 bead

 of  Defence  be  pleased  to

 (a)  what  are  the  contributions  of
 the  Army  to  the  ‘Grow  More  Food’
 campaign;

 (b)  how  many  acres  of  land  were
 cultivated  by  them  and  what  was  the
 aa

 of  production  (year  by  year);

 (c)  the  percentage  of  the  Army
 Personnel  that  took  to  cultivation  to
 help  the  Campaign?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  and  (b).  As  a  result  of  the  ‘Grow
 More  Food’  campaign.  the  Army  has
 cultivated  21,966  acres  of  land  and
 ya

 8,922  tons  of  crop  till  the  end
 oO
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 The  figures  year  by  year  are  as
 follows:—

 Year  Acrescultiv®ted  Production
 From  (13-8-49

 to  81-12-49,  8,410,  acres  ‘1122  tons
 950  6,539  2,950,  oe
 95]  7,017  4,850-  ow

 (c)  All  Army  units/personnel  locat-
 ed  in  non-operational  areas  take  part
 in  the  ‘Grow  More  Food’  campaign.

 Shri  S.  C.  Samanta:  May  I  know,
 Sir,  when  the-military  personnel  en-
 gage  themselves  in  this  cultivation
 work?

 Shri  T.  T.  Krishnamachari:  It  is
 rather  difficult  to  answer  a  question
 like  that.  Seasons  determine  when
 they  start  cultivating.  In  fact,  they
 cultivate  this  land  during  their  spare
 time  without  detriment  to  their
 normal  duties.

 Shri  S.  C.  Samanta:  May  I  know,
 Sir,  whether  the  military  personnel
 who  engage  themselves  in  the  “Grew
 More  Food’  Campaign  are  being
 compen

 from  the  ‘Grow  More

 Shri  T.  T.  Krishnamachari:  Not
 that  I  know  of.

 Shri  Bogawat:  May  I  know  the
 expenditure  incurred  on  this?

 Shri  T.  T.  Krishnamachari:  This  is
 being  financed  from  regimental  funds
 and  does  not  affect  public  accounts. All  receipts  are  also  credited  to
 regimental  funds.  So,  we  are  not  in
 a  position  to  give  any  information.

 Shrimati  Renu  Chakravartty:  May
 I  know  the  nature  of  the  land  that  is
 being  cultivated  by  the  army  person-
 nel—that  is  the  ownership  of  the  land
 —is  it  governmental  land  or  land
 owned  by  private  persons?

 Shri  T.  T.  Krishnamachari:  Presum-
 ably  Government  land.

 Shrimati  Renu  Chakravartty:  May I  know  what  is  the  cost  of  production
 per  maund  by  the  army?

 Shri  T.  T.  Krishnamachari:  As  I
 said,  it  is  not  a  matter  which  comes
 into  government  accounts.  The  ‘Grow
 More  Food’  campaign  is  financed  from
 regimental  funds  and  the  receipts  are
 also  credited  to  the  funds.  So  the
 cost  does  not  come  out,  of  the  Consoli-
 dated  Fund.  Therefore,  Government
 have  no  information.
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 Mr.  Speaker:  Her  point  is.  the  army
 must  have  calculated  what  the  cost
 per  maund  is.  Can  he  give  that
 information?

 Shri  T.  T.  Krishnamachari:  I
 ae sorry  I  have  not  got  that  information.

 CoLomso  PLAN
 #170,  Shri  S.  0.  Samanta:  Will  the

 Minister  of  Fimance  be  pleased  to
 state

 (a)  how  much  has  been  allocated  to
 the  Government  of  India  and  how
 much  has  been  received  up  to  3lst
 March,  1952,  according  to  the  Colombo
 Plan;

 (b)  how  this  sum  has  been  distribut-
 ed  in  India;

 (c)  how  much  of  this  sum  is  in  the
 form  of  grants  and  how  much  as
 loans;  and

 (d)  the  development  and  industrial
 ‘undertakings  launched  so  far?

 The  Minister  of  State  for  Finance
 (Shri  Tyagi):  (a)  and  (c).  A_state-
 ment  is  laid  on  the  Table  of  the  House.
 {See  Appendix  I,  annexure  No.  44.)

 (b)  and  (da).  The  contribution  of
 the  donor  Governments  has  _  been
 received  mainly  in  the  form  of
 wheat.  The  sale  of  the  wheat  has
 given  rise  to  local  funds  and
 these  local  funds  are  being—  utilis-
 ed  on  development  schemes  in  the
 public  sector  selected  in  consultation
 with  the  donor  Government  concerned
 where  this  procedure  has  been  agreed
 upon.  In  the  case  of  Canada  the  local
 funds  are  being  utilised  to  assist  the
 construction  of  the  Mayurakshi  Dam
 in  West  Bengal.  The  projects  for
 which  the  local  funds  obtained  from
 the  sale  of  Australian  wheat  would  be
 utilised  are  stil]  under*  consideration.
 Apart  from  wheat,  the  supply
 equipment  by  the  Canadian  Govern-
 ment  for  a  Road  Transport  project  is
 also  under  consideration.  The  cash
 contribution  of  the  New  Zealand  Gov-
 ernment  is  being  utilised  for  the  All-
 India  Medical  Institute.  The  local
 funds  obtained  by  the  sale  of  American
 loan  wheat  are  being  loaned  to  the
 Governments  of  the  States  for  financ-
 ing  development  schemes  included  in
 the  Cclombo  Plan.

 Shri  S.  C.  Samanta:  I  find  from  the
 statement  that  grants  have  been  re-
 ceived  from  Australia  for  the  supply
 of  equiprent.  May  I  know  for  what
 sort  of  equipment  it  has  been  allotted?

 Shri  Tyagi:  It  pertains  to  develop-
 ment  equipment  alone.
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 Shri  S.  C.  Samanta:  May  I  know,
 Sir,  whether  the  Colombo  Plan  has
 suffered  any  change  at  the  meeting  of
 the  Consultative  Committee  held  at
 Karachi?

 Shri  Tyagi:  No,  Sir,  I  have  no
 information  of  any  change  effected  in
 Karachi.

 Dr.  P.  S.  Deshmukh:  With  reference
 to  the  answer  to  part  (b)  of  the
 question,  may  I  know  the  _  specific amount  allotted  to  each  State?  The
 hon.  Minister  has  given  details  about
 the  income,  but  he  has  not  given  a
 straightforward  reply  to  this  part  of
 the  question.

 Mr.  Speaker:  Order,  order,  he  need
 not  use  that  adjective.

 Dr.  P.  S.  Deshmukh:  I  withdraw  that
 word.

 Shri  Tyagi:  I  have  not  got  informa-
 tion  ready  State-wise.  I  only  gave information  as  to  how  the  amount  was
 disposed  of.  If  my  hon.  friend  wants
 information  about  any  particular  State
 I  can  gather  that  information  and
 supply  it  to  him.

 Dr.  P.  S.  Deshmukh:  Am  I  to  under-
 stand  that  only  those  States  profit  by this  grant  which  take  wheat  from
 these  areas  and  the  rest  which  do  not
 want  the  wheat  are  not  benefited?

 Shri  Tyagi:  I  do  not  think  so.  In
 fact  the  question  as  to  where  the
 wheat  is  supplied  has  no  relation  to
 this  Plan.  The  wheat  is  sold  and  all
 the  proceeds  are  collected  and  pooled
 together.  Then  it  is  treated  as  a  joint fund  for  development  purposes.

 Shri  S.  C.  Samanta:  May  I  know,
 Sir,  whether  there  was  any  proposal to  meet  the  depreciation  assets  of
 railways  from  this  Fund?

 Shri  Tyagi:  No,  Sir—not  from  this
 fund

 Shri  Velayudhan:  May  I  know,  Sir,
 whether  there  is  any  specific  instruc-

 ,  tion  from  the  donor  governments  that
 the  amounts  given  by  them  should  be
 spent  only  for  specific  purposes?

 Shri  Tyagi:  Yes,  Sir.  It  is  always
 by  agreement  with  the  donor  govern-
 ments  that  the  amount  received  is
 spent.  Now  the  Canadian  Govern-
 ment  agreed  tc  provide  5  million
 dollars  as  first  year’s  contribution  for
 economic  development.  Of  this  40
 million  is  for  the  supply  of  wheat  and
 the  rest  for  the  supply  of  equipment.
 The  total  quantity  of  wheat  that  was
 to  be  supplied  was  114,100  tons.  Of
 this  वन  thousand  tons  have  already
 been  received  by  the  end  of  April
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 1952.  Now  the  value  of  this  quantity
 is  being  utilised  in  agreement  with  the
 Canadian  Government  for  develop-
 ment  purposes  in  India.

 Dr.  Jaisoorya:  Under  the  Colombo
 Plan  is  the  Road  transport  develop-
 ment  limited  only  to  Bombay  State?

 Shri  Tyagi:  I  have  not  got  the
 information  with  me.  I  shall  gather
 the  information  and  supply  it  to  the
 hon.  Member.

 Shri  H.  N.  Mukerjee:  Would  it  be
 right  to  deduce  that  our  Five  Year
 Plan  has  beén  subordinated  to,  the
 requirements  of  the  Colombo  Plan?

 Shri  Tyagi:  It  is  not  subordinated;
 it  is  supplemented,  Sir.

 BANKS  IN  LIQUIDATION
 on  Shri  A.  C.  Guha:  Will  the

 Minister  of  Fimance  be  pleased  to
 refer  to  the  reply  to  starred  question
 pie

 3976  asked  on  9th  May,  95l  and
 state:

 (a)  how  the  2  out  of  the  25  Banks,
 for  which  schemes  of  arrangements

 were  sanctioned,  have  been  working;
 (b)  whether  all  these  Banks  are  still

 working;  and
 (c)  whether  the  Banks  have  come

 to  any  settlement  with  their  creditors
 and  if  so,  what?

 The  Minister  of  State  for  Finance
 (Shri  Tyagi):  (a)  and  (b).  Out  of
 the  2  banks  in  question,  one  has  since
 been  struck  off  the  register  under
 section  247  of  the  Indian  Companies
 Act,  1913,  and  two  others  have  since
 been  ordered  to  be  wound  up  by_  the
 Calcutta  High  Court.  The  remaining 9  banks  continue  to  function  under,
 the  schemes  of  arrangement  sanction<«
 ed  to  them.

 (c)  Schemes  of  arrangement  invari-
 ably  involve  settlement  in  regard  to
 the  claims  of  their  creditors.  A  state-
 ment  showing  the  particulars  of  the
 schemes  of  arrangement  of  the  9  banks
 is  laid  on  the  Table  of  the  House.
 [See  Appendix  I,  annexure  No.  45.]

 Shri  A.  C.  Guha:  May  I  know  the
 reason  for  the  mame  of  the  bank
 being  struck  off—the  hon.  Minister
 Teferred  to  some  clause  in  the  Indian
 Companies  Act.

 Shri  Tyagi:  Because  it  did  not  com-
 Ply  with  the  requirements  which  were
 agreed  to.
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 Mr.  Speaker:  I  think  it  is  a  matter
 of  law,  and  perhaps  the  hon.  Member
 may  look  into  the  provisions  of  the
 Indian  Companies  Act.

 Shri  A.  C.  Guha:  The  hon.  Minister
 stated  that  two  have  been  ordered  to
 be  compulsorily  liquidated.  May  I
 know  what  has  been  ordered  about
 the  third  one  which  he  stated  has
 been  struck  off  the  register—has  it
 also  been  ordered  tc  be  liquidated?

 Mr.  Speaker:  I  cannot  presume  to
 answer  the  questions,  but  if  the  hon.
 Member  refers  to  the  Indian  Com-
 panies  Act  I  think  he  will  see  that
 when  a  company  is  liquidated,  the
 company  is  finally  dissolved.

 Shri  A.  C.  Guha:  With  regard  to  the
 statement  may  I  know  how  the  differ-
 ent  Banks  have  implemented  the
 conditions  imposed  on  them  and  what
 action  has  been  taken  in  this  respect?

 Shri  Tyagi:  The  Reserve  Bank  has
 no  right  to  intervene  in  the  matter.  If
 the  terms  agreed  to  are  not  acted  upon
 then  the  matter  is  taken  notice  of,  and
 it  is  a  matter  for  legal  action  and  not
 for  executive  action  by  Government.

 Dr.  P.  S.  Deshmukh;  May  I  xnow
 how  many  of  these  Banks  are
 completely

 wounded—-I  mean  wound
 up?

 Mr.  Speaker:  Order,  order.  Next
 question.

 DETENUS
 #172.  Dr.  M.  M.  Das:  Will  the  Minis-

 ter  of  Home  Affairs  be  pleased  to  state:
 (a)  the  total  number  of  detenus

 under  the  Preventive  Detention  Act,
 released  after  the  iast  General  Elec-
 tions  by  the  different  State  Govern-
 ments;  and

 ib)  the  number  of  detenus  under
 the  Preventive  Detention  Act,  who
 have  not  yet  been  released?

 The  Parliamentary  Secretary  to  the
 Prime  Minister  (Shri  Satish  Chandra):
 (a)  6]  from  lst  January  952  to
 l0th  May  1952.

 (b)  There  were  987  persons,—537
 politicals  and  450  non-politicals,—in
 detention  on  +17.5.1952.  Out  of  537
 politicals  4l  are  on  parole  till  29th
 September  1952.

 Dr.  M.  M.  Das:  May  I  know  the
 circumstances  and  the  considerations
 due  to  which  it  was  found  necessary
 by  the  Central  Government  to  release
 these  detenus?
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 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  The  policy  of  the  Central
 Government  is  to  release  everybody
 unless  there  are  very  special  and
 particular  reasons  for  the  State  Gov-
 ernment  to  decide  that  this  is  not
 desirable  at  the  present  juncture.  That
 is  the  general  policy  of  release.

 Dr.  M.  M.  Das:  May  I  know  whether
 the  Government  is  statisfied  that  the
 political  party  from  which  the  bulk  of
 the  detenus  have  come  has.  given  up
 its  violent  activities?

 Shri  Jawaharlal  Nehru:  No,  Sir.
 It  is  not  a  question  of  satisfaction
 this  way  or  that  way.  On  a  considera-
 tion  of  all  the  factors  and  the  situa-
 tion  we  have  arrived  at  a_  certain
 decision.

 Shri  Velayudhan:  May  I  know  whe-
 ther  this  general  policy  of  release  will
 include  the  release  of  black-marketers
 also  who  are  in  detention?

 Mr.  Speaker:  Order,  order.
 Shri  Nambiar:  May  I  know  whether

 on  principle  the  Communist  Party  will
 not  be  discriminated  against  for  deten-
 eo

 under  the  Preventive  Detention
 ct?
 Shri  Jawaharlal]  Nehru:  I  00  not

 quite  understand  the  hon.  Member’s
 question.  Individual  cases  are  taken.
 I  do  not  wish  to  make  any  invidious
 comparisons,  but  there  are  some
 groups  of  persons  still  detained  who
 when  questioned  state  even  now  that
 if  released  they  will  indulge  in  violence.
 That  is  a  clear  case.  There  are  other
 groups  who  say  they  will  not.  So  it
 really  is  an  individual  case  and  the
 question  of  the  Communist  Party  or
 any  other  party  perhaps  has  a  certain
 significance  in  considering  these
 questions  but  the  major  question  is  as
 to  what  the  individual  has  done  or  is
 likely  to  do  or  what  he  himself  ap-
 parently  intends  doing.

 Shri  K.  K.  Basu:  Is  it  left  to  the
 State  Government  to  decide  as  to  who
 should  be  released?

 Shri  Jawaharlal  Nehru:  Yes,  Sir,  in
 the  final  analysis.

 Shri  H.  N.  Mukerjee:  Apart  from  the
 question  of  examination  of  individual
 cases,  may  I  know  whether  there  is
 any  general  policy  in  regard  to  re-
 leases  which  the  Government  is  going to  adopt?

 Shri  Jawaharlal  Nehru:  I  have  said
 that.  haven’t  I?  The  general  policy is  one  of  release  unless  there  are
 special  reasons  in  individual  cases  to
 the  contrary.
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 DETENTION  UNDER  PREVENTIVE
 DETENTION  ACT

 #173,  Dr.  P.  S.  Deshmukh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  number  of  MP.s_  and
 M.L.A.s  still  in  detention  under  the
 Preventive  Detention  Act  in  the  States
 of  India?

 The  Parliamentary  the
 Prime  Minister  (Shri  Satish  Chandra)
 I  would  refer  the  hon.  Member  to  the
 reply  given  by  me_  earlier  today  to
 aot  oud

 an’s:  Starred  Question ०.
 Dr.  P.  S.  Deshmukh:  Is  it  a  बल

 that  the  Central  Government  has  issu-
 ed  definite  instructions  that  as  far  as
 possible  releases  should  be  ordered  so
 a

 as  M.L.A.s  and  M-P.s  are  concern-
 ed?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  I  have  just  stated  in
 answer  to  another  question  that  these are  general  instructions  to  all  those, the  more  so  in  regard  to  any  person who  has  been  electe

 TECHNICAL  EDUCATION
 4175,  Prof.  Agarwal:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  how  many  Indian  students were  sent  on  Central  Government
 Scholarships  to  foreign  countries  for
 higher  technical  education  during  the
 last  five  years;  and

 (b)  how  many  of  them  have  not so  far  been  absorbed  by  Government en  their  return  and  why?
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 J  ao  JIS  IW  4  rs  cael
 [The  Minister  of  Education,  Natural

 Resources  and  Scientific  Research
 (Maulana  Azad):  (a)  06  students
 were  sent  abroad  under  the  Overseas
 Scholarships  Scheme  of  the  Ministry of  Education.

 (b)  20.
 It.  was  not  intended  that  all  the

 scholars  should  be  absorbed  by  Gov-
 ernment.  Every  effort  is  made  to
 Place  each  scholar  in  suitable  employ- ment,  either  under  Government  or  in

 University  or  research  institute  or
 in  an  industrial  firm.  Hon.  Members
 are  aware  of  the  difficulties  following Partition  which  have  retarded  the  in-
 dustrial  development  of  the  country and  imposed  on  the  Government  the
 responsibility  for  finding  employment for  a  very  large  number  of  displaced
 Persons. }

 Shri  Veeraswamy  rose—
 Mr.  Speaker:  We  have  been  follow-

 ing  the  convention  that  the  hon.  Mem-
 ber  who  has  tabled  the  gestion  should
 first  be  given  a  chance  to  exhaust  all
 his  supplementaries.  I  presume,  as
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 he  has  tabled  the  question  he  has
 studied  it  more  carefully  than  any other  hon.  Member  who  just  stands
 up  to  put  further  questions.  Acharya
 Agarwal.

 प्रो  ०  अग्रवाल  :  जिन  लोगों  को  काम
 पर  नहीं  रक्खा  जा  सका  है,  उन  के  क्‍या  २
 बिषय  हैं  जो  वाहर  स्टडी  के  लिए  भेजे
 गये  हें  ?

 (Prof.  Agarwal:  What  were  the
 subjects  of  study  abroad  of  the  per-
 ei

 who  have  not  been  absorbed  so

 es  YS  col:  objf  Ube

 ४  ००))३
 [Maulana  Azad:  I  require  notice.]

 करो  अग्रवाल:  क्‍या  इन  लोगों  के
 काम  पर  लगने  की  संभावना  हाल  में  है  ?

 [Prof.  Agarwal:  Is  there  any  possi-
 bility  of  absorption  of  these  persons
 in  the  near  future?]
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 "(Maulana  Azad:  Yes.  Only  thirteen
 of  them  remain  to  be  absorbed.  Full efforts  are  being  made  for  their
 absorption  and  it  is  expected  that  we

 Shall  succeed  very  soon  in  doing  so.]

 Shrimati  A.  Kale:  If  these  students
 are  not  given  suitable  jobs  are  they
 allowed  to  seek  service  elsewhere?
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 Government
 fail  to  employ  them  within  three
 months,  the  condition  in  this  respect
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 shall  be  treated  as  cancelled  and  they
 are  free  then  to  accept  any  other
 engagement.]

 Shrimati  A.  Kale:  If  the  job  that  .is
 given  to  them  is  not  suitable  to  their
 qualifications,  would  Government  allow
 en

 to  go  outside  and  seek  better
 jobs?

 Sey  sil  wh  a:  bf  UI,
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 [Maulana  Azad:  It  depends  on  the

 merits  of  individual  cases.  The  Gov-
 ernment  make  efforts  to  arrange  jobs
 suitable  to  their  qualifications.  In
 any  special  case  that  the  member  may
 be  referring  to  action  on  those  lines
 may  also  be  taken.)

 Shri  Veeraswamy:  May  I  know  how
 many  scheduled  caste  students  have
 been  sent  to  foreign  countries  at  the
 Government  of  India’s  cost?

 &  ००))३  ws  3»:  obif  Wye
 [Maulana  Azad:  I  require  notice.]

 SaLes  Tax  APPELLATE  TRIBUNAL
 176.  Shri  H.  N.  Mukerjee:

 e Will  the  Minister  of  Finance
 pleased  to  state  whether  Government
 are  aware  of  the  findings  of  the  Sales

 Tax  Appellate  Tribunal  presided  over
 by  a  judge  of  the  High  Court  at  Cal-
 cutta  and  a  judgment  of  the  hon.
 Mr.  Justice  Bose  of  the  Calcutta  High
 Court,  both  indicating  that  various
 concerns  under  the  management  of
 Messrs  Birla  Brothers  Ltd.  had  evaded
 a  considerable  amount  of  West  Ben-
 gal  Sales  Tax?

 (b)  Is  it  not  a  fact  that  if  sales
 have  been  suppressed  in  the  accounts,
 the  income  returned  for  the  purposes
 of  Income-Tax  is  also  under-stated,
 and  there  has  necessarily  been  consi-
 geraple

 evasion  of  payment  of  income-
 ax?

 (c)  Have  Government  taken  any
 steps

 to  have  the  matter  investigated
 into?
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 (d)  Are  Government  in  view  of
 such  happenings,  contemplating  refe-
 rence  of  the  cases  of  the  various  Birla
 concerns  to  the  Income-tax  Investi-
 gation  Commission?

 (e)  If  the  answer  to  part  (d)  above
 be  in  the  negative,  what  other  steps do  Government  propose  to  take  in
 the  matter

 The  Minister  of  State  for  Finance
 (Shri  Tyagi):  (a)  “The  matter  relates
 directly  to  the  West  Bengal  Govern-
 ment  as  sales  tax  is  a  levy  with  which
 the  Union  Government  is  not  concern-

 However,  so  far  as  the  Govern-
 ment  of  India  are  aware,  the  Tribunal
 set  up  by  the  Government  of  West
 Bengal  dealt  with  the  cases  of  two
 companies,  the  Kesoram  Cotton  Mills
 Ltd.  and  the  Orient  Paper  Mills  Ltd.,
 but  did  not  find  any  suppression  of
 sales.  The  Government  of  India  have
 no  information  as  to  what  the  com-
 plaint  was  before  the  hon.  Mr.  Justice
 Bose,  and  what  his  ruling  was,  but
 from  newspaper  reports  it  appeared that  it  related  to  the  action  taken  by the  West  Bengal  Sales  Tax  Depart- ment  against  some  officer.

 (b)  to  (०).  In  view  of  the  answer
 to  part  (a),  the  questions  in  parts  (b) to  (e)  do  not  arise.

 Shri  H.  N.  Mukerjee:  May  I  know
 how  it  is  that  the  Minister  presumes that  in  case  of  suppression  of  sales  tax
 accounts  income-tax  is  not  affected?

 Mr.  Speaker:  Order.  order.  He  is
 entering  into  an  argument.  It  is  a
 question  of  law.

 Shri  H.  N.  Mukerjee:  My  question,
 part  (b)  has  not  been  replied  to  on
 the  hypothesis  that  it  does  not  arise.
 It  actually  does  arise.  What  I  have
 just  tried  to  point  out......

 Mr.  Speaker:  It  is  a  matter  of
 opinion.

 Shri  H.  N.  Mukerjee:  Is  Government
 contemplating  any  reference  of  the
 cases  of  the  various  Birla  concerns  to
 the  Income-tax  Appellate  Tribunal  in
 view  of  certain  charges  which  are  being
 printed  about  in  the  Press?

 Mr.  Speaker:  I  do  not  think  it  is
 anything  but  a  suggestion  for  action.

 PaTNA  BRANCH  OF  INCOME-TAX
 APPELLATE  TRIBUNAL

 +177,  Shri  Anirudha  Sinha:  (a)  Will
 the  Minister  of  Law  be  pleased  to
 state  the  number  of  cases  pendi!
 present  for  disposal  before  the  Patna
 Branch  of  the  Income-tax  Appellate
 Tribuna!?
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 (b)  What  was  the  monthly  disposal
 of  such  cases  in  the  year  95l-52?

 (c)  What  was  the  number  of

 bree
 of  cases  in  the  month  of  April,

 195,

 Prime  Minister  (Shri  Satish  Chandra):
 (a)  595  on  the  Ist  May,  1952.

 (०)  95]  April  74
 May  22

 June  28
 July  39
 August  06
 September  70
 October  38
 November  72
 Decexnber  7

 952  January  04
 February  4
 March  220

 (०)  256
 Shri  Anirudha  Sinha:  Does  the  Gov-

 ernment  contemplate  removing  the
 Patna  Branch  of  the  Income-tax  Appel- late  Tribunal  to  Calcutta?

 Shri  Satish  Chandra:  There  is  no
 proposal  for  the  time  being.  There
 was  a  proposal  last  year,  which  was
 dropped  by  the  Government  of  India
 and  there  is  no  fresh  proposal  at
 present.

 Dr.  P.  S.  Deshmukh:  Does  the  state
 ment  indicate,  Sir,  that  from  the  time
 this  question  was  put  the  disposal  has
 increased  considerably?

 Shri  Satish  Chandra:  The  disposal  of
 50  to  200  cases  a  month  by  a  Bench
 is  not  considered  uncommon

 Mr.  Speaker:  Next  question.
 UNIVERSITY  EpuUcATION  COMMISSION
 *118  Prof.  Agarwal.  (a)  Will

 the  Minister  of  Education  be  pleased to  state  whether  any  action  has  been
 taken  so  far  by  different  Universities
 in  India  relating  to  the  recommenda-
 tions  of  the  University  Education  Com-
 mission?

 (b)  If  so.  what  are  the  main  changes
 that  have  been  introduced  ir  Indian
 Universities  as  a  result  of  the  Com-
 mission’s  report?
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 [The  Minister  of  Education,  Natural
 Resources  and_  Scientific  Research
 (Maulana  Azad):  (a)  and  (b).  The
 views  of  most  of  the  Universities  and
 State  Governments  on  the  recommenda-
 tions  of  the  University  Education
 Commission,  have  been.  received  and
 are  being  examined  by  the  Government
 of  India.  Information  about  the  action
 taken  by  the  various  State  Universities
 or  Governments  on  these  recommen-
 dations  is  being  collected.

 In  so  far  as  the  Government  of  India
 are  concerned,  the  Acts  of  incorpora-
 tion  of  the  three  Central  Universities
 at  Banaras,  Aligarh  and  Delhi  have
 been  amended  on  the  lines  recommend-
 ed  by  the  Commission  and  the  Visva-
 Bharati,  Santiniketan,  has  been  cons-
 tituted  into  a  Central  University  by  an
 Act  of  Parliament
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 The  Government  of  India  have  also
 decided  to  appoint  a  University  Grants
 Committee  and  the  constitution  of  the
 University  Grants  Committee  is  now
 under  consideration.]

 Sto  अग्रवाल  :  क्‍या  में  यह  जान  सकता
 ~

 हूं  कि  किस  २  विश्वविद्यालय  में  मातृभाषा
 के  मीडियम  के  प्रियें  काम  शुरू  हुआ  है,
 जैसी  कि  सिफ़ारिश  की  गई  थी  V

 (Prof.  Agarwal:  May  I  know  in
 which  of  the  universities  the  recom-
 mendation  regarding  the  adoption  of
 the  mother-tongue  as  the  medium  of
 education  has  been  implemented?]

 =  BH  ype
 [Maulana  Azad:  I  require  notice  for

 that.]
 Shri  T.  S.  A.  Chettiar:  I  am  sorry  to

 rad
 that  I  have  not  been  able  to  follow

 at.
 Maulana  Azad:  I  want  notice.
 Mr.  Speaker:  Does  the  hon.  Member

 want  a  translation  for  the  whole
 answer?  I  think  that  would  take
 time.  There  is  hardly  four  minutes
 now.  It  is  better  to  put  two  more
 questions.

 Shri  T.  S.  A.  Chettiar:  I  agree.

 करो  अग्रवाल  :  क्‍या  में  यह  जान  सकता

 हूं  कि  हिन्दुस्तान  में  कहीं  मी  कोई  रूरल

 यूनिवर्सिटी  शुरू  हुई  है  जैसों  कि  सिफ़ारिश
 की  गई  है  1

 [Prof.  Agarwal:  May  I  know  whe-
 ther  in  pursuance  of  the  recommenda-
 tions  a  Rural  University  has  been
 started  anywhere  in  India?]

 le  जि  ut  _sibe  :  olf  30)  /

 प्  dol.  ०००  )  2  ४  १४  eS

 Usy:  P  way  Some  Py  veut

 SS  Sigel  QS  pe  sale

 ०  lt  (3३४  Sortie
 {Maulana  Azad:  A  college  known  385

 Janata  College  has  been  opened  in
 Delhi.  ‘We  have  before  us  a  plan  to
 follow..  Nu  university  has,  however,
 been  started  so  far.)
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 Shri  S.  C.  Deb:  Is  the  Government
 contemplating  any  scheme  for  the
 improvement  of  the  Secondary  Educa-
 tion  System?

 ्  ७०.४  (७  :  ofjf  Up

 हैं  ce  ज्श्डी  क्रि  ७  ३  प  pptiead

 AWy  SS  Sop
 [Maulana  Azad:  Yes,  Government

 have  appointed  a  Commission  which  is
 expected  to  function  from  October.]

 Shri  S.  C.  Deb:  Is  the  Government
 aware  that  this  scheme  is  being  dis-
 cussed  or  is  being  contemplated  in
 every  State?

 Mr.  Speaker:
 does  not  arise.

 श्री  के०  जो०  देशमुख  :  क्या  वज़ीर  तालीम
 बता  सकेंगे  कि अमरावती  का  जो  जनता  कालिज

 हैं  उस  के  मांग  करने  के  बंद  भी  रिका गनी शन

 (recognition)  नहीं  दी  गई  ?

 (Shri  K.  6.  Deshmukh:  Will  the
 Minister  of  Education  be  pleased  to
 state  why  the  Janata  College  at
 Amraoti  has  not  been  granted  recogni-
 tion  despite  their  request?]

 Order,  order.  That

 Mr.  Speaker:  How  does  it  arise?  I
 think  it  is  the  Madhya  Pradesh  Gov-
 ernment.
 "Shri  K.  G.  Deshmukh:  It  is  under

 University  Commission,  Sir.
 Mr.  Speaker:  It  has  recommended?

 Shri  K.  G.  Deshmukh:  The  Univer-
 sity  Commission  was  asked  by  the
 College  and  it  was  not  given.

 Mr.  Speaker:  How  does  it  arise  here?
 Shri  K.  G.  Deshmukh:  I  wanted  to

 know  whether  it  is  a  fact......
 Mr.  Speaker:  You  can  refer  to  the

 report.  Next  question.
 CENTRAL  COMMITTEE  ON  CANTONMENTS

 #179,  Shri  N.  S.  Jain:  Will  the
 Minister  of  Defemce  be  pleased  to
 state:

 (a)  whether  the  Central  Committee on  Cantonments  presided  over  by  Shri
 S.  K.  Patil,  has  submitted  its  report
 and  if  so,  when:

 (b)  whether  Government  propose  to
 publish  the  report  and  place  it  on  the
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 Table  of  the  House,  and  if  so,  when;
 (c)  when  the  Committee  was  consti-

 tuted;  and
 (9)  how  many  non-official  witnesses

 were  examined  by  the  Committee?
 The  Minister  of  Commerce  and  In-

 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  Yes—on  5th  November,  95l.

 (b)  The  report  is  under  print  and
 will  be  placed  on  the  Table  of  the
 House  during  its  current  session.

 (c)  The  Committee  was  constituted
 on  the  .28th  May,  1949.

 (d)  There  was  no  personal  examina-
 tion  as  such.  questionnaire  was
 sent  out  and  over  a  thousand  replies
 were  received  and  examined

 Shri  N.  S.  Jain:  Was  there  any  oral
 witness  examined  by  the  Committee?

 Shri  T.  T.  Krishnamachari:  Presum-
 ably  not.

 Shri  N.  S.  Jain:  May  I  ask  whether
 the  Government  propose  to  bring  any
 legislation  in  line  with  the  recommen-
 dations  of  the  report?

 Shri  T.  T.  Krishnamachari:  One  of
 the  recommendations  of  the  Committee
 deals  with  a  certain  kind  of  legislative
 proposals  and  it  is  the  intention.  of
 Government  to  amend  the  Canton-
 ments  Act  before  long.

 Seth  Govind  Das:  Is  the  amending
 Bill  expected  to  come  in  this  session  or
 later  on?

 Shri.  T.  T.  Krishnamachari:  Possibly
 not  during  this  session.  I  am  not  able
 to  give  a  definite  answer.

 DIRECTORATE  OF  LANDS  AND  CANTON-

 180.  Shri  N.  S.  Jain:  Will  the
 Minister  of  Defence  be  pleased  to
 state  what  amount  is.  being  spent
 annually  for  the  maintenance  of  the
 Directorate  of  Lands  and  Cantonment,
 in  all  the  three  commands?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 About  Rs.  9  lakhs  per  year.

 Shri  N.  S.  Jain:  Are  the  Government
 sure  that  the  hands  of  the  Directorate
 of  Lands  and  Cantonment.are  full  with
 the.  business  which  they  have  to  tran-
 sact?

 Shri.T.  T.  Krishnamachari:  I  cannot
 catch  the  question,  Sir?

 Mr.  Speaker:  He  wants  to  know
 whether  the  Government  have  made
 themselves  sure  that  the  Directorate
 has  sufficient  work  on  hand.

 49  P.S.Deb.
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 Shri  T.  T.  Krishnamachari:  The
 answer  is  obvious.  They  have  got  work
 and  if  the  work  is  not  enough  to  keep them  going,  Government  would  think
 of  liquidating  the  department.

 Shri  N.  S.  Jain:  Is  it  the  intention
 of  Government  to  effect  economy  in
 this  Department?

 Mr.  Speaker:
 over.
 Short  Notice  Question  and  Answer

 EXPORT  OF  WHEAT  TO  PAKISTAN
 Shri  Sinhasan  Singh:  (a)  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state  whether  Government
 have  decided  to  give  wheat  to  Pakistan
 and  if  so,  whether  it  would  be  Indian
 wheat  or  foreign  imported  one?

 (b)  Is  India’s  wheat  position  such
 that  at  can  export  wheat  to  other  coun-
 tries

 (c)  What  amount  of  wheat  is  pro-
 posed  to  be  sent  to  Pakistan  and  on
 what  conditions?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Karmarkar):  (a)
 to  (c).  There  is  no  question  of  India
 giving  away  wheat  to  Pakistan  or
 exporting  it  to  other  countries.  Paki-
 stan  is  in  urgent  need  of  wheat  and
 we  offered  to  divert  from  the  high
 seas  to  Karachi  four  cargoes  of  India
 bound  wheat  to  help  Pakistan  tide  over
 their  immediate  need.  I  may  men-
 tion  that  we  have  paid  the  full  market
 price  in  America  for  this  wheat.  The
 transaction  is  intended  merely  to  make
 immediate  supplies  available  to  Paki-
 stan,  while  we  arrange  replacement  of
 the  diverted  quantities  on  a  “no  profit
 no  loss”  basis.  Two  of  the  ships covered  by  this  offer  have  already arrived  in  Bombay  since  the  negotia- tions  started  and  therefore,  it  is  now
 a  question.  of  diversion  of  only  two
 cargoes.  Since  this  diversion  will
 result  in  improvement  in  Pakistan’s
 wheat  stocks,  we  expect  that  they  will
 be  able  to  make  available  to  us  some
 of  their  surplus  rice

 Shri  Sinhasan  Singh  What  is  the
 fondition  about  the  giving  of  rice?
 Will  it  be  given  at  the  price  at  which
 we  are  giving  wheat  or  a  lower  price?

 The  question  hour  is

 Shri  Karmarkar:  It  is  on  a  no  profit no  loss  basis
 Dr.  Ram  .Subhag  Singh:  May  I  know

 the  time  when  Pakistan  approached the  Government  of  India  for  diversion
 of  this  wheat?

 Shri  Karmarkar:  Recently.
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 सेठ  गोबिन्द  दास  :  जितना  गेहूं  हम  इस
 प्रकार  से  पाकिस्तान  को  दें  रहे  हैं  उतने  का

 ही  हम  को  चालक  मिलेगा  या  उससे,  कम

 मिलेगा  या  ज़्यादा  मिलेगा  ?

 {Seth  Govind  Das:  May  I  know  whe-
 ther  we  snall  get  an  equal,  less  or  more
 quaniity  of  rice  from  Pakistan  in
 exchange  for  the  wheat  we  are  supply-
 ing  to  that  country?]

 श्री  केरम/रकर  :  हमारी  इच्छा  है  कि
 उतनी  ही  क़ीमत  का  चावल  हमको  मिले  t

 {Shri  Karmarkar:  We  desire  to  be
 supplied  rice  worth  as  much  as  the
 wheat.]

 Shri  P.  T.  Chacko:  In  view  of  a
 claim  raised  by  Pakistan  of  an  out-
 standing  debt  from  India,  may  I  know
 what  adjustments  have  been  made
 regarding  the  price  of  this  wheat?

 Shri  Karmarkar:  We  have  not  linked
 up  the  wheat  question  with  the  debt
 question.

 Shri  Pataskar:  Has  Pakistan  agreed
 _to  give  any  rice?

 Shri  Karmarkar:  The  matter  is
 under  negotiation.

 Shri  Joachim  Alva:  May  I  know
 whether  this  is  the  first  transaction  of
 this  kind  between  India  and  Pakistan,
 or  have  there  been  any  other  transac-
 tions  of  this  type  before?

 Shri  Karmarkar:  I  think,  regarding diversion  of  wheat  from  high  seas  to
 Pakistan,  this  is  the  first  of  its  kind.

 Mr.  Speaker:  I  do  not  think  he  is
 particular  about  the  high  seas.  All
 that  he  wanted  was  whether  there
 was  any  transaction  of  diversion  of
 wheat  before.

 Shri  Karmarkar:  That  is  what  I
 meant.

 Shri  Barman:  May  I  ask  the  hon. Minister  whether  he  has  considered the  fact  that  last  time  Pakistan  gave us  rice  from  East  Bengal  which  was
 two  years  old  and  half  of  it  was rotten?

 ani
 Speaker:  Order,  order.  That

 question  has  not  arisen.  That  is
 Practically  running  into  an  argument.
 ‘Shri  Dabhi:  What  would  the  Gov- ernment  do  if  Pakistan  did  not  actual-

 by  give  rice?
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 Mr.  Speaker:  Order,  order.  It  is  a
 hypothetical  question.

 st  सिंहासन  सिहं  :  में  यह  पुछना
 चाहता  हूं  कि  गेहूं  देने  का  जब पाकिस्तान  से
 बादा  किया  तो  उसी  के  साथ  तय  कर  लिया
 गया  कि  उतनी  क़ीमत  का  चावल  पाकिस्तान
 भेजेगा  या  नहीं  ?  या  यह  जवाब  है  कि
 बिना  चावल  का  मसला  तय  हुए  ही  गेहूं  देने
 के  लिए  गवर्नमेंट  ने  तय  कर  लिया  ?

 {Shri  Sinhasan  Singh:  I  want  to  know
 whether,  at  the  time  the  supply  of
 wheat  to  Pakistan  was  agreed  upon  it
 was  settled  that  Pakistan  shall  supply
 rice  of  the  like  value  or  is  it  that
 the  Government  had  agreed  to  the
 supply  of  wheat  without  settling  about
 the  rice?]

 श्री  करसारकर  :  यह  तो  वादे  की  बात

 नहीं  है।  उन्होंने  हमारे  पास  वीट  की  माँग

 की  तो  हमने  कहा  कि  हां,  हम  देगें  और  यह
 चार  कनसाइनमेंट्स  हम  भेज  रहे  हैं  ।  लेकिन

 हम  कहतें  हें  कि  हमको  राइस  चाहिये,  इस

 गयी  हमको  इतनी  कीमत  का  चावल  दी-

 जिये  ।  यह  वादे  की  वात  नहों  है  1

 Shri  Karmarkar:  There  is  no
 quite  of  any  promise.  They  asked
 for  wheat  and  we  have  acceded  to
 their  request.  Accordingly  these  four
 consignments  are  being  sent.  On  our
 part  we  have  told  them  of  our  require-
 ments  of  rice.  There  is  no  question  of
 any  promise.]

 श्री  सिहासन  सिहं  :  जवाब  से  तो  मालूम

 हुआ  कि  गेहूं  आरजेडी  कराची  और  पाकी-
 स्तान  चला  गया  है।  क्‍या  उसी  अकाउन्ट

 का  चावल  हमारे  पास  आ  गया  ?

 ३  Whe Simhasan  Binge  Tne  atready
 reached  Karaghi  or  other  places  in
 Pakistan.  Have  we  received  rice  of
 the  like  amount  here?)

 Shri  Karmarkar:  As  I  said  before,
 we

 si

 tions  regarding  the  rice  that
 we  gxpect  from  them  are  under  pro-

 és.  The  wheat  is  on  the  high  seas.
 Two  ships  are  being  diverted  from
 Bombay  to  Karachi.
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 Shri  Dabhi:  Will  the  Government
 see...

 Mr.  Speaker:  Order,  order.  I  may
 say  this  though  it  may  excite  some  kind
 of  laughter  or  smile.  From  _  the
 answers  it  appears  that  while  as  a
 matter  of  fact  Government  have  part-
 ed  with  wheat,  the  incoming  of  rice
 is  a  problematical  question.  That  is
 the  point.

 Shri  Karmarkar:  That  was  obviously
 the  position  from  the  start.  They  ask-
 ed  wheat.  We  said  ‘Yes’.  In  return
 we  have  asked  for  rice.  That  is  exact-
 ly  the  position.  It  is  not  one  of  the
 conditions  of  the  agreement.

 Mr.  Speaker:  There  isgno  agreement
 at  all.

 Dr.  S.  P.  Mookerjee:  What  is  the
 total  quantity  of  wheat  involved?

 Shri  Karmarkar:  The  total  quantity
 in  the  two  consignments  now  i  being
 diverted  in  May  is  one  ship  9200  tons
 and  another  9200  tons.  The  _  other
 diversion,  if  it  comes  to  fruition  in
 July.  the  quantity  involved  is  9850
 tons  and  8424  tons.

 Dr.  S.  P.  Mookerjee:  If  Pakistan refuses  to  give  us  rice,  how  long  will
 it  take  to  recoup  this  quantity  by
 getting  imports  from  abroad?

 Shri  Karmarkar:  The  condition  is
 quite  clear.  They  have  to  pay  the
 price  whether  in  the  form  of  rice  or
 in  cash.

 Mr.  Speaker:  I  think  -we  may  go  to
 the  next  item  of  business.

 WRITTEN  ANSWERS  TO  QUESTIONS

 CnHeaP  HovusinG
 "154,  Shri  M.  L.  Dwivedi:  Will  the

 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  the  Committee  on
 “cheap  housing”  has  taken  up  the
 work  entrusted  to  them;

 (b)  whether  they  have  prepared
 any  proposals  on  the  subject;

 (c)  whether  it  is  a  fact  that  an
 International  Exhibition  on  cheap
 rousing  is  to  be  held  in  India;  and

 @  if  so,  the  venue  and  time  of  the
 exhibition?

 The  Minister  of  Education,  Natural
 Resourees  and  Scientific  Research
 (Maulana  Azad):  (a)  and  (k\  “Yes,
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 Sir.  The  Committee  has  been  set  up
 by  the  Council  of  Scientific  and  Indus-
 trial  Research.  It  held  its  inaugural
 meeting  on  25th  April  952  and  is
 expected  to  submit  a_  preliminary
 report  within  a  period  of  six  months
 and  a.  final  report  within  a  year. e

 (०)  and  (d).  A  proposal  to  hold  an
 International  Exhibition  on  Cheap
 Housing  in  India  is  under  considera-
 tion.

 DEFENCE  SCIENCE  SERVICE
 +174,  Pandit  Munishwar’  Datt  Upa-

 dhyay:  (a)  Will  the  Minister  of  Defence
 be  pleased  to  state  what  would  be  the
 functions  of  the  proposed  Defence
 Science  Service?

 (b)  On  what  principle  is  it  proposed
 to  be  organised  and  what  would  be
 its  personnel?

 (c)  What  would  be  its  relation  to
 the  Institute  of  Armament  Studies
 proposed  to  be  established?

 The  Minister  of  Commerce  and  In-
 (Shri  T.  T.  Krishnamachari):

 (a)  The  object  of  the  constitution  of
 a  Defence  Science  Service  is  to  bring
 together  into  one  Service  all  civilian
 scientists  and  technical  officers  employ- ed  in  the  various  parts  of  the  Defence
 organisation.  This  will  provide  closer
 integration  of  scientific  work  in  the
 different  defence  establishments  and  a
 more  effective  allocation  of  _  scientific
 manpower  to  the  various  tasks  accord-
 ing  to  their  importance.

 (b)  The  Service  will  include  in  its
 cadre  all  appointments  connected  with
 research  and  development  or  Science
 teaching  which  are  required  to  be held  by  civilian  scientists.  Initially,
 those  who  are  now  employed  in  such
 appointments  will  be  absorbed  in  the
 Service,  provided  they  are  up  to  the
 required  standard.  Future  recruitment will  be  made  through  the  Union
 Public  Service  Commission  as  usual.

 (c)  There  is.no  intrinsic  connection
 between  the  establishment  of  the  Ins-
 titute  Va

 Armament  Studies  and  the
 constitution  of  the  Defence  Science Service.  The  Institute  will  be  a  centre for  the  training  of  military  technical
 Staff  Officers  and  for  research  connect- ed  with  the  development  of  armaments.
 Suitable  officers  of  the  Defence  Science Service  may,  however,  be  appointed as  teachers  in  the  Institute.  Some
 officers  of  the  Defence  Science  Service will  also  work  in  the  Institute  on  the application  of  fundamental  research to  the  requirements  of  the  Defence Services.
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 FOREIGNERS  ENTERING  INDIA
 23.  Shri  Velayudhan:  (a)  Will  the

 Minister  of  Home  Affairs  be  pleased  td
 state  the  number  uf  foreigners  who

 -entered  India  in  the  year  95l  and
 to  whom.  visa  and  passport  faci-
 lities  were  granted?

 (b)  What  are  their  nationalities?

 ..The  Parliamentary  Secretary  to  the
 Prime  Minister  (Shri  Satish  Chandra):
 (a)  and  (b).  A_  statement  showing the  number  of  foreigners  who  were
 granted  visas  for  India  during  the
 year  95l  and  their  nationalities  is
 laid  on  the  Table  of  the  House.  [See
 Appendix  I,  annexure  No.  46.] Information  as  to  how  many  of  them
 actually  entered  India  is  not  readily
 available.

 HIRAKUD  CONTROL  BOARD
 24.  Shri  S.  C.  Samanta:  Will  the

 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state:

 (a)  when  the  Hirakud  Control
 Board.  and  Hirakud  Development
 Board  have  been  established;

 (b)  what  are  the  powers  and  res-
 ponsibilities  conferred  on  the  Boards,
 and  how  far  the  Dam  Project  has  pro-
 gressed  since  their  establishment;

 (ec)  the  progress  of  work  made  be-
 tore

 the  establishment  of  the  Boards;
 an

 (d)  the.  final  estimated  expenditure
 for  the  Project?

 The  Minister  of  Planning  and  River
 Valley  Schemes  (Shri  Nanda):  (a)  and
 {b):  A  copy  of  Ministry  of  Natural
 Resources  and  _  Scientific  Research
 Resolution  No.  DW.  II-2(27)  dated
 the  27th  March,  952  which  gives  the
 constitution  and  functions  of  the  Hira-
 kud  Control  Board  and  the  Hirakud
 Development  Board  is  laid  on  the
 Table  of  the  House.  [See  Appendix  I,
 annexure  No.  47.]  The  works  on  the
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 Project  are  progressing  satisfactorily;
 no  meeting  of  either  of  the  Boards  has
 been  held  so  far.
 ..(c)  A  copy  of  the  Progress  Report

 showing  the  progress  of  work  and-
 expenditure  on  the  project  upto  the
 end  of  February  952  is  laid  on  the
 Table  of  the  House.  [See  Appendix  I,
 annexure  No.  48.]

 (a)  Rs.  89°09  crores  according  to  the
 Revised  Project  Report  subject  to  cer-
 tain  modifications  recommended  by
 the  Advisory  Committee  appointed  to
 examine  the  revised  estimates.  The
 revised  estimates  and  the  Committee’s
 report  are  under  consideration  of
 Government.

 Hitt  TRIBAL  AREAS  OF  ASSAM
 25.  Shri  Brohmo-Choudhury:  (a)

 Will  the  Minister  of  Home  Affairs  be
 pleased  tq  state  what  steps  have  been
 taken  up  by  the  Union  Government for  the  improvement  of  the  Hill  Tribal
 areas  (Autonomous  Areas)  of  Assam?

 (b)  What.  are  the  Schemes  of
 works  for  the  improvement  of  these
 Areas?

 (c)  What  amount  of  grants  have
 been  allotted  to  the  Assam  Govern-
 ment  for  the  improvement  of  these
 areas  uptil  now,  showing  separately
 the  amount  allotted  to  these  Auto-
 nomous  Areas  district  by  district?
 >  The  Parliamentary  Secretary  to  the
 Prime  Minister  (Shri  Satish  Chandra):
 (a)  The  development  of  Tribal  Areas
 is  primarily  the  responsibility  of  the.
 State  Governments.  The  Union  Gov-
 ernment  has  sanctioned  grants  for  this
 purpose  under  Article  275  of  the  Cons-
 titution.

 (b)  and  (c).  Details  district  by
 district  are  not  readily  available.  In
 95l-52  Rs.  49  lakhs  were  sanctioned
 for  the  autonomous  Hill  districts  and
 it  is  proposed  this  year  to  sanction
 Rs.  27  lakhs.
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 HOUSE  OF  THE  PEOPLE
 Monday,  26th  May,  1952.

 The  House  met  at  a  Quarter  Past  Eight
 of  the  Clock.

 [Mr.  SPEAKER  in  the  Chair]

 QUESTIONS  AND  ANSWERS
 (See  Part  I)

 9-20  a.m.
 MESSAGE  FROM  THE  PRESIDENT

 Mr.  Speaker:  I  have  to  inform  tke
 House  that  I  have  received  the  follow-
 ing  message  from  the  President:

 “IT  have  received  with  great: satisfaction  the  expression  of
 thanks  by  the  Members  of  the
 House  of  the  People  for  the  address I  delivered  to  both  the  Houses  of
 Parliament  assembled  together on  the  l6th  May  1952.”

 COMMITTEE  OF  PRIVILEGES
 Mr.  Speaker:  I  have  to  inform  Mem-

 bers  that,  in  pursuance  of  Rule  204  of the  Rules  of  Procedure  and  Conduct of  Business  in  the  House  of  the  People, I  appoint  the  following  to  be  Members of  the  Committee  of  Privileges:
 {l)  Dr.  Kailas  Nath  Katju  (Chair- man)
 (2)  Shri  Satya  Narayan  Sinha

 (3)  Shri  A.  K.  Gopalan
 (4)  Dr.  Syama  Prasad  Mookerjee
 (5)  Shrimati  Sucheta  Kripalani
 (6)  Shri  Sarangdhar  Das
 (7)  Shri  8.  Shiva  Rao

 43  PSD.

 (8)  Shri  R.  Venkataraman
 (9)  Dr.  Syed  Mahmud

 (10)  Shri  Radhelal  Vyas.

 HOUSE  COMMITTEE
 Mr.  Speaker:  I  have  to  inform  Mem-

 bers  that  the  composition  of  the  House
 Committee  of  the  House  of  the  People will  be  as  follows:

 qd)  Shri  U.
 (Chairman)

 (2)  Shri  Tribhuan  Narayan  Singh
 (3)  Shri  Upendranath  Barman

 Srinivasa  Malliah

 (4)  Shri  Awadeshwar  Prasad
 Sinha

 (5)  Shri  Halaharvi  Sitarama
 Reddy

 (6)  Shrimati  Ammu  Swaminadhan
 (7)  Col.  8.  H.  Zaidi
 (8)  Shri  Tulsidas  Kilachand
 (9)  Shri  Hirendra  Nath  Mukher-

 jee
 (l0)  Shri  K.  A.  Damodara  Menon
 (l)  Shri  Sarangdhar  Das
 (12)  Shri  Gurmukh  Singh  Musafir.

 RULES  COMMITTEE
 Mr.  Speaker:  I  have  to  inform  Mem- bers  that  in  pursuance  of  sub-rule  qd) of  Rule  23l  of  the  Rules  of  Procedure and  Conduct  of  Business  in  the  House of  the  People,  I  nominate  the  follow-

 ing  to  be  the  Members  of  the  Rules Committee:
 qd)  Shri  M.

 Ayyangar
 (2)  Pandit  Thakur  Das  Bhargava
 (3)  Shri  Satya  Narayan  Sinha
 (4)  Chaudhri  Hyder  Husein
 (5)  Shri  O.  V.  Alagesan

 (6)  Pandit  Algu  Rai  Shastri
 (7)  Shri  A.  K.  Basu
 (8)  Shri  R.  G.  Dubey
 (9)  Dr.  श्र.  M.  Jaisoorya

 Ananthasayanam
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 a0)  Shri  K.  Kelappan
 (il)  Shri  N.  C.  Chatterjee
 (i2)  H.  M.  Maharaja

 Narayan  Singh  Deo
 (13),  Shri  Jaipal  Singh

 (14)  Shri  K.  Subrahmanyam.

 Rajendra

 INDIAN  INCOME-TAX  (AMEND-
 MENT)  BILL

 The  Minister  of  State  for  Finance
 (Shri  Tyagi):  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  Indian  Income-tax  Act,  1922.

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  in-

 troduce  a  Bill  further  to  amend  the
 Indian  Income-tax  Act,  1922.”

 The  motion  was  adopted.
 Shri  Tyagi:  I  introduce  the  Bill.

 RAILWAY  BUDGET—GENERAJ.  DIS-
 CUSSION

 Mr.  Speaker:  The  House  will  now.
 proceed  with  the  General  discussion  of
 the  Railway  Budget.  Before  the  dis-
 cussion  commences,  I  have  to  annuunce
 to  the  House  that  I  fix  the  maximum
 time-iimit  for  speeches  as  5  minutes
 for  each  hon.  Member  excepting  the
 hon.  Minister  of  Railways  for  whom  45
 minutes  or  more  will  be  allowed,  if
 necessary.  We  will  now  start  with  the
 discussion.

 Shri  P.  0.  Bose  (Manbhum  North):
 Sir,  it  is  somewhat  peculiar  that  out  of
 the  thirteen  paragraphs  of  the  Railway
 Budget  speech  of  the  hon.  Minister  nine
 or  ten  are  exclusively  devoted  to  the
 question  of  the  regrouping  of  the  rail-
 ways  and  with  regard  to  all  other  ques-
 tions  with  which  the  public  are  concern-
 ed  it  has  been  disposed  by  one  single
 sentence  at  the  concluding  part  of  the
 speech.  That  sentence  reads  as  follews:

 “Need  |  assure  the  House  that  it
 will  be  my  constant  endeavour  to
 maintain  the  steady  _  progress achieved  in  operating  efficiency,  to
 foster  better  and  closer  relations
 and  understanding  between  labour
 and  administration  and  to  continue
 to  improve  the  scale  of  amenities
 made  available  to  the  travelling
 public  and  labour.”

 This  one  sentence  disposes  of  all  the
 other  points  with  which  the  public  at
 large  are  concerned.
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 Igo  not  want  to  minimise  the  im-
 portance  of  the  question  of  regrouping.
 Recently  there  have  been  various  con--
 troversies  and  agitation;  over  this.
 issue.  However  important  this  ques-
 tion  may  be,  I  feel  that  the  hon.
 Minister  should  have  dealt  with  the
 other  points  which  are  of  importance
 to  the  public.

 The  grievances  of  the  public  may  be
 counted  by  hundreds  and  I  do  not
 propose  to  enumerate  them  one  by  one.
 But  I  would  like  to  speak  ona  few
 points  which  are  of  importance  and  call
 for  the  immediate  atteation  of  the
 authorities  concerned.

 The  first  point  is  with  regard  to  the
 difficulties  undergone  by  third  class  and
 inter  class  passengers.  There  is  lack
 of  accommodation  and  sanitary  arrange-
 ments  in  the  compartments.  Any  ver-
 son  who.  has  travelled  in  third  or  inter
 class  ¢ompartments  would  testify  to
 that.  If  you  happen  to  oceupy  a  corner
 seat  in  the  compartment  you  cannot
 approach  the  latrine  due  to  the  heavy
 crowd.  I  know  the  case  of  a  small  hoy
 who  wanted  to  go  to  the  latrine  and  his
 father  tried  his  best  to  carry  the  boy
 to  the  lavatory  but  could  not  succeed
 due  to  the  overcrowding.  Meanwhile  the
 boy  did  the  mischief  where  he  was.  As
 a  matter  of  fact  there  was  no  alterna-
 tive  for  him.  In  that  dirty  condition  of
 the  compartment  the  passengers  had  to
 travel  a  iong  distance,  for  there  was  no
 sweeper  available  in  the  intermediate
 stations  tn  clean  up  the  compartment.

 With  regard  to  inter-class  compart-
 ments.  very  few  are  provided  in  a  train:
 generatly  one  and  sometimes  two.  The
 passengers  do  not  get  seating  accom-
 modation.  What  is  the  good  of  onecr
 two  first  and  second  class  passengers
 getting  all  the  facilities  they  want  and
 the  rest  going  without  them.  This  is
 a  matter  ‘vhich  should  be  attended  to
 at  once  by  the  authorities  concerned.

 There  is  another  point  with  regard
 to  third  class  passengers.  Railway
 magistrates  go  about  from  station  to
 station,  catch  hold  of  persons  travelling
 without  tickets  and  after  a  summary
 trial  fine  them  Rs.  I5  or  20.  If  the  per-
 son  cannot  vay  the  amount  he  is  sent
 to  the  nearest  polite  'ockup  and  he  has.
 to  remain  there  until  he  pays  the  fine.
 [  know  the  case  of  a  villager,  a  very
 honest  man,  who  hada  case  ina  court
 in  a  nearby  town.  The  booking  office
 counter  was  so  overcrowded  that  he
 could  not  purchase  a  ticket  in  time  and
 since  he  had  his  case  in  a  sub-divisional
 court  he  got  into  ‘the  train  without  a
 ticket.  He  was  caught  and’  in  @
 summary  trial  the  magistrate  fined  him
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 Rs.  5  or  20.  He  could  not  pay  the
 money  on  the  spot.  He  was  put  in  the
 lockup  from  where  he  informed  his
 family,  who  came  over  and  paid  the
 money.  His  case  in  the  sub-divisional
 court  was  decided  ezx-parte  and  a
 decree  was  granted  against  him.  The
 case  related  to  rent  which  he  had
 paid  to  a  zamindar  for  which  he  could
 not  get  the  receipt.  He  was  in  jail  for  5
 days  for  wnat  was  only  a_  technical
 blarne.  He  was  ready  to  purchase  a
 ticket  but  due  to  overcrowding  he
 could  not  do  so.

 If  you  go  to  a  roadside  railway  sta-
 tion  in  the  evening  you  will  find  that
 there  is  no  electric  light  and  every
 thing  is  in  dark.  The  booking  clerk
 comes  only  five  or  ten  minutes  before
 the  train  arrives  with  a  kerosene  lamp
 smoking  and  the  chimney  of  the  lamp
 darkened  by  soot.  You  cannot  see  the
 face  of  the  booking  clerk,  nor  could
 you  read  how  much  the  ticket  costs.
 In  five  minutes  the  passengers  have to  buy  the  tickets  and  if  due  to
 urgency  a  passenger  gets  into  the
 train  without  a  ticket  he  is  caught  by
 the  magistrate,  who  after  a  summary
 trial  fines  him.  These  are  the  diffi-
 culties  suffered  by  third  and  _inter-
 class  passengers  which  should  be  re-
 medied  as  soon  as_  possible.  You
 must  provide  more  inter-class  com-
 partments  as  also  third  class  compart-
 ments  and  more  amenities  as  well.  If
 coaches  are  not  immediately  available
 from  Government  factories  some
 wagons  may  be  converted  with  squatt-
 ing  arrangements  for  passengers,  so
 that  people  can  travel  without  over-
 crowding.  This  is  a  very  urgent
 matter.

 Now  I  come  to  the  question  of  the
 supply  of  empty  wagons  to  the  col-
 lieries.  I  come  from  a  coalfield  area.
 I  was  told  that  collieries  are  going  to
 be  closed  for  want  of  supply  of  suffi-
 cient  number  of  wagons.  The  ‘coal
 industry  entirely  depends  on  the
 wagon  supply.  As  a  matter  of  fact.  the
 railways  are  a  partner  to  the  coai  in-
 dustry.  because  the  railway  income
 from  coal  freight  is  much  more  than
 what  the  colliery  owners  earn.  Daily
 the  railways  supply  3,000  wagons  all
 over  India—2.000  to  the  Jharia  coal-
 fields  and  .000  to  other  coal  fields.
 You  can  imagine  how  much  the  in-
 come  through  coal  freight  is  to  the
 railways.  Thus  the  railway  adminis-
 tration  earns  much  more  than  the  in-
 dustry  itself  through  the  supply  of
 wagons.  But  there  is  some  bungling
 somewhere,  for  the  wagons  are  not
 Proverly  suvplied.  Some  get  more
 and  others  do  not  get  any  at  all.  This
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 is  a  matter  which  should  be  investi-
 gated  by  the  Railway  Board  as  to  why some  of  the  collieries  are  being  clos- ed  down  for  want  of  wagon  supply. It  is  a  very  important  matter  and should  be  attended  to  because  the coal  industry  is  dependent  on  the  sup- ply  of  wagons.  This  matter  should  be attended  to  and  remedied  by  the  Rail-
 way  Board,  otherwise  there  will  be trouble  not  only  to  the  industry  but also  to  the  labour  employed  there—
 there  will  be  unemployment,  agitation and  so  many  other  difficulties,

 A  point  which  came  to  my  notice -while  attending  a  meeting  of  railway
 employees  was  the  question  of  edu-
 cation  of  the  children  of  railway  em-
 ployees.  The  Railway  Administration is.  not  making  any  arrangement  for  the
 education  of  its  employees’  children. Such  arrangements  existed  to  some  ex-
 tent  when  the  railways  were  being  run
 by  companies  but  since  they  came  un-
 der  the  Government  the  railways  have
 altogether  stopped  giving  any  grants to  new  schools  or  new  arrangements for  education.  The  railway  staff
 move  about  from  place  to  place  and
 they  have  practically  no  home.  When
 the  father  works  going  from  station
 to  station,  sometimes  00  miles  away from  his  home,  the  family  is  left  be-
 hind  without  anybody  to  look  after
 them.  Under  such  circumstances  un- less  there  are  good  educational  facili-
 ties  there  is  the  fear  that  the  children
 of  those  employees  may  go_  astray. This  is  a  very  serious  matter  not  only
 from  the  point  of  railway  employees but  also  as  a  national  question.  There
 should  be  some  educational  arrange-
 ments  for  the  children  of  the  eight lakh  of  railway  employees  and  the
 Railway  Administration  and  the  Gov-
 ernment  should  take  this  matter  as
 their  duty.  though  I  know  that  the
 question  may  be  raised  that  it  being
 a  question  of  primary  education  it  is
 an  all  India  question  and  not  one  for
 the  railways  alone.

 There  is  another  point  which  though
 a  local  matter  is  an  important  one.
 I  come  from  Dhanbad  where  one  of
 the  important  and  busy  colliery  rail-
 way  lines  cuts  across  a  road  which
 is  a  very  imvortant  road.  This  road
 links  uv  Sindri  and  the  Grand  Trunk
 Road,  Ranchi  and  the  Grand  Trunk
 Road  etc.  It  also  -connects  the  road
 leading  to  the  various  offices  like  the
 Mining  office.  Welfare  office.  Hosvitals,
 the  court,  the  station  etc.  People  al-
 wavs  £~4  it  difficult  to  cross  that  line
 which  cuts  across  the  road.  Because
 of.  personal  experience  I  can  say  that
 -out  of  ten  times  that  you  go  along
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 that  road  eight  times  you  will  be
 held  up.  Only  the  other  day  the  Chief
 Minister  of  Bihar,  the  hon.  Shri  Shri-
 krishna  sinha  who  was  going  on  some
 urgent  work  was  held  up.  Sir,  the
 question  of  this  level  crossing  is  a
 very  old  one  and  I  appeal  to  the
 Ministry  to  look  into  it  so  that  at
 least  an  overbridge  may  be  put  up.
 Otherwise,  not  only  the  volliery  peopie but  also  the  military  population  of
 Ranchi  are  delayed  in  their  day  to
 day  jcurneys  along  this  road  or  when
 they  have  to  use  the  road  for  journeys
 to  Calcutta  or  Delhi

 Mr.  Speaker:  Before  I  call  upon
 other  hon.  Members  to  participate  in
 the  debate,  I  would  just  like  to  make
 one  observation.  We  are  now  discuss-
 ing  the  Railway  Budget  generally  and
 not  any  specific  grievances.  I  think
 I  should  make  this  statement  after
 having  heard  what  the  hon.  Member
 has  just  said.  The  general  debate  may
 go  on  and  so  far  as  specific  points  or
 grievances  are  concerned,  Members
 will  have*an  opportunity  of  speaking
 again  when  the  Demands  for  Grants
 come  up.  <A  genera!  survey  of  the
 ‘Administration  would  be  in  order
 now  and  Members  would  he  wasting
 their  time  practically,  on  details.
 Well,  I  need  not  say  anything  further.

 Shri  Nambiar  (Mayuram):  Sir,  I
 have  before  me  the  two  speeches  of
 the  two  hon.  Ministers,  one  of  Mr.
 Gopalaswami  Ayyangar  and  another  of
 Mr.  Lal  Bahadur  Shastri.  which  give
 a  rosy  picture  of  the  Railways  in
 India  today.  If  it  had  been  so  I  am
 here  to  congratulate  them.  but  un-
 fortunately  the  facts  that  they  have
 themselves  given  us  show  that  it  is  not
 so.

 Mr.  Gopalaswami  Ayyangar  in  his
 speech  stated:

 “The  balances  in  the  Deprecia-
 tion,  Development  and  Revenue
 Reserve  Funds  will  amount  to  Rs.
 163-55,  crores  on  3lst  March,  1952.

 I  mention  these  facts  to  indicate
 how  sound  at  the  present  moment
 the  finances  of  the  Indian  Govern-
 ment  Railways  are.  There  are
 indeed  few  railways  of  the  same
 magnitude  in  the  world.  in
 countries  of  comparable  size  and
 volume  of  traffic.  which  can  claim
 to  have  done  anywhere  near  so
 well  in  recent  years  as  Indian
 Raflways.”

 But  on  the  very  same  page  he  further
 says  something  else  which  if  you  read
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 you  will  find  contradicts  his  previous
 statement.  He  states:

 “@n  the  Ist  April,  95l,  the
 number  of  locomotives  which  re-
 quired  to  be  replaced  was  1640  the
 annual  replacement  figure  cal-
 culated  on  our  total  stock  being
 of  the  order  of  200

 When  we  have  640  locomotives.  that
 is  eight  times  the  number  annually
 replaced  to  be  replaced  still  he  says
 that  our  railways  can  compare  very
 well  with  any  other  in  the  world.  Then
 he  says:

 “Under  coaches,  520  was  the
 figure  and  under  wagons  25,000
 wagons  remained  to  be  replaced
 on  the  same  date,  the  normal
 annual  wastages  under  these  heads
 being  only  600  and  5,500  respec-
 tively.”

 This  also  gives  the  same  picture.  Then:
 “The  condition  of  the  track  had

 considerably  deteriorated  as
 maintenance  and  replacement
 could  be  carried  out  only  to  the
 minimum  required  for  safety  pur-
 poses  in  previous  years.”
 This  is  the  position  of  our  railways

 And  what  are  the  other  figures  which
 indicate  the  condition  of  the  railways?
 According  to  the  figures  published  by
 Government  for  950-5l  and  the
 previous  four  years  there  were  22.450
 accidents  on  the  Railways  killing  47
 human  beings.  This  is  the  figure
 published  by  the  Government  of  India,
 and  they  say  these  accidents  were  due
 to  sabotage  by  certain  elements  in-
 cluding  the  railway  workers  and
 organisations.  You  can  see  from  the
 facts  given  by  Mr.  Gopalaswami
 Ayyangar  that  with  dilapidated
 coaches,  wagons  and  engines  and  per-
 manent  way  we  have  been  running  the
 railways  for  the  last  five  years,  killing
 4,000  people,  and  still  he  says  that  it
 was  due  to  sabotage  by  individuals
 and  organisaticns.  Sir,  I  want  your

 ‘indulgence  in  the  matter,  and  the
 indulgence  of  hon.  Members  here.  I
 would  ask  whether  this  sort  of
 campaigning  against  “elements”  and
 railway  workers  should  continue.  It
 must  be  stopped.  and  we  must  also
 see  what  sort  of  a  railway  we  have.

 Glancing  at  the  Budget  I  find  that
 Rs.  (282.16  crores  are  our  receipts  out
 of  which  we  spend  Rs.  187-69  crores
 for  the  maintenance  and  _  purchases
 and  for  wages.  I  do  not  know  the  exact
 figure  of  the  wage  bill  but  in  1950-51.
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 about  Rs.  0  crores  have  been  spent
 on  the  wage  bill.  Barring  that  all  the
 rest  of  the  money  is  allocated  to
 various  heads.  If  any  man  in  the
 street  looks  at  the  Budget  he  will  find
 in  it  nothing  but  a  jugglery  of  figures;
 figures  and  figures.  Nine  lakh
 workers  get  somewhere  about  Rs.  0
 crores  and  the  rest  of  the  money  is
 allocated  to  various  heads  out  of
 which  the  main  one  is  Rs.  34  crores
 for  the  General  Revenues  at  four  per
 cent.  interest.  What  I  say  is  that  the
 Britishers  during  their  days  took  in
 the  name  of  interest  more  than  their
 capital  over  and  above  which  we  had
 to  give  them  by  adjusting  it  towards
 our  sterling  balances.  Are  we  _  to
 continue  to  do  the  same  sort  of  thing
 when  we  see  that  our  railways  are  so
 useless  and  so  dilapidated  and  when
 there  remains  so  much  to  be  done  for
 them?

 Coming  to  the  labour,  I  find  that
 according  to  the  figures  published  by
 the  Government  of  India  the  mini-
 mum  wage  of  a  worker  is  Rs.  70;  that
 of  a  Class  IV  employee  working  in  a
 factory  is  Rs.  100;  that  of  a  Class  III
 employee,  viz.  clerks  etc.  is  Rs.  150;
 whereas  the  Chief  Commissioner  of
 Railways,  who  is  now  called  Finan-
 cial  Commissioner,  gets  Rs.  4,000.  I
 have  no  objection  to  your  paying  him
 Rs.  4,000  or  even  more,  but  please  see
 the  difference;  the  gap;  and  this  is  ex-
 actly  what  the  Britishers  did.  Are  we
 to  continue  the  same?  The  minimum
 wage  of  a  worker  is  Rs.  70  whereas  the
 salary  of  a  railway  officer  is  Rs.  4,000.  I
 have  no  grievance  against  anybody  be-
 ing  paid  such  a  high  salary,  but  let
 -the  worker  be  paid  more,  because  he
 must  live.  We  do  not  want  to  have
 anything  special,  but  let  us  point  out
 that  the  nine  lakh  railway  workers
 who  are  running  the  railways  are
 very  badly  treated.

 Coming  to  the  general  public,  if
 you  look  at  the  figures  during  the
 1950-51-52,  period,  you  will  find  that
 there  is  an  increase  in  the  third-class
 fare  from  20  to  25  per  cent.  There
 has  also  been  an  increase  in  the  freight
 on  foodstuffs  and  on  coal,  which  is  so
 essential  for  the  industrial  develop- ment  of  our  country.  While  we  have
 a  surplus  of  Rs.  23  crores  on  one  side,
 and  while  we  have  allocated  Rs.  34
 crores  to  the  General  Revenues  and
 Rs.  30  crores  to  the  depreciation  re-
 serve,  while  we  have  done  so  many
 things,  there  is  not  a  single  attempt on  the  part  of  the  Railway  Minister
 to  give  better  amenities  for  the  pas-
 sengers.  Of  course,  he  has  given  Rs.
 three  crores  for  amenities.  But  look
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 at  the  number  of  third-class  pas-
 sengers  carried  in  95l.  They  “were
 30  crores  and  for  these  30  crores  of
 people,  the  Railway  Minister  has  made
 a  provision  of  Rs.  three  crores,  i.e.
 6  pies  per  head,  for  passenger  ameni-
 ties.  It  is  the  most  surprising  and  the
 most  shameful  situation  that  a  pas-
 senger  gets  six  pies  by  way  of  ameni-
 ties  in  a  year.  And  then,  see  the  condi-
 tion  of  the  railway  coaches  and  the
 condition  of  third-class  travel.  Next  to
 going  to  jails,  you  can  travel  in  third-
 class.  A  passenger  from  Madras  com-
 ing  to  Delhi  has  to  be  in  the  train  for
 58  hours  without  any  chance  of  lean-
 ing,  let  alone  sleeping.  I  have  re-
 cently  gone  to  China.  Within  two
 and  a  half  years,  they  have  made
 arrangements  whereby  the  third-
 class  passenger  is  given  facilities  to
 sleep  during  night.  I  ask  you:  why
 could  not  this  be  done  here?  Yes,  it
 cannot  be  done  here,  because  the
 money  has  to  go  to  General  Revenues
 and  from  the  General  Revenues  you
 have  to  spend  nearly  Rs.  97  crores
 for  defence.  Defence  against  whom?
 Who  is  going  to  attack  this  country?
 We  have  been  spending  half  of  our  in-
 come  on  defence  for  so  many  years
 now,  when  the  ordinary  man  in  the
 street  is  suffering.  He  has  to  pay
 more  for  the  third-class  fare.  The
 ordinary  businessman  and  _industria-
 list  who  is  just  able  to  make  both  ends
 meet  has  to  pay  more  for  the  freight
 on  coal.  Therefore,  I.  say  this  isa
 general  attack  on  the  people—not alone  on  the  workers,  not  alone
 on  the  passengers.  not  alone  on
 the  industrialists.  When  our  leader
 Shri  Gopalan  said  that  the  President's
 Address  was  in  the  nature  of  a  de-
 claration  of  war  on  the  people,  they
 became  angry.  Of  course,  they  may
 become  angry  with  the  word  “war”
 but  may  I  humbly  ask  them  what  else
 is  this  except  a  forthright  attack  on
 the  people?

 Sir,  I  .  request  the  hon.  Railway
 Minister  to  reconsider  the  matter.  Iam
 not  expecting  that  anything  that  has
 happened  in  China  or  anything  that
 has  happened  in  the  Soviet  Union
 will  happen  here  just  now.  That  is
 not  my  point.  But  what  I  humbly
 suggest  is  a  re-allocation  of  the  Budget
 on  the  basis  of  the  figures  and  facts
 that  I  have  placed  before  you—re-
 allocation  in  the  sense  that  today  we
 cannot  afford  to  pay  to  the  General
 Revenues  Rs.  34  crores.  Whether  it
 is  right  or  wrong  on  principle  can  be
 decided  later  on.  We  have  to  give more  facilities  for  the  travelling  public.
 We  have  to  give  a  living  wage  to  the
 workers.  Therefore,  we  have  to  re-
 allocate  the  Budget.
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 {Shri  Nambiar]
 I  have  got  a  concrete  suggestion,

 because  I  want  to  help  the  hon.  Minis-
 ter  of  Railways.  I  want  to  help  the
 Government  with  my  _  co-operation.
 The  Communist  Party  is  prepared  for
 co-operation  by  giving  concrete  sug-
 gestions.  We  donot  want  to  embarrass
 the  Government  for  the  sake  of
 embarrassing  the  Party  in  power;  we
 want  to  help  them  and  thereby  help
 the  masses  of  this  country.  That  is
 all  our  intention.  I  am_  therefore
 prepared  to  give  you  a  concrete  pro-
 posal  in  regard  to  the  railways.  You
 have  got  the  Depreciation  Fund,  the
 Railway  Reserve  Fund  and  the
 Development  Fund.  You  wilibe  really
 afraid  to  see  50  many  Funds.  I  sug-
 gest  that  there  may  be  only  one  Fund.
 That  Fund  must  extend  a  possibility
 of  rehabilitating  and_  replacing  the
 railways  every  year.  Let  us  pool  all
 these  Funds  together  and  make  them
 one.  To  that,  we  shall  contribute
 every  year  and  that  money  may  be
 spent  for  useful  purposes.

 You  have  got  a  Development  Fund
 iu  which  there  are  Rs.  63  crores  to-
 day  and  still  you  go  to  America  or
 request  aid  under  the  Colombo  Plan
 for  our  railways.  Why  should  these
 Rs.  63  crores  lie  idle?  I  do  not  know
 how  it  is  being  utilised.  It  may  be
 utilised  in  some  other  matters.  I  do
 not  know.  But  the  thing  is  that  when
 we  have  so  much  money  left,  we
 should  spend  it  in  order  to  make  the
 railways  self-sufficient.  By  self-suffi-
 ciency  I  mean  that  we  should  produce
 what  all  is  needed  for  the  railways.
 Let  us  not  go  to  Canada  for  engines.
 Of  course,  the  Chittaranjan  workshop
 is  there  What  is  going  to  happen
 there  in  1952-53 -  and  how  many
 engines  it  is  going  to  produce,  nobody
 knows.  I  have  very  little  hope,  be-
 cause  during  the  war  period  I  tried
 my  best  in  the  Golden  Rock  Work-
 shop  of  the  South  Indian  Railway;  we
 had  a  chance  of  building  boilers;  we
 had  chance  of  building  cylinders  and
 we  had  8  chance  of  making  some
 effective  contribution  to  the  railways
 but  as  soon  28  the  ‘war  was  over,  all these  encouragements  given  during
 the  war  were  withdrawn  and  the  rail-
 way  fartories  were  not  allowed  to
 produce  any  more.  They  were
 made  to  depend  upon  others  and  we
 are  now  going  to  Canada  and  -we  are
 begging  from  other  countries.  because
 we  have  no  industry  which  will  ‘make
 our  railways  self-sufficient.  There-
 fore.  my  humble  suggestion  is  that
 these  Rs.  ‘63  crores  ‘must  be  utilised
 to  make  our  railways  ‘self-sufficient  in
 the  matter  of  wagons,  coaches  and
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 locomotives.  That  is  my  suggestion
 number  one.

 And  then,  as  regards  amenities,
 third-class  passengers  must  have  sleep-
 ing  space;  if  not,  at  least  sitting  place.
 People  come  and  tell  me,  “Do  not
 argue  for  sleeping  space;  let  us  get
 at  least  a  place  for  sitting.”  That
 is  the  position.  There  are  saloons—
 more  than  a  thousand  of  them—in
 our  railways.  These  can  be  converted
 into  coaches.  which  can  be  used  for
 ordinary  men  in  the  street,  so  that  we
 may  give  a  chance  to  the  third-class
 passenger  to  have  at  least  sitting
 space.

 Then,  coming  to  the  labour  problem,
 I  have  already  represented  to  the  hon.
 Minister  that  labour  is  attacked  today.
 Trade  Unions  are  discouraged.  Our
 union  which  has  a  membership  of
 20,000  has  been  refused  recognition
 and  no  cooperation  is  given  to  it.  The
 present  labour  policy  is  to  make  one
 section  fight  against  another,  which  is
 exactly  what  the  Britishers  did.  There
 are  two  Federations  now.  Why  should
 there  be  two?  The  National  Federa-
 tion  of  Railwaymen  has  been  re-
 cognised  very  recently  to  set  it
 against  the  All-India  Railwaymen’s
 Federation  which  has  been  in  exis-
 tence  for  so  many  years.  There  is
 victimisation.  New  disciplinary  rules
 have  been  framed.  Hundreds  of
 workers  are  being  dismissed.  In  the
 name  of  National  (Safeguarding  of
 Security)  Rules,  as  many  as  200
 workers  have  been  dismissed  in  the
 Southern  Railway.  The  reason  is  that
 they  are  supposed  to  have  had  some
 idea  of  Communism  in  their  minds.
 Why  should  politics  core  in  _  here,
 when  the  railway  worker  is  doing  his
 duty  and  when  he  is  obeying  the  rules
 and  regulations  of  the  country?  Public
 men  are  being  detained  without  trial. Why  should  vou  have  these  rules  ap-
 plied  to  railway  workers?  Not  only
 has  he  to  go  to  jail,  but  as  soon  as  he
 comes  back  he  must  lose  his  job.  all
 because  once  upon  a  time  he  had
 something  to  do  with  the  Communist
 Party.  I  am  representing  to  the  hon.
 Minister  and  [  shall  try  to  carry
 conviction  to  him  that  this  is  a  wrong
 volicy.  These  National  (Safeguard-
 ing  of  Security)  Rules.must  be  termi-
 nated  and  the  railwavmen  should  be
 given  reasonable  consideration.

 These  are  my  suggestions.  I  shall
 summarise  them.  The  first  is  about
 these  Rs.  63  crores.  have  already
 suesested  that  these  must  be  used  ‘for
 makine  ‘the  railways  self-sufficient.
 Secondly,  :a  reasonable  amount  must
 be  geserved  every  year  for  -rehabilite-
 tion  purposes.  We  can  decide  the
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 quantum.  I  am  prepared  to  sit  with
 the  hon.  Minister  or  with  any  other
 Committee  in  order  to  see  how  much
 amount  we  can  give.  Thirdly,  ameni-
 ties  for  third-class  passengers  must  be
 considered  more  than  heretofore,  and
 there  must  be  a  reduction  in  the  fares.
 A  reduction  of  the  fare  to  the  extent
 it  was  raised  by  Mr.  Gopalaswami
 Ayyangar.  7  would  request  you  to
 give  me  one  more  minute,  Sir.

 Mr.  Speaker:  He  has  taken  one
 minute  three  times  now.  He  should
 confine  himself  to  a  minute  exactly;
 otherwise  I  cannot  give  a  chance  to
 other  people.

 Shri  Nambiar:  A  reduction  of  the
 fares  and  freight  to  the  extent  it  was
 raised  by  Mr.  Gopalaswami  Ayyangar;
 proper  implementation  of  the  recom-
 mendations  of  the  Central  Pay  Com-
 mission,  so  far  as  railway  men  are
 concerned,  with  consideration  for  pre-
 93l  entrants  with  a  view  to  elimina-
 tion  of  anomalies;  grant  of  dearness
 allowance  according  to  the  recommen-
 dation  of  the  Central  Pay  Commission;
 no  victimisation  of  Railway  men  and
 harsh  application  of  disciplinary  rules
 for  political  reasons.  Those  who  have
 been  victimised  may  be  taken  back

 to  duty.  I  have  many  grievances  of
 the  men  of  the  South  Indian  Railway
 which  I  am  prepared  to  convey  to  him.

 ‘The  other  point  is  the  compulsory
 dividend  arrangement  of  four  per
 cent.

 The  last  point  I  would  refer  is  the
 regrouping.  We  have  our  own  grie-
 vances  from  the  point  of  view  of  the
 staff  as  well  as  the  people  which  my
 colleagues  will  deal  with.  We  are
 against  the  regrouping  plan  being
 implemented  here  and  now.  Let  us
 have  a  Parliamentary  sub-committee
 to  go  into  the  whole  question.  We
 are  prepared  to  go  with  Government
 for  the  implementation  of  the,  scheme
 in  a  better  way  from  the  point  of
 view  of  the  staff  as  well  as  of  the
 general  public.

 Shri  G.  0.  Somani  (Nagaur-Pali):
 Sir,  in  the  ordinary  course  it  would
 have  been  a  matter  of  sincere  grati-
 fication  to  find  that  our  hon.  Minister
 for  Railways  has  been  able  to  present such  a  prosperous  railway  Budget, but  at  the  same  time  we  have  to
 consider  whether  this  prosperity
 Budget  has  been  obtained  without
 any  undue  hardship
 travelling  public  or

 trade  and  industry.
 In  the  short  time  at  my  disposal  I

 will  confine  myself  to  certain  diffi-
 culties  and  problems  of  trade  and
 industry.  What  is  the  contribution
 which  the  trade  and  industry  are making  to  the  prosperity  of  tle

 either  to  the
 to  the  general
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 railways?  You  will  find,  Sir,  from
 the  White  Paper  that  about  Rs.  62
 crores  are  estimated  to  be  the  earnings from  trade  and  industry  in  the  year 1952-53.  This  shows  that  about  55
 per  cent.  of  the  railway  revenue  is
 received  from  the  goods  traffic.

 Now,  the  hon.  Minister  for

 sa
 ways  has  presented  a  Budget  which
 shows  a  net  revenue  surplus  of  sgme-
 thing  about  Rs.  BT  crores  fter
 making  all  sorts  of  provisions  for  de-
 preciation,  for  Development  Fund  and
 for  other  items  as  per  revised  finan- cial  convention  which  was  approved in  December  1949.  What  is  the
 picture  before  us  now.  On  the  one side  we  find  that  the  railways  have been  able  after  making  all  sorts  of
 provisions.  to  provide  a  net  revenue
 surplus  of  about  Rs.  57  crores  and  on the  other  hand  that  trade  and
 industry  which  are  the  biggest customers  of  railways  are  suffering grievously  due  to  recession,  slump
 i  depression,  whatever  you  may  call i
 [SHRI  ANANTHASAYANAM  AYYANGAR  in

 the  Chair] 0  am.
 In  the  ordinary not  have  been  too  much  to  ex-

 pect  that  our  hon.  Minister  for Railways  should  have  taken  account of  the  present  depressed  conditions of  almost  all  sections  of  trade  and
 industry  and  should  have  examined in  what  directions  and  to  what  extent he  should  give  relief  to  the  suffering trade  and  industry.  But,  what  is  the position?  In  the  last  provisional
 Budget  heavy  additional  burdens have  been  imposed.  The  coal  freight has  been  raised  by  as  much  as  30  per
 cent  and  in  the  name  of  rationalisa- tion  and  readjustment  of  the  freight
 structure  the  railway  freight  has  been increased  for  so  many  other  commodi-

 course  it  would

 ties  like  food-grains,  pulses,  steel, sugar,  etc.
 What  is  the  argument  that  has

 been  advanced  for  raising  the freight  on  coal,  with  which  I  want  to
 deal  first.  It  has  been  explained in  the  White  Paper  that  was
 circulat  ed  with  the  provisional Budget  that  the  average  hauling  cost to  the  railways  for  one  ton  per  mile was  something  in  the  neighbourhood of  about  nine  pies,  whereas  the
 average  earning  from  the  coal  traffic was  something  about  4.5  pies.  It  has been  sought  to  be  justified  that  on  the basis  of  its  operation  cost  even  a  00
 per  cent.  increase  in  the  coal  freight would  have  been  justified.  Sir,  I submit  that  this  is  a  mere  statistical calculation.  It  will  not  stand  a
 moment’s  test  of  reality.  I  am  not  a
 railway  economist  or  a_  railway
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 [Shri  G.  0.  Somani]
 expert  and  I  do  not  claim  to  know  the
 intricacies  of  the  complicated  railway
 rate  structure.  But,  we  all  know
 that  the  railway  rate  structure  is  not
 based  on  the  average  operation  cost.
 The  whole  structure  is  based  on  the
 capacity  of  each  commodity  to  bear
 the  burden.  The  more  valuable  the
 commodity  the  better  its  capacity  to
 bear  the  burden  and  therefore  the
 higher  the  transport  charges  for  that
 commodity.  Now,  this  is  a  sound
 principle  and  I  do  not  see  how  the
 argument  that  the  railways  are  losing
 somethjng  on  the  transport  of  coal  and
 therefore  they  shou'd  raise  the  coal
 freight  while  they  have  been  making
 very  huge  profits  on  the  transport  of
 various  other  commodities  where  rates
 are  as  high  as  I4  or  5  or  even  18
 pies  against  the  average  cost  of  nine
 pies  would  appeal  to  anybody.  So,
 this  argument  that  the  average  operat-
 ing  cost.of  coal  is  something  much  less
 than  the  average  earning  from  the  coal
 traffic  is  absolutely  unsound  and_  it
 should  not  have  been  applied  in  im-
 posing  as  much  as  Rs.  3.60  crores  addi-
 tional  burden  on  the  industries.

 On  the  one  side  we  find  Govern-
 ment  following  a  disinflationary  policy
 and  doing  everything  to  assist  the
 industries  to  reduce  their  cost  of
 manufacture.  Now,  this  increase  is
 absolutely  contrary  to  that  policy.  In
 this  connection  I  may  also  be  allowed
 to  quote  something  from  what  Shri
 Gopalaswami  Ayyangar  said  in  his
 Budget  speech  last  year:

 “In  considering  any  further  ad-
 justment  of  freight  rates,  it  is
 necessary  to  bear  in  mind  the
 possible  inflationary  stresses  and
 their  inevitable  repercussions  on
 the  price  level  in  the  country,  both
 on  industry  and  some  other  goods.
 On  these  considerations,  I  feel
 that  it  would  be  extremely  in-
 advisable  to  increase  the  freight
 rates  further  in  the  context  of  our  ~
 requirements  of  additional  finance.”
 This  was  what  our  former  Railway

 Minister  said  only  last  year  and  in
 view  also  of  the  present  difficulties  of
 the  trade  and  industry  it  seems  abso-
 lutely  unjustified  that  ithe  railway
 with  all  their  surplus  and  prosperous
 Budget  should  have  thought  fit  to
 impose  such  a  heavy  burden  on  such
 an  essential  commodity  as  coal.

 There  is  also  another  aspect  about
 this  position  in  respect  of  coal  to  which.
 I  should  refer,  and  that  is  about  the
 availability  of  sufficient  wagons  for  the
 transport  of  coal.  The  Bombay  textile
 mills  were  using  coal  in  the  pre-war
 period,  but  they  gradually  reverted  to
 oil  firing  for  their  process  steam  be-
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 cause  atthattime  the  fuel  oil  prices.
 were  cheaper  and  because  in  the  inter-
 vening  war  period  the  question  of
 transport  was  very  difficult.  Now,
 most  of  the  mills  or  _  practically
 all  the  mills  are  on  _  fuel  oil.
 But  the  prices  of  fuel  oil  have  gone
 to  fantastic  levels,  and  the  price
 to-day  stands  at  Rs.  83  against  only
 Rs.  90  that  was  prevailing  twoor  three
 years  ago.  Representations  have  been
 made  from  timetotime  to  the  railway
 authorities  that  if  a  sufficient  number
 of  wagons  are  available,  practically
 most  of  the  mills  are  even  today
 prepared  to  revert  to  coal.  Our  coak
 production  is  increasing  and  at  the
 same  time  we  are  spending  very  val-
 uable  foreign  exchange  in  the  import
 of  fuel  oils  at  such  fantastic  prices.  It
 is  essential  therefore  that  the  railway
 authorities  should  seriously  look  into”
 the  question  of  making  the  necessary
 wagon  supply  available  to  the  Bombay
 textile  mills  to  enable  them  to  revert
 again  to  coal  firing.

 Then,  I  want  to  say  something  about
 the  general  rates  structure  policy  of
 the  railways.  This  whole  rate  struc-
 ture  was  revised  sometime  in  948  and
 the  telescopic  class  and  wagon  load
 system  was  introduced.  Formerly  we
 had  the  flat  or  the  horizontal  system under  which  special  station-to-station
 rates  used  to  be  quoted  and  a  volume
 of  traffic  used  to  move  on  these  con-
 cessional  rates.  Today  with  the  intro-
 duction  of  the  new  telescopic  basis  the
 system  of  quoting  station-to-station
 rates  has  been  cancelled  and  several
 commodities  have  been  upgraded.  The
 position  that  arose  from  the  introduc-
 tion  of  that  system  is  that,  specially for  short  distance  traffic,  the  incidence
 of  freight  on  several  raw  materials
 Tose  as  much  as  from  00  to  300  per
 cent.  I  do  not  want  to  go  here  into  the
 details  as  to  how  and  which  raw
 material  and  for  which  industry  has
 shown  such  increase,  but  it  is  sufficient
 to  emphasize  here  that  the  various  in-
 dustries  like  chemicals.  cement
 and  sugar  have  made  representations
 from  time  to  time  to  the  Railway
 Board  pointing  out  the  heavy
 incidence  of  the  burden  on  _  the
 transport  of  the  raw  materials  for
 the  industry.  Our  freights_  struc-
 ture  obviously  must  be  based  so  as  to
 assist  the  growth  and  development  of
 industries  in  the  country,  but  if  the
 transport  of  raw  materials  has  to  bear
 such  a  prohibitive  burden  you  can  see
 how  harshly  the  whole  _  telescopic
 system  is  working  on  the  industries.

 ti
 We  have  been  told  that  the  respec-

 ve  railway  administrations  have  the
 power  or  discretion  to  grant  certain
 concessions  in  individual  hard  cases.
 But  the  experience  of  the  industry  is
 that  during  the  last  four  years
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 representations  have  ‘been  made  by
 various  industries  to  the  different
 railway  administrations,  but  I  am  not
 aware  of.  any  concession  having  been
 granted  even  in  one  single  case.  It
 has  really  been  very  difficult  to  fulfil
 the  requirements  of  the  railway
 administrations  and  to  prove  the
 theory  on  which  the  whole  concession
 seems  to  have  been  based,  that  it
 cannot  bear  the  burden  that  has  been
 imposed  on  it.  Because,  it  means  that
 the  particular  industry  must  stop  or
 remain  closed  for  some  time  to  satisfy
 the  railway  administration  that  it
 cannot  bear  the  burden.  But  so  long
 as  it  remains  working,  the  only  in-
 ference  that  the  railway  authorities
 draw  is  that  the  industry  is  in  a  posi-
 tion  to  bear  the  burden,  and  no
 favourable  response  has  come  from
 the  railway  administrations  on  all
 these  representations.

 I  am  also  aware  of  the  fact  that
 there  is  a  statutory  authority  called
 the  Railway  Rates  Tribunal  which
 can  also  go  into  these  questions
 ef  railway  rates.  But.  here  again
 the  jurisdiction  of  the  Railway  Rates
 Tribunal  has  been  restricted.  I
 mean  the  jurisdiction  of  the  Tribunal
 does  not  apply  to  the  short  distance
 and  terminal  charges  which  really increase  very  heavily  the  incidence  of
 freight  on  the  short  distance  traffic
 for  raw  materials.  I  submit  that  the
 Railway  Rates  Tribunal  is  not  allowed
 to  review  the  incidence  of  heavy  burden
 caused  by  the  introduction  of  this
 telescopic  schedule  under  which  the
 charges  for  short  distance  and  terminal
 charge  have  been  increased  so  heavily. When  the  Tribunal  is  not  competent to  go  into  the  question,  it  is  certainly of  no  relief  to  the  industry.  Further-
 more,  the  procedure  as  laid  down  for the  Railway  Rates  Tribunal  is  so
 lengthy  and  costly  that  the  industries
 have  found  it  more  and  more  difficult
 to  get  any  relief  from  the  Tribunal.

 I  submit  with  all  the  emphasis  at
 my  command  and  looking  to  the
 present  conditions  of  slump  by  which
 the  whole  trade  and  industry  has  been
 affected  that  our  new  Minister  of
 Railways  should  seriously  consider  the
 advisability  of  appointing  a  high  level
 Committee  to  enquire  into  the  whole
 question  of  the  rates.  structure
 and  to  examine  and  find  out  whether
 the  complaint  of  the  various  industries
 that  this  railway  rates  structure  is
 causing  undue  hardship  to  them  is  cor-
 rect  or  not.  Representations  have  been
 made  to  the  Railway  Board  from  time
 to  time  on  the  question  of  the  appoint-
 ment  of  this  Enquiry  Committee,  but
 every  time  the  reply  has  been  either
 to  approach  the  individual  railway
 administrations  or  to  go  to  the  Rates
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 Tribunal.  But,  as  I  have  pointed  out
 earlier,  this  has  been  of  no  relief  to
 the  industry.  After  all,  our  hen.
 Munister  wilt  not  be  committing  him-
 self  or  the  Railway  Board  to  give  any
 relief  to  the  industry  merely  by  ap-
 pointing  such  a  Committee.  Let  the
 representatives  of  the  industry  get  at
 least  an  opportunity  to  convince  any
 impartial  Committee  whether  the
 present  rates  structure  is  really  caus-
 ing  hardship  to  certain  industries  or
 not.  Our  railway  undertakings  are
 working  under  a  monopoly  and  this
 factor  all  the  more  eniails  a  heavy  res~
 ponsibility,  upon  our  Government  to
 ensure  that  trade  and  industry  which
 contribute  so  substantial  an  amount  to
 the  p@perity  of  the  country  get  a  fair
 deal.  Particularly  at  a  time  when  there
 are  genuine  difficulties  before  trade
 and  industry,  who  are  the  biggest
 customers  of  the  railways,  it  is  only
 just  that  their  grievances  should  be
 sympathetically  looked  into.  I  there-
 fore  hope  that  our  new  Railway
 Minister,  who  has  come  with  an  cpen
 mind,  will  seriously  examine  the
 various  representations  made  during
 the  last  three  or  four  years,  which  are
 on  the  files  of  the  Railway  Board,  and
 in  the  end  I  again  stress  the  appoint-
 ment  of  an  impartial  Railway  Rates
 Structure  Enquiry  Committee  to  go  in-
 ty  the  whole  question  of  the  railway
 rates  structure

 Shri  Raghubir  Sahai  (Etah  Distt—
 North  East  cum  Budaun  Distt.—East):
 Sir,  before  I  make  my  observations
 on  the  hon.  Railway  Minister’s  speech
 delivered  the  other  day  I  would  like
 to  make  one  or  two  preliminary
 remarks.  Shri  Gopalaswami  Ayyangar,
 while  he  was  presenting  the  Budget  in
 February  last  made  one_  prophetic
 observation.  In  his  speech  he  said
 that  before  the  Budget  for  1952-53,  was
 presented,  he  would@be  handing  over
 this  magnificent  national  asset  to  young
 and  capable  hands.  I  am  sure  the  han.
 Miagister,  al  Bahadur  Shastri,  who
 has  presented  this  Budget  is  compara-
 tively  young  and  I  think  the  House
 will  share  with  me  the  feelings  that
 he  is  capable  too.  But  I  may  be  allow-
 ed  to  pay  my  meed  of  praise  to  Shri
 Gopalaswami  Avyangar  because  it  was
 due  to  his  administrative  skill  and  his
 vast  experience  that  so  many  improve-
 ments  have  been  made  during  the  time
 he  was  in  charge  of  the  Railway  port-
 folio.  The  Britishers  have  left  many
 painful  legacies,  but  I  am  sure  this
 one.  the  Indian  Railway  system  is  one
 of  those  for  which  we  can  _  feel  be-
 holden  to  them.  It  is  now  an  All  India
 and  nationai  concern  and  there  will!
 be  no  two  ovinions  that  this  concern
 rose  from  a  very  small  beginning.  The
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 House  perhaps  is  aware  that  there  were
 no  railways  betore  1853.  It  was  only in  that  year  that  a  railway  shuntea
 out  of  Bombay.  It  was  a  very  small
 beginning.  There  was  no  regular
 Policy  on  the  part  of  the  Government
 of  those  days  to  have  railways  in
 India.  It  was  in  857  when’  India
 rose  in  revolt  against  the  British  Gov-
 ernment  that  a  particular  policy  was
 formulated  in  regard  to  the  railways and  it  may  be  due  to  (l)  strategic
 reasons,  so  that  the  military  could  be
 transported  trom  one  pl

 nee
 to  the

 -other  easily  and  (2)  for  thé  expansion of  the  Britisn  trade.  Thereaiier  so
 amany  companies  were  fo  in
 England  to  start  railways  in  Fi  ia  and

 ‘very  favourable  terms  were  offered  to
 them,  namely,  grant  of  free  land  to
 them  and  a  guarantee  for  the  return
 of  capital  invested  on  them  and
 naturally,  companies  were  started  in
 England  to  construct  railway  lines
 here.  But  as  I  said  previously,  there
 was  no  regular  policy  about  these
 railways  and  there  was  no  All  India
 ‘policy  with  regard  to  them.  It,  was
 ‘only  after  the  first  world  war,  that  the
 Government  seriously  considered  that
 there  should  be  an  All  India  policy and  the  railways  should  be  taken  over
 by  the  Government.  So,  in  i925  the
 E.  I.  Railway  apd  the  G.  I.  P.  Rail-
 ‘way  managing  agency  systems  were
 terminated  and  the  O.  &  R.  section  »f
 the  Indian  Railways  was  amalgamated with  the  E.I.  Railway.  Thereafter

 -other  railways  were  taken  over  Ly  the
 Government  in  1944,  but  still  many
 railways  lying  in  the  Indian  States,
 had  not  been  taken  over.  They  were
 taken  over  in  950.  if  I  am  right.  But
 the  partition  of  the  country  put  a  very
 heavy  strain  on  some  of  our  Railways,
 especially  the  N.  W.  Railway  section
 which  is  now  grguped  in  the  Northern
 Railway  and  the  Eastern  Benga!  Rail-
 way.  Their  size  was  very  much  re-
 duced  and  not  a  single  workshop  was
 left  where  necessary  repairs  could  be
 undertaken  Thereafter  it  was  consi-
 dered  necessary  by  the  Government
 that  thev  should  frame  and  formulate
 an  All  India  policy  and  I  understand
 that  in  950  3  Committee  of  the  Rail-
 way  Board  reviewed  the  entire  situa-
 tion.  and  came  to  the  conclusion  that
 all  those  railways  in  different  parts  of
 the  country  should  be  welded  into  one
 and  six  zones  be  formed  for  adminis
 trative  purposes.  The  underlying  idea
 about  this  arrangement  was  to  do  away
 with  a  lot  of  duplication  of  work.  un-
 necessary  correspondence  and  _  inter-
 railway  adjustments.  The  recom-
 ‘mendations  of  this  Committee  were
 later  forwarded  to  the  Central  Ad-
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 visory  Council  for  Railways,  and
 happily,  they  unanimously  agreed
 with  the  recommendations  of  the
 Committee  of  the  Railway  Buard.
 After  this,  regrouping  started  in  right
 earnest  and  the  Southern  Ra‘lway
 was  constituted  on  ‘14th  April  95]
 and  immédiately  after  the  regroup-
 ing  started  in  Central  Indian  the
 Central  and  Western  Railways  were
 formed.  Regrouping  started,  as  I
 said,  with  the  formation  of  the
 Southern  Railway  on  the  40  April
 95l  and  thereafter  by  forming  the
 Central  and  Western  Railways  on  5th
 November  95l,  but  when  the  re-
 grouping  was  to  be  undertaken  of  the
 railways  lying  in  the  north,  a  storm
 of  opposition  was  raised,  mainly  on
 two  grounds;  one  of  them  was;  that
 this  regrouping  would  result  in  in-
 efficiency  and  the  second  was*  tnat  the
 ministerial  staff  connected  therewith
 apprehended  that  unnecessary  trans-
 fers,  retrenchments  and  so  on,  would
 take  place.  therepv  creating  a  number
 of  hardships  to  them.  So  far  as  the
 second  difficulty  is  concerned,  I  believe
 an  assurance  by  no  less  a  person  than
 the  hon.  Prime  Minister  of  India  was
 given  that  the  interests  of  the  Minis-
 terial  staff  would  he  kept  before  the
 mind  of  the  Government  and  they
 would  not  be  unnecessarily  retrenched
 nor  transfers  would  take  place  with-
 out  their  consent.  That  assurance
 was  given  by  the  retiring  Railway
 Minister  also  when  he  presented  his
 Budget  last  February  and  that  very
 assurance  has  been  repeated  by  the
 present  Railway  Minister.  I  have  no
 doubt  that  this  assurance  would  be
 kept  to  the  very  letter,  though  I  would
 like  to  bring  to  the  notice  of  the  hon.
 Minister  that  there  have  happened some  cases  in  which  transfers  have
 taken  place  against  those  very
 assurances.  I  have  brought  them  to
 the  notice  of  the  hon.  Minister  and  I
 hope  he  would  look  into  them  sym-
 pathetically  and  see  that  the  needful
 is  done.

 With  regard  to  the  other  fear  of  in-
 efficiency.  I  would  submit  that  that
 fear  need  not  be  seriously  entertain-
 ed.  After  all,  it  is  an  arrangement which  should  be  given  8  fair  trial
 We  have  seen  that  after  the  attain-
 ment  of  Independence  and  the  crea-
 tion  of  Pakistan,  so  many  States
 lying  in  Indian  territory  have  been
 amalgamated  and  those  States  have
 been  brought  together  for  purposes of  administration.  We  are  watching that  experiment  as  well.  We  can
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 similarly  watch  this  experiment  of  re-
 grouping  and  integration  of  Railways.
 If  that  experiment  works  out  well,  well
 and  good.  After  that,  we  shall  have
 time  to.see  whether  any  change  can  be
 made.  In  this  connection,  the_recom- mendations  of  the  Wedgwood  Commit-
 tee  and  the  Kunzru  Committee  are  also
 quoted.  I  submit  that  much  water  has

 flowed  under  the  bridge  simce  those
 Committees  made  their  recommenda-
 tions.  The  Wedgwood  Committee  was
 formed  long  long  ago.  The  Kunzru
 Committee  recommendations  was_  that
 the  question  of  integration  and
 re-grouping  should  be  deferred  for  five
 years.  Hon.  Members  would  note  that the  Kunzru  Committee  made  their
 recommendations  in  947  and  the  re-
 grouping  took  place  in  1952,  exactly
 five  years  after.  Therefore,  my  sub-
 mission  is  that  this  question  of  integ-
 ration  and  regrouping  of  Railways
 should  be  considered  in  a  very  calm
 aatmosphére  and  it  should  be  given  a
 fair  trial.

 So  far  as  the  question  of  amenities
 to  Railway  passengers  is  concerned,
 ३  am  quite  alive  to  the  fact  that  much
 has  been  done  during  the  last  two  or
 three  years  and  many  necessary
 amenities  have  been  provided  to  rail-
 way  passengers,  especially,  third class  passengers.  But,  there  is  still
 much  leeway  to  be  made  up.  For
 instance,  there  is  a  lot  of  over-crowd-
 ing  and  this  has  been  admitted  in  the
 report  of  the  Government.  issued  by the  Railway  Ministry  as  well.  Special-
 ly,  I  would  like  to  bring  to  the  notice
 of  the  hon.  Minister  that  there  is  a
 lot  of  over-crowding  in  the  O.T.  sec-
 tion  between  Kasganj  and  Bareilly. There  is  very  little  Inter  class  accom-
 modation  on  the  Saharanpur-Allaha- bad  trains.  I  hope  necessary  steps will  be  taken  in  this  direction  to
 alleviate  public  grievances.

 Then,  there  is  the  question  of  safety of  passengers  who  travel  by  trains,
 especially  the  higher  class  passengers. There  was  the  Gadgil  episode  in  which
 an  hon.  Member  of  this  House,
 previously  one  of  the  respected  Minis-
 ters  of  Government,  narrowly  escaped death.  Had  it  not  been  for  his  presence of  mind,  probably.  the  ruffians  would
 have  given  him  short  shrift.  It  ap- Pears  that  the  Railway  escort  is  no
 good.  The  number  of  thefts  and  pick-
 pocketing  is  very  large.  I  think  that
 the  Government  should  seriously consider  this  matter.  If  ticketless
 travelling  can  be  controlled  with  a
 strong  hand,-I  am_sure  this  could  also

 checked.
 Last  but  not  the  Jeast,  I  would  like

 to  draw  the  attention  of  the  -hon
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 Minister  to  the  recent  Railway  acci-
 dent  that  took  place  near  Bikaner.
 For  the  last  4  years,  we  had  not  been

 “hearing  about  any  such  accidents  and
 we  thought  that  none  would  take  place
 in  the  near  future.  Loss  of  life  in  this
 accident  has  gone  up  to  50  nearly;  the
 number  of  injured  must  be  really
 very  high.  That  brings  us  to  the
 consideration  of  how  these  collisions
 can  be  prevented.  I  would  like  to
 bring  this  to  the  notice  of  the  hon.
 Minister  through  you,  Sir,  that  this

 uestion  should  be  seriously  consider-
 ed,  whether  behind  the  engine  some
 empty  vans  or  luggage  vans  may  not
 pe  attached  so  that  the  lives  of  the
 third  class  passengers  may  be  _  saved.
 It  is  really  a  problem  for  us  to  consider
 whether  it  is  necessary  for  the  Rail-
 way  department  to  always  put  third
 class  bogies  behind  the  railway  engine.
 I  submit  that  can  be  avoided.

 Sir,  I  thank  you  and  the  House  for
 the  very  patient  hearing  that  has  been
 given  to  me.

 Shri  Sarmah  (Golaghat-Jorhat):  Sir,
 I  am  thankful  for  the  opportunity
 afforded  to  me  for  taking  part  in  this
 debate.

 Of  vital  importance  as  railways  are
 to  industry,  trade  and  commerce,  they may  be  treated  as  a  thing  apart  for
 some  States,  but  it  is  her  whole
 existence  for  the  State  from  which  Il
 come,  Assam.  After  the  Partition, Assam  was  cut  off  from  the  rest  of India  both  by  river  and  rail.  The
 only  river  communication  was  by  the
 Brahmaputra_  which  passed  through
 Pakistan.  The  Pakistan  authorities
 helped  themselves  freely  with  whatever
 commodities  they  wanted  out  of  ship- ments  for  Assam  and  for  this  they detained  steamers  at  Goalandaghat  and
 unloaded  things  from  the  steamers.
 At  one  time  there  was  great  scarcity  of
 salt  in  Assam  because  the  Pakistan
 authorities  detained  some  _  steamers
 containing  salt  cargo  for  Assam.  Thus
 it  was  found  that  a  railway  link  with
 Assam  was  of  essential  necessity.

 I  congratulate  the  Railway  Adminis-
 tration  for  the  improvements  that  they have  brought  about  in  their  operations. Not  many  years  ago,  one  required  as
 many  as  four  or  five  days  to  reach
 Calcutta  from  Assam,  which  journey was  formerly  covered  in  less  than  24
 hours.  A  Barrister  from  Calcutta  I
 remember,  took  nearly  6  days  to  come from  Jorhat  to  Calcutta.  During  the
 war  years,  the  Assam  Railways  were
 operated  by  the  Americans  and  when
 they  left  this  country,  they  left  us
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 literally  in  mud  and  mire.  The  rail-
 way  lines  were  in  an  absolutely  shatter-
 ed  condition.  The  lives  of  the  engines and  rolling  stock  were  run  out  and  the
 bogies  and  coaches  were  in  a_  most
 dilapidated  condition.  Travelling  by trains  during  those  times  and  even
 after  947  was  a  risky  business.  The
 doors  of  railway  compartments  in  our
 part  of  the  country  could  not  be  shut,
 nor  the  shutters,  because  all  the  fix-
 tures,  etc.,  for  fastening  had  been
 removed.  The  seat  covers  of  coaches
 and  bogies  had  been  ripped  open,  not
 to  speak  of  other  amenities  such  as
 water,  electric  light  and  other  things in  the  compartment.  The  _  discipline
 amongst  the  railway  staff  was  such,
 only  to  cite  an  instance,  that  In  the
 Mariani  Junction,  the  station  master was  shut  up  and  detained  in  his  own
 room  for  about  four  hours  by  his  own
 subordinate  staff,  because  he  sought  to
 enforce  discipline  which  was  not
 welcome  to  them.  Things  so  happened
 that  I  was  told,  even  information  about
 such  illegal  act  did  not  reach  the  higher
 authorities  in  the  Railway  Administra- tion.  At  that  time,—2  am  speaking  of
 947  and  1948,  small  batches  of  railway
 employees  in  procession  in  the  railway
 yards  and  the  colonies  with  red  flags,
 shouting  slogans  of  Zindabad  and
 Murdabad  were  almost  a  daily  sight.
 This  condition  of  things  in  the  Railway
 Administration  has  improved  a  great
 deal.  Discipline  has  been  restored  to  a
 considerable  measure.  Tnere  are  less
 breakdowns  and  the  running  of  trains
 has  been  improved.

 As
 Now,  it  takes  3

 days  to  come  from  Assam  to  Calcutta,
 which  journey  was  completed  by  rail
 in  less  than  24  hours  previously  and  by
 air,  now,  in  one  hour  and  35  minutes.
 Yet,  I  must  say,  there  is  plenty  of  room
 for  improvement  in  the  Assam  link.
 There  are  the  bottle-necks  at  Manihari-
 ghat,  where  transhipment  has  to  be
 done  by  breaking  up  of  wagon  loads
 from  broad  gauge  to  metre  gauge  and
 then  at  Amingaon-Pandughat.  There
 was  a  proposal  of  a  railway  bridge  at
 Pandughat  but  it  was  perhaps  dropped
 on  account  of  financial  stringency.  I
 would  urge  on  the  Railway  Adminis-
 tration  with  all  emphasis  that  these
 two  bridges  should  be  built  as  quickly
 as  possible.  These  are  essentially
 necessary  not  from  the  point  of  view  of
 trade,  commerce  and  _  Industry,  only,
 but  from  the  point  of  view  of  defence
 also.  Speedy  improvement  of  railway
 communication  to  Assam  is_  essential
 for  the  North  East  frontier  of  India.  It
 may  be  recalled  that  when  the  Japanese
 besieged  Imphal  in  Manipur  State  and
 marched  up  to  Kohima  it  took  moaths
 for  the  Americans  and  the  British  with all  their.  vast  resources  to  reach  their
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 supplies  to  the  Assam  frontier.  The
 Americans  took  over  operation,  the rail  lines  and  tried  to  work  these  to maximam_  capacity;  they  also  tried to  rush  up  men  and  arms  by  road  and
 steamer.  Even  then  it  took  them
 several  months  for  their  supplies  to
 reach  the  frontier.  Then  only  the
 Allies  could  put  up  a  resistance  against the  advancing  enemy  forces  on  _  that front.  If  anything  happens  in  that
 frontier,  which  God  help  may  not
 happen,  India  would  find  it  extremely
 difficult  to  defend  herself,  because  only one  railway  line  which  algo  cannot  be
 said  to  be  working  efficiently  and
 effectively  now,  connects  Assam_  with
 the  rest  of  India.  It  may  be  incidently mentioned  that  means  of  transport  to'
 Assam  is  so  inadequate  that
 even  rice  had  to  be  lifted  by  air.
 Transport  of  any  big  quantities  of
 supply  by  air  is  practically  an  impossi- ble  proposition.  If  the  railway  is  not
 made  more  efficient  by  having  those
 two  bridges  constructed  it  is  difficult  to
 understand  how  that  frontier  is  going to  be  defended  in  an  emergency.  I
 therefore  submit  that  this  ‘aspect  of  the
 question  needs  to  be  examined  urgent-
 ly  by  the  Railway  administration.

 I  would  not  touch  upon  purely  local
 problems  and  dilate  upon  incon-
 veniences  here  and  there.  With  re-
 gard  to  the  taking  over  the  Tezpur-
 Balipura  Railway  by  the  Central  Gov-
 ernment  it  is  gratifying  to  have  the
 assurance  that  the  Government  do  not
 propose  to  throw  out  or  retrench  any
 employee  of  that  section.  I  would  re-
 quest  the  Government  to  extend  the
 metre  gauge  line  from  Rangapai  to
 Tezpur  and  on  to  North  Lakhimpur. It  may  surprise  some  friends  here  to
 learn  that  the  distance  of  27  miles  only
 from  Jorhat  to  North  Lakhimpur  in
 Upper  Assam  takes  48  hours  to  cover.
 One  is  required  to  undergo  all  sorts  of
 stress  and  strain  of  steamer  and  bus
 journey  to  go  from  one  place  to  the
 other.  This  is  the  part  of  Assam,  that
 is  to  say  Rangapara,  Tezpur.  North
 Lakhimpur  lies  north  of  the  Brahma-
 putra  and  requires  the  urgent  attention
 of  the  Government  In  respect  of  com-
 munication.  The  resources  of  this  State
 of  Assam  are  limited  and  the  State  is
 unable  to  cope  with  the  situation.
 Therefore  it  is  essential  not  only  for
 the  development  of  the  country  but  also
 for  defence  purposes  that  the  metre
 gauge  railway  be  extended  from
 Rangapara  to  Tezpur  and  on  to  North
 Lakhimpur.

 There  is  coal  of  a  high  quality  and
 in  great  quantity  in  the  Garo  Hills.
 We  are  also  told  that  there  are  other
 mineral  resources  of  very  great  value
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 to  the  Nation  in  the  Garo  Hill  region
 of,  Assam,  but  at  present  we  have  no
 means  of  communication  to  enable
 operation  of  the  coal  fields  to  any  ap-
 preciable  extent.  A  survey  for  a
 railway  line  was  made  sometime  ago
 and  it  is  to  be  fervently  hoped  that  the
 Railway  Board  will  consider  opening
 a  line  to  exploit  the  natural  resources
 of  the  Garo  Hills  without  avoidable
 delay.

 Our  friends  to  my  right  said  that  the
 condition  of  the  railway  wagons  and
 bogies  is  very  bad.  If  it  is  so  it  is  a
 part  of  the  legacy  we  inherited  from
 our  outgoing  masters.  The  Railway
 Administration  have  been  demons-
 trably  doing  their  best  to  improve  the
 rolling  stock,  coaches  and  wagons.  But
 ™may  we  request  my  friends  to  my  right,
 ‘whom  I  would  like  to  believe  to  be
 patriotic  Indians  even  if  we  may  have
 our  ideological  differences,  to  urge  upon
 that  section  of  labour  on  whom  they have  influence  not  to  go  slow  in  work-
 shops  in  the  matter  of  repairing  wagons etc.  It  is  a  regrettable  matter  that  in
 many  shops  where  repair  works  are
 done  to  engines  and  other  things  a  go- slow  policy  was  being  followed,  which
 considerably  impeded  progress.  It  is
 to  be  hoped  that  our  friends  will
 exercise  their  influence  over  that  sec-
 tion  of  the  workers  and  persuade  them
 to  work  with  patriotic  enthusiasm  in
 the  service  of  the  motherland.

 Even  at  the  risk  of  being:accused  of
 provincialism,  unjustifiably  though,  +
 am  constrained  to  say  that  with  regard to  the  regrouping  of  the  railways  the
 people  of  my  State  have  certain  mis-
 givings.  But  since  it  is  an  accomplish- ed  fact  we  take  it  with  such  grace  as our  good  manners  can  afford  us.  Re-
 Brouping  is  said  to  be  effected  with  a
 view  to  economy  and  efficiency.  As
 regards  economy  we  do  not  find  it  in
 the  present  Budget.  It  is  quite  under-
 standable,  for  we  ‘have  all  been  urging ‘that  none  of  the  employees  should  be
 thrown  out  of  employment  as  a  conse-
 quence  of  the  regrouping.  We  there-
 fore  hope  and  trust  that  economy  will
 be  effected  in  course  of  time  progres- sively.

 As  regards.  efficiency,  we  hope  that we  will  have  evidence  of  it  soon.
 People  of  Assam,  North  Bengal  and
 portions  of  North  Bihar  have  their
 principal  connection  in  industry,  trade and  commerce  with  the  port  of
 Calcutta.  With  the  tagging  of  the
 Sealdah  section  to  the  Eastern  Railway the  people  of  these  areas  are  ap-
 Prehending  that  there  will  be  a  setback
 in  the  matter  of  railway  communica- ‘tions.  We  hope  and  trust  that  the
 @ssurance  given  by  the  Railway  Minis-
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 ter  that  a  Director  of  the  Railway
 Board  will  be  placed  at  Sealdah  and  a
 Deputy  Director  at  Katihar  to  arrange
 for  quick  movements  will  considerably
 undo  the  mischief  that  was  done  by
 severing  Sealdah  section  from  us.  If
 we  acquiesce  in  regrouping,  the  Gov-
 ernment  take  upon  themselves  a  heavy
 responsibility  of  proving  by  facts  and
 figures  their  plea  of  efficiency  and
 economy  for  the  regrouping.

 In  the  matter  of  employment  in  the
 railways  I  have  a  suggestion  to  make.
 Just  as  in  the  general  administrative
 services  we  have  the  IA.S.  and_  the
 provincial  services,  in  the  matter  of  the
 railways  also,  for  efficiency  in  opera-
 tion  and  the  convenience  of  the  local
 railway  passengers  a  scheme  should  be
 evolved  for  the  recruitment  of  at  least
 class  III  and  IV_  employees  locally.
 With  regret  I  have  to  bring  it  to  the
 notice  of  the  House  that  in  the  Assam
 Railway  we  have  not  got  perhaps  more
 than  two  officers  from  amongst  the  people
 of  Assam,  and  one  of  them  is  retiring
 soon.  When  I  was  travelling  by  rail
 during  my  school  and  college  days  I
 saw  pointsmen  and  chowkidars  in  the
 Assam-Bengal  Railway  belonging  to
 Assam,  but  when  I  have  grown  up  I
 find  Assamese  vanishing  from  even
 those  humble  and  _  insignificant  posts.
 I  hope  I  am  not  parochial,  because  it
 will  not  do  to  say  “Yours  is  mine  and
 mine  also  is  mine”,  and  then  call  me
 parochial  when  I  protest.  I  hope  we
 may  not  be  considered  selfish  in  that
 way.  It  is  only  in  the  fitness  of  things
 that  for  convenience  in  operation  of
 the  railways  and  for  the  benefit  of  the
 local  people  who  travel  by  the  Assara
 Railway  and  who  do  not  know  any
 other  language  excepting  Assamese,
 recruitment  may  be  made  locally  at
 least  for  Classes  III  and  IV  services
 with  headquarters  for  the  recruiting
 agency  at  Gauhati.  I  thank  you  again.
 Sir.

 Shri  B.  S.  Murthy  (Eluru):  Sir,  T
 thank  you  for  giving  me  the  oppor-
 tunity  to  speak  on  the  Budget.  Be-
 fore  I  speak  I  would  like  to  refer  to
 the  charge  made  by  the  previous
 speaker,  Mr.  Sarmah  from  Assam.  Mr.
 Sarmah  said  that  in  the  railway  work-
 shops  the  workers  are  not  doing  their
 duty  as  nationalists  and  he  made  a  re-
 quest  that  the  opposition  would  do  well
 in  advising  the  workers  to  do  their  duty.
 Sir.  I  refute  that  charge  as  an  entire-
 ly  unfounded  one.  I  can  assure  the
 House  that  every  worker  today  con-
 siders  himself  a  citizen  of  India  and
 wants  to  do  ‘his  best  to  see  that  India
 marches  onward  and  to  see  that  pro-
 gress  comes  to  this  country  of  ours
 which  has  been  for  centuries  under
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 foreign  rule.  He  is  today  .  conscious
 that  he  is  the  ruler  of  the  country
 and  that  as  such  he  must  see  that
 his  country  must  have  an  honourable
 Place  in  the  comity  of  nations.

 But  when  you  ask  the  workers  to  do
 their  work,  their  legitimate  and  full
 work,  what  has  the  Government  done
 to  allay  their  fears  of  retrenchment,  to
 give  them  more  wages,  to  see  that.  their
 service  conditions  are  improved?  It
 must  be  said  to  the  credit  of  the
 workers  that  in  spite  of  all  difficulties
 today  they  are  carrying  their  banner
 of  economic  freedom  as  high  as  possi-
 ble.  Therefore  it  is  not  desirable  that
 the  workers  should  be  accused  of
 sabotage  or  of  indulging  in  similar  acts.
 I  can  assure  the  House  that  every
 worker  is  alive  to  his  duty  and  is  doing
 his  duty  as  best  as  ‘he  can.  But  it  is
 the  duty  of  the  Government  which
 says  that  the  railways  are  a  nationalis-
 ed  industry  of  the  country  to  become  a
 model  employer.  They  have  stated  that
 the  Chittaranjan  housing  scheme  is  the
 best  as  far  as  possible.  They  have
 also  stated  tnat  the  retiring  rooms  and
 other  facilities  for  passengers  are
 matters  of  difficulty.  But  I  would
 bring  to  the  notice  of  the  hon.  Minis-
 ter  the  fact  that  the  tenements  provid- ed  for  most  of  these  workers  are  a
 living  disgrace.  It  is  really  a  disgrace
 in  a  country  which  can  boast  of  such
 an  ancient  civilisation.  Therefore,  if
 you  want  the  workers  to  work  hard  and make  them  give  their  best  to  make  rail
 transport  a  success  in  India,  Govern-
 ment  must  come  to  the  rescue  of  the
 workers  by  giving  tiem  though  not  the
 maximum  wage  at  least  the  minimum
 wage  to  help  them  make  both  ends
 meet.

 I  would  now  like  to  say  8  few
 words  on  the  Budget  itself.  Rail  trans-
 port  has  become  a_  very  important ‘factor  for  any  country.in-  the  «world,
 much  more  so  for  a  vast  country  like
 ours.  Therefore  we  must  see  how  far
 we  have  progressed  from  the.  layman’s
 point  of  view.  I  am  not  enamoured
 of  these  figures.  Some  times  they are  magical  and  some  times  they  take
 us  to  a  labyrinth  from  which  we  may
 not  de  able  to  come  back;  therefore  I
 would  like  to  speak  from  the  con-
 sumer’s  point  of  view.  I  would  like  to
 speak  about  the  transport  facilities  we
 have  and  also  about  the  transport  of
 passengers  and  of  goods.as  also  the
 service  conditions  of  the  workers.  I
 must  say  that  the  transport  of  passen-
 gers  today  is  meagre,  inadequate  and
 unsatisfactory.  I  am  not  saying  this
 as  a  cursory  remark.  I  will  quote
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 s
 from  the  Five  Year  Plan.
 7]  the  Plan  says:

 “The  large  increase  in  traffic  has-
 aggravated  the  problem  created  by
 the  arrears  of  maintenance  and
 replacement  expenditure.  Passen-
 ger  traffic  has  increased  to  nearly
 two  and  a  half  times  the  pre-war:
 level.  If  the  passenger  accom-
 modation  enjoyed  by  the  public  in
 1938-39  is  taken  as  a_  standard,
 even  doubling  the  existing  stock
 of  passenger  carriages  will  not  be
 sufficient  to  provide  the  required
 accommodation  for  the  existing
 traffic.”
 Sir.  I  need  not  quote  further.  It  is

 enough  to  state  that  today  the  passen-
 ger  traffic  has  increased  to  a_  great
 extent  and  even  by  doubling  the  pre-
 sent  stock  we  will  not  be  able  to  cope
 with  the  requirements.  But  what  has.
 the  Government  done?  I  am  not  ask-
 ing  about  the  amenities,  I  am  referring
 to  mere  accommodation.  Have  they
 provided  accommodation  to  meet  the
 minimum  reauirements  of  the  travel-
 ling  public?  In  the  pronouncements.
 made  by  the  hon.  Minister  from
 time  to  time  references  are  made  to
 orders  placed  for  passenger  coaches  at
 home  as  well  as  abroad.  The  number
 of  such  carriages  and  the  cost  of  pro-
 curing  them  make  sufficiently  impres-
 sive  reading  but  if  the  statements  made
 above,  namely  that  to  provide  the
 existing  travelling  public  the  same
 comfort  as  existed  in  1938-39  we  re-
 quire  more  than  twice  the  present
 number  of  carriages.  But  we  have,  it
 is  correct............

 Shri  M.  Khuda  Baksh  (Murshida-
 bad):  On  a  point  of  order.  Is  it  per-
 missible  in  this  House  to  read  speeches?

 Mr.  Chairman:  I  know  the  _  hon.
 Member  very  well.  He  is  a_  good
 speaker.  He  is  possibly  referring  to
 his  notes  now  and  then.  If  he  looks
 down.  well,  it  may  be  this  mannerism.
 Some  people  look  down  and  speak
 and  some  people  look  up.

 Dr.  Lanka  Sundaram  (Visakhapat-
 nam):  Some  people  look  across......

 Shrj  Namdhari  (Fazilka-Sirsa):  It
 also  depends  on  the  size  of  the  man  and
 the  different  wave  length  on  which  he
 speaks.

 Shri  B.  S.  Murthy:  Thank  you,  Sir,
 I  am  just  referring  to  my  notes,  and
 }  must:  also  be  given  an  _  indulgence
 because  I  am  new  to  this  House.

 An  Hon.  Member:  But  you  are  not
 new  to  a.  Legislature.

 At  page
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 Shri  B.  S.  Murthy:  Thank  you,  but
 the  Madras  Legislature  cannot  be  com-
 pared  to  this  House  of  the  People.

 I  was  stating  that  we  had  been  told
 that  orders  have  been  placed  by  the
 hon.  Minister  bot  abroad  as  well  as
 in  India  for  more  coaches.  But  be-
 fore  orders  are  placed,  have  Govern-
 ment  taken  any“statistics  as  to  how
 many  carriages  they  require?  The
 Wedgewood  Committee  as  well  as  the
 Kunzru  Committee  have  gone  into  the
 matter,  but  so  far  as  stock-taking  is
 concerned,  I  do  not  think  the  present
 Government  has  ever  attempted  to
 assess  its  needs.  The  British  Govern-
 ment  did  not  want  to  let  the  Indian
 public  know  the  number  of  coaches
 they  required,  because  tney  were  try-
 ing  to  make  use  of  rail  transport  for
 themselves  alone  and  whenever  they
 wanted  additional  revenue,  they  used
 to  give  a  little  amenity  and  charge
 more  from  the  travelling  public.  Now
 that  we  are  in  free  India,  we  must
 have  a  correct  picture  before  us.  Let
 us  not  camouflage  things  by  saying  that
 we  have  ordered  so  many  hundreds  or
 thousands:  of  coaches..  Let  us  know
 how  many  are  required;  how  many
 have  been  ordered  for  from  abroad;
 and  ‘ow  many  are  expected  to  be
 manufactured  in  our  own  _  railway
 workshops.  The  first  reauisite  is  that
 the  Railway  Ministry  should  find  this
 out.  ६  request  the  hon.  Minister  to
 see  that  these  figures  are  arrived  at  at
 an  early  date.  so  that  we  shall  know
 the  exact  position,  instead  of  merely
 being  told  that  so  many  coaches  are
 coming  from  Italy,  so  many  from
 America  and  so  many  from  Germany,

 One  more  point,  Sir,  and  that  is  about
 zonal  regrouping.  It  is  well  and  good
 that  the  late  Minister  of  Railways......
 (An  Hon.  Member:  ‘Late’  Minister?)
 As  far  as  my  little  knowledge  of  English
 goes,  “late”  Minister  is  not  wrcng.  I
 am  not  saying  “late”  Mr.  Gopalaswarni
 Ayyangar:  I  am  merely  saying  “late”
 Minister  Mr.  Gopalaswami  Ayyangar.
 Now,  “e  has  contemplated  a  verv  effi-
 cient  economic  drive  in  the  administra-
 tion  of  railways.  Though  he  has  he-
 gun  with  a  broad  mind  and  with  purity
 of  purpose,  later  on  I  think  some
 politics  has,  as  is  usual  in  our  country,
 creeped  in  dnd  today  we  find  all  these
 zonal  groups  in  a  chaotic  condition  and
 one  group  is  fighting  another  and  the
 result  is  the  utmost  confusion  in_the
 railways.  As  far  as  the  Southern  Zone
 is  concerned,  And‘ira  Desa  has  been
 divided  into  three  groups.  One  is
 handed  over  to  the  north;  one  to  the
 south:  and  one,  God  knows,  to  whom
 it  will  be  handed  over.  Today  it  is
 the  Central  Zone;  tomorrow  it  may  be
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 the  Eastern  Zone,  because  Bombay  is
 having  two;  Calcutta  may  have  two  and
 Madras  also  may  have  two.  Like  that,
 zones  are  being  created  overnight
 The  Government  could  have  drawn  up
 a  separate  zone  from  Thada  in  the
 South  to  Kharagpur  in  the  North  and
 Masulipatam  in  the  East  to  Bellary  and
 Raichur  in  the  west;  and  from  Arkonam
 in  the  south  to  Ballarshah  in  the  north,
 so  much  so  all  the  Telugu  speaking
 people  will  be  in  one  zone.  It  may  be
 against  the  national  interests  as  some
 think  if  you  ask  for  a  linguistic  pro-
 vince.  (An  Hon.  Member:  Why?)  It
 has  been  said  several  times  in  the
 House  that  the  demand  for  linguistic
 provinces  is  bad  as  it  is  equivalent  to
 asking  for  communal  rights.  In  this
 respect,  may  I  say  that  dividing  the
 poor  Andhra  working  class  9209९  into
 three  or  four  groups  and  making  them
 a  prey  to  this  or  that  intention  of  the
 Government  is  not  desirable?  When
 you  create  a  zone,  let  a  zone  comprising the  areas  I  have  enumerated  be  form-
 ed  as  Andhra  Zone,  so  that  it  will  help in  the  efficient  economic  drive  in  the
 administration  of  the.  railways.

 We  are  told,  Sir,  that  a  profit  of
 nearly  Rs.  27  crores  has  been  made,
 but  what  are  the  amenities  that  have
 been  given  to  the  third-class  passen--
 ger?  No  doubt.  we  say  that  India  is
 free  today.  But  is  the  railway  passen-
 ger  free  from  ali  this  age-long  suffering which  he  १80  under  the  British  regime? As  has  been  rightly  stressed  in  the
 President’s  Address,  freedom  must  be
 seen  and  felt  by  the  common  man.”
 Today.  he  does  not  know  whether  he
 is  free  or  he  is  not  free.  Freedom
 for  him  means’  freedom  from
 economic  wart:  freedom  for  comfort-
 able  travel;  freedom  for  something which  other  countries  are  proud  of..
 Therefore,  when  we  are  talking  in  terms
 of  progress,  our  progress  must  be  in-
 terpreted  in  this  way.  that  the  third
 class  passenger  should  be  happy  and
 when  he  goes  from  place  to  place  he
 should  travel  in  comfort.  Similarly,
 when  a  worker  in  a  workshop  of  the
 railways  toils,  he  should  be  able  to  feel
 that  his  sweat  is  contributing  to  the:
 basis  of  Indian  freedom.

 AL  AM.
 Dr.  S.  P.  Mookerjee  (Caicutta  South-

 East):  Sir,  while  speaking  on  the  Rail-
 way  Budget  one  need  not  hesitate  to
 exoress  his  general  satisfaction  that  the
 railway  organisation,  which  is  a  proud
 asset  for  free  India  irrespective  of
 party  politics,  has  been  maintained
 during  the  last  five  years  in  a  state  of
 efficiency.  After  nartition  the  railway
 system  received  a  blow  from  which
 many  had  thought  it  would  be  difficult
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 for  it  to  recover,  and  that  we  have
 ‘been  able  to  tide  over  the  difficulties
 ‘throws  credit  on  all  concerned  with
 ‘railway  administration  from  top  to
 ‘bottom.  I  am  not  forgetting  the  lowest
 of  the  workers  without  whose  whole-
 hearted  cooperation  this  could  not  have
 been  achieved.  If  therefore  some  of

 wus  criticise  the  Railway  Budget  or  we
 disagree  with  certain  matters  which  are
 now  under  consideration  or  which  are
 now  being  given  effect  to,  we  do  it  not
 for  tne  purpose  of  offering  criticisrn  for
 criticism’s  sake.

 Sir,  time  will  not  permit  me  tu  deal
 -with  a  large  number  of  questions.*
 When  the  voting  on  grants  will  take
 place  we  expect  to  participate  in  the
 debate  and  expres  our  viewpoint  on
 several  other  points.  We  are  showing
 a  surplus  year  after  year,  but  I  cannot
 :understand  why  this  inordinate  anxiety
 should  continue  on  the  part  of  Govern-
 ment  to  keep  such  large  funds  in  re-
 serve  when  so  many  matters  still
 ‘await  urgent  solution.  A  reference  has
 ‘been  made  to  the  amenities  for  the
 third-class  passengers.  I  need  not
 repeat  it,  but  let  us  not  forget  that
 amongst  the  passengers  there  is  a
 fourth  class,  namely,  passengers  who

 ‘travel  on  foot  boards  and  on  the  roofs
 of  railway  trains.....(Shri  8.  Shiva  Rao:
 And  without  tickets)......  and  their
 number  has  not  decreased.  Obviously.
 this  means  that  increasing  facilities
 ‘must  be  made  available.

 Then  there  is  the  question  of  finding
 ‘housing  accommodation  for  the  thou-
 lands  of  displaced  railway  employees
 who  are  still  living  in  wagons.  I

 ‘would  ‘have  expected  from  the  Minis-
 ‘ter  some  figures  indicating  as  to  how
 many  of  such  thousands  of  families  will
 be  provided  for  im  the  coming  year.
 ‘Then  there  are  the  questions  of  dear-
 ness  allowance,  revision  of  fares,  rates
 and  freights.  50  far  as  rates  and

 -freights  are  concerned,  naturally  much
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 over  which  free  India  had  established
 full  control,  But  one  important  in-
 gredient  which  was  mentioned  over
 and  again  was  that  this  regrouping was  not  to  be  made  in  an  arbitrary or  fantastic  manner,  but  keeping  in
 view  certain  important,  if  not  essen-
 tial  requirements.  When  3  regroup-
 ing  is  made  it  must:  lead  to  increased
 efficiency—or  at  any  rate  efficiency must  not  deteriorate.  It  must  ulti-
 mately  lead  to  increased  economy. It  must  also  lead  to  better  adminis-
 tration  and  operational  control.  Over
 and  over  again  these  points  were  em-
 phasised  in  reports  and_  speeches  of
 persons  who  had  spoken  or  written  on
 behalf  of  Government.

 Let  me  come  to  this  last  regrouping
 tegarding  Northern  India,  which  was
 announced  about  two  months  ago  and
 which  had  led  to  so  much  controversy. it  does  appear  that  the  present  hon
 Minister—to  whom,  if  I  may  be  allow-
 ed  to  say  so,  I  offer  a  most  hearty welcome  to  his  very  arduous  duties
 which  await  him—has  tried  to  ex-
 vlain  away  the  changes  which  have
 been  made  in  language  which  does  not
 carry  sense  or  logic  to  those  who  read
 it.  I  would  remind  him  that  the  best
 way  for  him  to  understand  the  posi-
 tion  would  be  to  read  the  statements
 and  speeches  of  his  own  predecessor.

 Now.  wher  this  particular  regroup-
 ing  scheme  was  considered.  Govern-
 ment  rightly  took  a  long  time  to  make
 up  its  mind  as  to  what  should  be  its
 final  attitude.  It  took  not  weeks,  not
 months.  but  about  a  couple  of  years,
 and  ultimately  in  January  last  the  pro- vosals  of  Government  were  placed
 before  the  country.  I  can  certainly
 vresume  that  these  proposals  were  not
 arrived  at  in  a  light-hearted  fashion.
 They  included  the  division  of  the  rail-
 ways  in  northern  India  into  three
 zones—Northern,  Eastern  and  North-
 Eastern.  It  decided  that  the  head- -depends  upon  their  proper  ment

 for  ensuring  the  future  economic  pro-
 gress  of  the  country.  Then  there  is
 tie  question  of  rehabilitation.  That
 also  is  a  big  problem.  We  have  got  to
 make  good  all  the  deficiencies  from
 -which  the  railway  administration  now
 Suffers.

 I  shall  now  deal  with  the  question of  regrouping  of  railways  which  has
 ‘given  rise  to  so  much_  controversy
 during  the  last  few  weeks.  I  do  not
 ‘hold  the  view  that  no  regrouping  was
 necessary.  Obviously,  regrouping  was
 necessary,  especially  after  it  became
 essential  to  integrate  so  many  of  the
 small  railway  systems  belonging  to
 Indian  States,  or  to  private  companies

 quarters  of  two  of  the  railways,
 North-Eastern  and  Eastern  would  be
 located  in  Calcutta.  It  decided  that
 Sealdah  Division  should  form  part  of
 the  North-Eastern  Railway.  It  de
 cided  that  Allahabad  Division  at  least
 should  form  part  of  the  Eastern  Rail-
 way.  These  were  ‘not  arbitrary
 eonclusions.  If  time  had  _  permitted
 me  I  could  have  quoted  chapter  and
 verse—not  much  of  verse,  but  plenty ef  chanter—tn  satisfy  anvone  that
 there  was  full  cogent  reason  in  sup-
 port  of  everyone  of  these  recommenda-
 tions  given  by  expert  committees  for
 last  thirty  years  and  also  by  officers
 of  Government  itself.  Now  when  that
 matter  came  up  before  this  very
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 House—I  mean  the  previous  Parlia-
 ment—the  hon.  Ministers,  Shri
 Gopalaswami  Ayyangar  and  _  Shri
 Santhanam,  very  boldly  and  categori-
 cally  justified  the  decisions.  I  have
 here  with  me  the  statement  which  was
 made  by  Shri  Gopalaswami  Ayyangar
 when  the  question  of  Gorakhpur  was
 raised  in  the  course  of  the  debate.
 These  are  his  words:

 “It  was  said  that  Gorakhpur  was
 going  to  be  affected.  Now  Gorakh-
 pur  is  the  headquarter  of  an  old
 and  tired  railway  (he  was  not  re-
 ferring  to  himself,  the  hon.
 Minister)  and  now  we  want  todo
 away  with  that  railway.  We  want
 to  remove  the  tiredness  from  it
 and  all  the  prejudices  that  ensue
 ron

 a  person  or  thing  which  gets
 old.”

 And  then  he  concludes  by  saying:
 “There  is  no  doubt  that  Cal-

 cutta  is  the  obvious  headquarters
 for  each  of  the  zones,  namely
 Eastern  and  North-Eastern.  We
 eertainly  are  providing  for  inter-
 mediate  headquarters  in  other
 places  to  serve  the  needs  of  areas
 included  in  the  whole  scheme.”
 Mr.  Santhanam  came  out  with  his

 reply  categorically  that  the  matter  had
 been  considered  from  all  points  of
 view  and  there  is  no  question  of  pro- vincial  or  political  pressure.  It  is
 only  from  the  point  of  view  of  the
 interest  of  the  people  and  also  of  the
 cconomic  functioning  of  the  railway
 that  these  decisions  had  been  taken.
 Mind  the  date—26th  of  February  1952.

 And  then  on  the  6th  of  March  952
 there  was  a  meeting  of  the  Central
 Advisory  Council  for  Railways  the
 papers  for  which  had  been  circulated
 to  us.  First  of  all  the  meeting  was
 called  by  the  hon.  Minister  on  the
 27th  of  February  952  and  there  the
 Members  pressed  for  a  postponement of  that  question.  No  decision  could
 be  taken.  Hurriedly  a  meeting  was
 summoned  which  was  held  on  the  6th
 of  March  1952.  The  proceedings  were
 opened  by  the  same  Mr.  Gopalaswami
 Ayyangar  who  had  spoken  on_  the
 floor  of  the  House  ten  days  earlier.
 “The  Chairman  explained  to  the
 Council  that  in  response  to  public opinion  the  Government  were  prepar- ed  to  modify  the  proposals  and  locate
 Gorakhpur  as  the  headquarters  of  the
 North-Eastern  Railway.”

 _Now  what  happened  during  these
 eight  or  ten  days—that  a  decision  which
 had  the  full  support  of  expert  opinion and  of  officers  associated  with  Gov-
 ernment.  a  decision  which  the  Ministers

 43  P.S.D.
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 justified  on  the  floor  of  the  House,  is
 suddenly  given  a  go-by  and  the  state-
 ment  comes  from  the  Minister  himself
 that  out  of  deference  to  public  opinion
 a  change,  a  major  change,  had  been
 effected.

 What  was  this  Central  Advisory
 Council,  Sir?  Elections  had  already
 been  held.  A  new  Parliament  was
 coming.  Would  anything  have  hap-
 pened  to  this  country  or  to  the  Rail-
 way  Administration,  if  the  decision  had
 been  postponed  until  the  Members  of
 the  new  Parliament  met  and  a.  Central
 Advisory  Council  more  representative
 in  character  had  the  opportunity  of
 discussing  this  question?  Why  this
 hurry?  What  was  the  reason  that  the
 decision  must  be  altered  before  a
 particular  date?

 Then  agitation  started  and  again  a
 conference  was  held  and  these  printed
 papers  which  elaborately  explain  why the  original  proposal  was  justified  and
 no  other  proposal  could  be  accepted, all  these  are  given  a  go-by  and  a  fur-
 ther  change  was  introduced  and  Seal-
 dah  Division  was  tagged  on  to  the
 ._Eastern  Railway.  contrary  to  all  pre-
 vious  recommendations  and  decisions
 of  Government—a  third  change!  And
 now  some  sort  of  explanation  has  come
 which  is  included  in  the  hon.  Minister’s
 speech  which  practically  gives  no
 justification  for  this  major  change.

 A  lot  has  been  said  that  the  matter
 is  being  looked  upon  from  a  provincial
 ungle.  Some  have  said  it  is  a  Bengali
 cry.  I  am  here  to  give  this  categorical
 assurance  to  the  House  that  it  is  no
 provincial  or  parochial  or  _  sectarian
 considerations  which  make  us_  raise
 this  question.  We  want  the  matter  to
 be  decided  on  its  merits.  Repeatedly have  the  spokesmen  of  Government
 and  representative  public  men  said  that
 these  are  questions  of  administration
 and  the  railway  system  is  not  a  play-
 thing  of  party  politics  or  provincialism

 ‘or  parochialism.  We  want  the  matter
 to  be  considered  on  its  merits  and  de-
 cided.  If  on  expert  investigation  and
 in  interest  of  sound  administration,  not
 one  single  railway  headquarter  should
 remain  in  Bengal,  if  that  is  decided  on
 its  merits.  I  shall  be  the  first  person  to
 submit  to  this.  But  why  was  this  aues-
 tion  reopened?  Provincialism  had

 cont raised.  Mr.  Gopalaswami  Ayyang  -
 one  of  his  press  conferences  said  that
 due  to  pressure  after  consultation  with
 the  United  Provinces  Government  this
 change  had  to  be  made.  Why  this
 svecial  consideration  for  United  Pro-
 vinces?  If  it  is  considered  necessary
 that  in  the  United  Provinces’  interest
 a  particular  change  has  to  be  made.
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 no  matter  what  happens  to  the  rest  of
 India,  then  you  can  amend  the  Consti-
 tution  of  India  and  where  you  describe
 India  as  ‘Bharat’  you  can  weil  add
 ‘that  is,  United  Provinces’.  You  can
 do  that  very  well.  But  I  take  it  it  is
 not  the  people  of  U.P.  If  they  are  pro-
 perly  approached  with  regard  to  this
 matter,  they  are  bound  to  understand
 the  implications?  Take  for  instance
 Moghalsarai.  You  have  made  Moghal-
 sarai  the  junction  for  the  Northern
 Railway.  Read  any  of  the  speeches,
 any  of  the  official  reports  in  the  last
 thirty  years.  Warning  after  warning was  given  that  you.  cannot  split  the
 old  East  Indian  Railway  and  break  it
 into  two  or  more  near  Moghalsarai,  it
 will  create  bottlenecks.  Already  re-
 ports  are  appearing  in  newspapers,
 which  have  nct  been  contradicted,  that
 bottlenecks  have  started  and  move-
 ment  is  suffering.  One  justification
 given  is  that  the  Lucknow  and  Morada-
 bad  Divisions  were  originally  part  of
 another  Railway,  the  O.  &  R.  Railway
 and  therefore  nothing  new  is  being
 done  now,  if  after  twentyfive  years  we
 again  break  the  East  Indian  Railway
 into  three  compartments.  As  some-
 body  said,  the  reason  why  these  Divi-
 sions  from  the  O.  &  R.  Railway  were
 brought  into  the  East  Indian  Railway
 was  that  the  East  Indian  Railway  was
 being  compelled  to  walk’  on  one  leg  and
 therefore  both  the  legs  had  to  be  join-
 ed  together  so  that  the  system  might
 work  properly.  And  now  the  remedy
 is  to  take  off  both  the  legs  and  allow
 the  E.  I.  Railway  to  disintegrate.  It  is
 an  amazing  thing.  I  have  tried  to  find
 some  cogent  justification  for  the  de-
 cision  taken,  but  I  have  not  been  able
 to  find  any.  Then  there  are  the  finan-
 eial  implications,  there  is  the  question
 of  staff  recruitment  and  transfer,  there
 is  the  uncertain  and  undefined  ques-
 tion  of  capital  expenditure.

 The  constructive  suggestion  which  I
 am  here  to  make  is  this.  Do  have  the
 matter  re-examined  by  an  Expert  Com-

 _mission?  After  all,  the  East  Indian
 Railway  has  been  described  by  all.
 coming  either  from  this  country  or
 from  outside,  as_  one  of  the  biggest
 achievements  in  Indian  administration.
 The  svstem  had  been  working  efficient-
 ly.  Now  you’  have  new  problems.
 India  has  been  partitioned.  Assam.  is
 virtually  cut  off.  It  may  be  that  later
 on  you  may  have  a  broad  gauge  right
 from  Calcutta  joining  the  Eastern  zone
 of  India.  So  many  develooments  are
 now  being  conceived  of.  So  why  rush
 with  this  thing  and  do  something  which
 is  contrary  to  all  expert  advice—to
 satisfy  whose  whim.  we  have  not  been
 able  to  understand.  So,  let  a  Com-
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 mission  be  appointed  consisting  of  re-
 presentative  persons,  experts.  Let  all
 the  different  viewpoints  be  examined.
 I  have  not  referred  to  the  various
 criticisms  made.  Bihar  has  put  for-
 ward  its  own  point  of  view.  Orissa
 has  put  forward  its  viewpoint.  Assam
 has  pointed  out  some  difficulties.  U-P.
 has  its  problems.  Trade  and  com-
 mercial  interests  have  pointed  out  some
 difficulties.  So  many  points  of  view
 have  been  put  in.  Almost  all  are  dis-
 satisfied  with  the  present  decision.
 How  can  you  meet  it?  There  is  one
 way.  You  can  ignore  the  whole  thing
 completely  and  say  that  the  car  of
 Juggernaut  must  move  ‘and  Govern-
 ment  is  not  going  to  listen  to  any  criti-
 cism.  That  is  not  a  democratic
 approach  to  the  solution  of  this  pro- blem.  We  are  here  to  offer  our  co-
 operation.  We  feel  distressed  at  the
 way  in  which  one  of  the  _  biggest
 achievements  of  free  India  is  just
 going  to  be  made  a  plaything  of  party
 politics  and  parochialism.  Mohamed
 Tughlak  played  with  the  removal  of
 capitals  in  Delhi,  and  at  what  cost?
 This  is  another  such  experiment,  per-
 haps  a  little  smaller  in  scale,  which
 is  now  being  done  by  the  Government.
 being  the  successors  of  Mohamed
 Tughlak  in  Delhi.  And  what  are  the
 consequences  that  may  fall  on  the
 country?  This  is  a  matter  where  we
 should  consider  it  not  from  party  in-
 terests  at  all.  We  are  prepared  to
 offer  our  fullest  co-operation.  We
 have  got  lots  of  material  which  we  can
 place  before  an  independent  Commis-
 sion.  Let  the  Government’s  case  ०2
 also  placed  before  such  a  Commission.
 I  am  sure  that  if  this  reasonable  pro-
 posal  is  accepted  by  Government  it
 will  lead  to  an  improvement  in  the
 present  state  of  affairs  and  also  ulti-
 mately  solve  a  very  vexed  problem.

 One  last  word  and  I  shall  have  done
 for  the  present.  And  that  is  about  the
 Ganga  Bridge.  A  lot  of  controversy
 has  started  over  this  matter.  Bengal wants  it  within  Bengal.  Bihar  says  it
 must  be  near  Mokhama.  And  I  had
 been  reading  with  considerable
 amount  of  pain  the  way  in  which  this
 very  important  question  is  going  to  be
 discussed.—not  from  the  point  of  view
 of  national  interests  but  as  to  which
 province  will  win  the  race.  If  I  may throw  out  a  suggestion  to  the  Railway
 Minister,  it  is  this.  Both  have  strong cases  to  offer.  So  far  as_  Bengal  is
 concerned,  the  Ganga  Bridge  near
 Farukhabad  is  éssential  not  only  for
 Railway  Administration  but  ultimate-
 ly  for  the  very  life  of  the  City  of  Cal-
 cutta.  Similarly,  with  regard  to  Bihar,
 unless  there  is  some  bridge  set  up
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 near  Mokhama  it  is  cut  off  from
 Northern  Bihar  and  it  will  create  the
 greatest  difficulties  and  bottlenecks
 which  you  cannot  solve  otherwise.
 Why  is  it  not  possible  for  us  to  have
 both  bridges,  one  in  Bengal  and  an-
 other  in  Bihar?  Why  should  one  pro-
 vince  be  made  to  quarrel  with  another
 on  these  issues  which  are  of  vital
 national  importance  to  the  country?
 Let  us  join  hands  and  demand,  if  we
 can  satisfy  the  experts  and  others,
 that  both  these  important  points  have
 got  to  be  tackled—and  they  cannot  be
 tackled  except  through  railway  bridges
 constructed  at  these  points.  Let  us
 jointly  ask  Government  and  also  seek
 the  support  of  the  rest  of  India  that
 this  proposal  should  be  accepted  by
 Government.  It  may  mean  another
 four  or  five  crores  of  rupees.  For  re-
 classification  you  wasted—I  do  not
 know  how  much—perhaps  two  or  two
 and  a  half  crores  of  rupees.  And  the
 hon.  Minister  who  was  in  charge  has
 been  promoted  as  a  Lieutenant-Gover-
 nor.  We  wish  the  best  of  luck  to  him.
 But  here  ‘t  will  be  no  question  of  wast-
 ing  anything.  If  it  means  four  or  five
 crores  of  rupees.  you  have  such  an
 abundant  amount  lying  in  the  reserves
 and  soon  you  will  get  a  satisfactory
 return.  The  expenditure  incurred  on
 this  will  not  only  be  in  the  interests
 of  the  two  vrovinees  but  will  solve  the
 difficult  and  complex  problem  of  trans-
 port  and  future  development  of  the
 Eastern  Zone  of  India  itself.

 Shri  Chattopadhyaya  (Vijayavada):
 On  a  point  of  information,  Sir.  The
 hon.  Member  Dr.  Syama  Prasad
 Mookerjee  just  now  said  that  he  could
 quote  chapter  and  verse.  Then  he
 changed  his  opinion  about  himself...

 Dr.  S.  P.  Mookerjee:  I  left  it  to  the
 hon.  Member.

 Shri  Chattopadhyaya:  And  he  said
 that  he  would  quote  the  chapter  and
 eave

 the  verse  to  me.  I  would  submit
 is:

 The  increment  in  railway  fares  is
 very  very  fair, It  does  not  touch  the  Ministers
 who  always  go  by  air;

 Our  newest  railway  Budget  re-
 veals  progressive  signs,
 But  when  they  talk  of  railways
 we  must  read  between  the
 lines,

 I  should  like  to  know,  Sir,  whether
 there  is  any  reason  for  believing  that there  is  reason  in  my  rhymes.

 Mr.  Chairman:  I  believe  no  other
 Person  than  the  hon.  Member  himself will  be  able  to  give  the  answer  in
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 verse!  Therefore  he  will  have  an
 opportunity  to  speak  in  verses  at
 great  length  later.

 श्री  हेमा  :  माननीय  सभापति  महोदय,
 सर्वसाधारण  जनता  की  दृष्टि  से  तीन  चार
 वर्ष  में  रेलवे  का  जैसा  काम  हुआ  है  उस
 की  तरफ़  अगर  हम  नज़र  दौड़ाते  हैं  तो
 आम  तौर  पर  यह  तसलीम  किया  जाता
 हैं  कि  रेलवे  ने  हमारे  इस  देश  में  काफ़ी
 प्रगति  की  हैं  अभी  अभी  श्यामा  प्रसाद

 मुखर्जी  साहब  ने  भी  यही  फ़रमाया,
 हालांकि  इस  हाउस  में  और  इस  हाउस
 के  बाहर  कुछ  ने  गिने  ऐसे  लोगों  की
 कमी  नहीं  है  जो  कि  इस  बात  पर  ज़ोर

 देते  हें  कि  किसी  भी  प्रकार  की  प्रगति  नन
 रेलवे  में  और  न  किसी  ओर  चीज़  में

 हुई  हैं  ।

 जहां  तक  थर्ड  कपास  का  सम्बन्ध  हें
 मेरा  ख्याल  है  कि  इन  चार  वर्षों  के
 अन्दर  सच  से  ज्यादा  तरक्की  थर्ड  क्लास
 पैसें जेसे  को  जो  सुविधायें  दी  जानी
 चाहियें  उस  के  सम्बन्ध  में  हुई
 हैं  -  इस  तरक्की  का  जहां  तक  सम्बन्ध
 हैं  कहां  तक  वास्तव  में  तरक्की  सन्तोषजनक
 और  पूरी  तरक्की  हुई  हे,  ऐसा  न  में  कह
 सकता  हूं  और  न  शायद  कोई  और  कह
 सकेगा  i  इस  दृष्टि  से  समाधान  होना  कोई
 अच्छी  चीज़  नहीं  माना  जाता  और  जीवित
 व्यक्ति  और  जीवित  संस्थायें  हमेशा  प्रगति
 पर  चलती  रहती  हें  ।  लेकिन  तीन  चार
 वर्ष  पहले  थर्ड  क्लास  की  जो  हालत  थी
 भर  आज  जो  हालत  है  उस  में,  म॑  बसर
 किसी  विरोध  की  सम्भावना  के  कह  सकता

 हूं.  कि  ज़मीन  और  आसमान  काफ़ी  है  t
 ३००  मील  से  ज़्यादा  सफ़र  करने  वालों
 के  लिये  आज  विशेष  सहूलियतें  हें  और
 बड़ी  दूर  जाने  वाली  रेलों  में  सफ़र  करने
 वालों  के  लिये  में  समझता  हूं  कि  पहले  के
 जमाने  की  इंटर  क्लास  की  रुगना  सारी



 87)  Railway  Budget—

 [श्री  पेश  ]

 सुविधायें  मौजूद  हैं  fa  इस  सदन  के  एक
 सदस्य  श्री  नम्बियार  साहब  ने  फ़रमाया
 कि  थर्ड  क्लास  के  अन्दर  लोग  सो  नहों
 पते  है  ।  हां,  सब  के  सब  तो  नहीं  सो  पाते
 हैं।  लेकिन  फिर  भी  लम्बी  ट्रेन  के  अन्दर
 जो  थर्ड  कलाम  के  विशेष  प्रकार  के  नये

 कम्पार्टमेंट्स  हैँ,  उनके  अन्दर  वह  बराबर
 सो  सकते  हैं  1  इस  प्रकार  को  सुविधायें
 थर्ड  क्लास  में  मिली  हुई  हैं  तभी  हाल
 में  जब  में  हैदराबाद  से  आ  रहा  था  तो
 उनके  पास  बैठने  वाले  दो  मित्र  प्रवास  कर

 रहे  थे,  जिन  में  से  एक  फ़िट  क्लास  में
 और  एक  थर्ड  क्लास  में  थे,  में  इन  दोनों
 के  बीच  के  क्लास  में  था।  मेरा  निरीक्षण
 बताता  है  कि  दोनों  की  सुविधाओं  में  अगर
 जो  खर्चा  हुआ  है  उस  को  देखा  जाय  तो
 बिशेष  फक  नहीं  था।  जहां  तक  मुझे  मालूम
 हैं  वहां  तक  में  यह  कह  सकता  हूं  कि  लूग-
 भग  ५००  मील  या  ५००  मील  से  ज़्यादा

 दूर  जाने  बाज़े  प्रवासी  आज  थर्ड  क्लास  में
 सो  सकते  हूँ  ।  फिर  भी  में  यह  ज़रूर  निवेदन
 करूंगा  कि  थ  क्लास  के  नये  कोच  जितनी
 संख्या  में  होने  चाहियें  उतने  नहीं  हँ  V  बड़े
 बड़े  स्टेशनों  को  मिलाने  वाली  गाड़ियों  में
 भी  थर्ड  क्लास  के  कोचेज  उतने  अच्छे  नहीं
 हैं।  लेकिन  जैसे  जैसे  नये  कोचेज  आ  रहे
 हें  बैसे  वेसे  यह  सुविधा  बढ़ती  जा  रही  है
 ओर  मुझे  आशा  है  कि  एक  दिन,  और  वह
 दिन  बहुत  जल्द  आ  जायगा  जब  कि  हर
 प्रवासी  चाहे  थर्ड  क्लास  का  हो  या  और  किसी
 क्लास  का  हो  २००-२५०  मील  से  ज़्यादा
 जाता  है  तो  वह  सो  सकेगा

 इस  के  बाद  एक  विशेष  चीज  के  सम्बन्ध  में,
 जिसके  बारे  में  में  ने  गत  वर्ष  भी  ध्यान
 आकर्षित  करने  की  कोशिश  की  थी,  कहना
 चाहता  हूं  ।  नयी  लाइन्स  के  वास्ते  इस  बजट
 के  अन्दर  जो  गुंजाइस  रखी  गयी  है  वह  बहुत
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 ही कम है.  वह  गे  जाइए  ३  करोड़  ६१  लाख
 और  ४७  हजार  रुपये  की  है।  ओर  रेस्टोरेन्ट
 (restorations)  के  लिये  एक  करोड़  १४
 लाख  रुपये  हें  i  रेलवे  का  जितना  माइलेज
 (mileage)  हमारे  इस  देश  में  है,
 और  इस  देश  की  इतनी  बड़ी  जने

 संख्या  होने  के  बावजूद  और  हमारा
 क्षेत्रफल  भी  इतना  ज़्यादा  होने  के  बावजूद
 यह  काफ़ी  कम  है  1  अमेरिका,  इंग्लैंड,  रूस,
 जर्मनी,  फ्रांस,  इत  में  से  कुछ  देश  क्षेत्रफल
 में  काफी  छोटे  होने  के  बावजूद,  और  जन
 संख्या  में  सब  के  सब  हम  से  काफी  छोटे
 होने  के  बावजूद,  हम  से  बहुत  ज़्यादा  रेलवे
 माइलेज  रखते  हें  a और  इस  रफ्तार  से  जो
 किं  इस  बजट  में  बताई  गयी  हैं,  अगर
 हम  चलने  लगें  तो  वहां  तक  पहुंचने  के  लिये
 मेरे  रियाल  से  हम  को  पचास  या  सौ  वर्ष
 की  दरकार  होगी  ।  तो  यह  रफ्तार  बहुत  ही
 कम  है  1  में  ने  गत  वर्ष  यह  सुझाव  दिया  था
 ओर  में  जानता  हूं  कि  उस में  कुछ  वैधानिक
 कठिनाइयां  भले  ही  हों,  लेकिन  फिर  भी
 इच्छा  हो  तों  कुछ  न  कुछ  रास्ता  निकाला
 जा  सकता  है,  कि  जिस  प्रकार  हम  रेलवे
 बजट  में  हर  वर्ष  डिविडेंड  टू  जनरल
 रेवेन्यू  (Dividend  to  General

 Revenues)  के  नाम  पर  रूगभग  ४  पर
 सैंट  का  एक  आंकड़ा  निकाल  रखते  हूँ  और
 वह  जनरल  रै यन् यूज  को  जाता  है  और
 यह  ख्याल  किया  जाता  है  कि  जनरल
 रैबेन्यूज  ने  जो  कंट्रीब्यूशन  (Contribu-
 tion)  कैपिटल  (Capital)  के  रूप
 में  रेलवे  में  किया  था  उसके  सूद  के  तौर
 १र  या  डिविडेंड  के  तौर  पर  यह  वापस
 जाता  है,  उसी  तौर  पर  में  ने  निवेदन  किया
 था  कि  जो  कैपिटल  हूँ  उस  में  से  कम  से-
 कम  दो  पर  सेंट  कैपिटल  वापस  करने  की
 स्कीम  हर  रेलवे  बजट  में  होनी  चाहिये  ।
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 ar  यह  जो  कैपिटल  वापस  करने  की
 बात  है  उस  को  हम  नयी  रेलवे  लाइन्स

 में  खां  कर  सकते  हैं।  इस  प्रकार  अगर
 रेलवे  बजट  तैयार  क्या  जाय  तो  में  ने
 गत  वर्ष  भी  बतलाया  था  कि  हमारा  गत
 वर्ष  का  रेलवे  बजट  भी  लास  (Loss)
 में  जाता  हैँ,  सरप्लस  (Surplus)  नहीं
 है  और  इस  वर्ष  का  बजट  भी  कोई  सरप्लस

 (Surplus)  नहीं  होगा  7  एक  तरफ  हम
 यह  ख्याल  दिला  देते  हें  कि  हमारी  रेलवे

 २३  करोड़  रुपये  का  फ़ायदा  करती  हैं।  तो
 उस  क  जनता  पर  एक  मनोवैज्ञानिक  असर
 होता  है  कि  जब  रेलवे  इतना  कमा  रही  हैं
 तब  क्‍यों  नहीं  हमारी  सुविधायें  बनाने  की
 बात  सोची  जाती।  लेकिन  साथ  ही  साथ
 हम  लोगों  को  यह  बतायें  कि  नयी  लाइन्स
 के  लिये  हम  को  लगभग  १००  करोड़  रुपये
 की  ज़रूरत  हैँ  तो  इस  प्रकार  हमारा  यह
 बजट  कोई  ७०-७५  करोड़  का  डीटीसी
 (deficit)  बन  जाता  हैं  7  तब  जनता
 इस  प्रकार  नहीं  सोचेगी  ओर  न'  हमारी
 प्रगति  कम  हो  सकेगी  ।  प्रगति  के  दो  ही
 रास्ते  हें,  एकतो  यह  कि  हम  जो  मेहनत
 कर  उस  में  से  कुछ  बचत  करें  ओर  उसको
 आगे  तरक्की  में  लगा  दें  या  दूसरा  रास्ता

 यह  है  कि  हम क़र्ज़ा  लें  ।  कर्जा  लेने  की
 हमारी  शक्ति  सीमित  हैँ  और  कर्जा  लेना
 उतना  मुनासिब  भी  नहीं  हैं  o  बचत  करना
 हर  दृष्टि  से  सर्वोपरि  हैँ-ओर  इस  ख्याल

 के  तहत  इस  प्रकार  की  एक  साइकोलॉजी
 (Psychology)  बनाने  की  आवश्यकता
 है।  और  में  नये  मंत्री  महोदय  से,  जिन  का  कि
 सार्वजनिक  संस्थाओं  से  बहुत  ज़्यादा  सम्बन्ध
 रहा  हैँ  और  जो  सर्विसेज  (Services)
 में  सेन  आ  कर  राजनीतिक  पार्टी  से
 आये  हुए  हैं,  प्राथंना  करूंगा  कि  वह  इस
 के  ऊपर  सोचे  और  इस  प्रकार  की  एक
 मनोवैज्ञानिक  परिस्थिति  निर्माण  करने  के
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 रास्ते  बजट  के  अन्दर  जैसे  हम  डिविडेंड

 टु  जनरल  रेवेन्यू  के  लिये  गुंजाइश  देखते

 हें  उसी  प्रकार  की  गुंजाइश  नयी  र  लवे
 लाइन्स  के  लिये  रखें  तो  ठीक  होगा।  इस
 को  आप  कैपिटल  के  रीपेमेंट  (Repay-
 ment  of  Capital)  करने  का  नाम  दे
 दीजिये,  चाहे  नयी  रेलवे  लाइन्स  को  खोलने
 के  वास्ते  एक  विशेष  फंड  का  नाम  दे

 दीजिये,  लेकिन  इस  प्रकार  का  एक  एक
 आइटम  (item)  रखना  मेरे  ख्याल  से
 ज़रूरी  है।

 एक  और  बात  इस  सम्बन्ध में  श्री
 नाम्बियार  साहब  ने  फ़रमाई  थी  और  वह
 यह  कि  चूकि  इस  क़दर  ज़्यादा  मुनाफ़ा,
 २३  करोड़  से  ज़्यादा  मुनाफ़ा,  रेलवे  को
 हुआ  हैँ,  इसलिये  आज  मजदूरों  की  जो
 परिस्थिति  है  उस  में  सुधार  होना  चाहिये  1
 वास्तव  में  हर  एक  के  दिल  में  इसी  प्रकार
 का  ख्याल  पैदा  होता  है।  यह  ठीक  है
 कि  मजदूरों  की  परिस्थिति  उतनी  अच्छी

 नहीं  है  जोर  इस  'लगा  से  उस  में  सुधार
 होता  चाहिये।  लेकिन  यह  सुधार  और

 मजदूरों  की  सुविधाओं  भें  इज़ाफ़ा,  यह
 चीज़ें  सिर्फ़  एक  ही  जगह  नहीं  होनी  चाहियें  t
 जिस  प्रकार  बारिश  अगर  सब  जगह  हो
 तो  वह  अच्छी  होती  है,  एक  ही  जगह
 अगर  होने  ग॒  जाय  तो  उस  से  तूफान  मच
 सकता  है  उसी  प्रकार  उजरतों  में  इज़ाफ़ा
 लगभग  हर  जगह  होता  चाहिये  7  अगर
 इस  दृष्टि  से  हस  एग्रीकल्चरल  लेबर

 (Agricultural  Labour)  की  तरफ़
 देखते  हैं  तो  उस  की  जो  परिस्थिति  आज

 हैं  उस  का  मुकाबला  फैक्टरी  लेबर

 (Factory  labour)  या  रेलवे  लेबर

 (Railway  labour)  से  हम  कर  ही
 नहीं  सकते,  इस  प्रकार  की  दयनीय  परि-
 स्थिति  यहां  मौजूद  हे।  इस  के  बाद  एक
 ओर  चीज  में  निवेदन  करना  चाहता  हूं।
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 [  at  हेमा  ]

 रेलवे  और  इस  प्रकार  के  जो  हमारे  दूसरे
 डिपार्टमेंट्स  हैं  वह  व्यापार  के  सिद्धान्तों
 पर  चलते  हैं  हमें.  इस  में  देखना  चाहिये
 कि  अगर  किसी  का  नुक्सान  न  होते  हुए
 हम  कुछ  ज़्यादा  नफ़ा  निकाल  सकते  हैं
 तो  हमें  बह  बराबर  प्राप्त  करना  चाहिये
 लेकिन  जगह  जगह  अलग  अलग  रिवाज
 एसे  चले  आ  रहे  हैं  जिने  की  वजह  से  मेरा
 खयाल  है  कि  हमारी  रेलवे  जितना  मुनिका
 कमाना  चाहिये  उतना  नहीं  कमा  रही  हैं।
 मिसाल  के  तौर  पर  में  सिफ  दो  चीज़ों
 का  उल्लेख  करूंगा  |  दिल्‍ली  के  आस  पास
 विशेषकर  जिसे  हम  पहले  ईस्ट  इंडियन
 रेलवे  कहते  थे  वहां  पर  जब  रेस्टोरेंट्स
 (Restaurants)  या  होटल्स  (Hotels)
 वगैरह  का  आक्शन  (auction)  किया
 जाता  था,  में  ने  बहुत  ही  विश्वसनीय
 व्यक्तियों  से  सुना  है,  यह  रिवाज  था  कि
 दस  पंद्रह  साल  पहले  जिन  को  वह  कंट्रैक्ट  दिये
 गये  थे  उन्हीं  को  कुछ  कम  ज़्यादा  कर  के
 फिर  से  दे  दिये  जाते  थे,  और  इसी  प्रकार
 अब  भो  वह  कार्य  चल  रहा  हैं।  अगर  उन
 के  नये  सिरे  से  आक्शन  किये  जाय  और
 सब  लोगों  से  टेनिस  मांगे  जायें  तो  मेरा
 ख्याल  है  कि  कम  से  कम  पच्चीस  लाख  का
 नफ़ा  हो  सकता  है,  और  प्यास  लाख
 तक  भी  उस  में  हमारी  आमदनी  बढ़  सकती
 हैं  7  ६सरी  चीज  जिस  को  में  ज्यादा
 निकट  से  जानता  हूं  वह  यह  हैँ  कि  सिकन्दरा-
 बाद  जैसे  स्थानों  में  जहाँ  स्टोंस  के  अन्दर
 सप्लाई  करने  के  वास्ते  टोन्स  मांगे  जाते
 हैं  वहां  कुछ  अड़चने  पहले  से  पैदा  कर
 के  रखो  गई  हें  जिस  की  वजह  से  ज्यादा
 टेंडर  नहीं  आ  पाते  हे  बहुत  कम  टेंडर
 आते  हैं।  परिणामस्वरूप  रेलवे  को  ज्यादा
 महंगी  दरों  पर  चीजें  खरीदनी  पड़ती  हैं,  इस
 तरह  से  हमारा  नफ़ा  कम  होता  है  ।  जो  ज्ञर्तें
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 रखी  गई  हैं  उनमें  से  एक  यह  हे  कि  काफी
 बड़ी  रकम,  दस  या  पंद्रह  हजार  रुपया  हर
 टेण्डर  के  साथ  दाखिल  करने  के  लिये  कहा
 जाता  है  ।  होना  तो  यह  चाहिये  था  कि
 टेण्डर  मंजूर  होने  के  बाद  यह  रकम  डिपाजिट
 के  तौर  पर  ली  जानी  चाहिये  t

 में  अपना  भाषण  समाप्त  करने  के
 पहले  एक  चीज़  की  तरफ़  ध्यान  दिला
 देना  चाहता  हूं,  वह  यह  हैँ  कि  जो  लम्बी
 लम्बी  ट्रेनें  हमारे  बड़े  बड़े  शहरों  के
 बीच  चलतो  है,  जैसे  दिल्‍ली  मद्रास  और
 दिल्‍ली  कलकता  वगैरह  जिन  के  बीच  बड़े
 बड़े  फ़ासले  हैं  वहां  उन  रेलों  की  स्पीड

 (Speed)  जो  है  वह  बहुत  कम  है।
 दुनियां  के  और  देशों  की  रेलों  को  देखने  के
 बाद  ऐसा  मालूम  होता  हैँ  कि  अगर  हमने
 कोशिश  की  तो  दस  से  पच्चीस  प्रति  शत

 हमारा  समय  बच  सकता  हैं,  और  आज
 कल  जितने  समय  में  हम  दिल्ली  से  हैदर-
 बाद  या  मद्रास  पहुंच  सकते  हूँ  उस  से  दस  या
 पच्चीस  प्रति  शत  कम  वक्‍त  में  वहां  पहुंच
 सकेंगे  और  उस  से  हमारा  बड़ा  लाभ

 होगा  ।  यह  दो  तीन  सूचनायें  देकर  में
 अपना  भाषण  समाप्त  करता  हुं।

 (English  translation  of  the  above
 speech),

 Shri  Heda  (Nizamabad):  Sir,  if  we
 look  at  the  working  of  our  Railways
 for  the  last  three  or  four  years  from
 a  common  man’s  point  of  view,  we
 come  across  the  fact  that  it  is  general-
 ly  recognised  that  the  Railways  have
 made  much  progress.  Shri  Syama
 Prasad  Mookerjee  also  said  so;  though
 there  are  many  in  the  House  as  well  as
 outside,  who  insist  that  no  progress  has
 been  made  either  in  Railways  or  any-
 thing  else.

 In  my  opinion,  greatest  progress  has
 been  made  in  providing  amenities  to
 the  third  class  passengers.  Neither  I,
 nor  anybody  else  can  say  that  this  pro-
 gress  has  really  been  satisfactory.  It
 is  never  good  to  be  sure  about  this.  Live
 organisations  and  individuals  always
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 make  progress.  But  I  can  say  without
 any  fear  of  contradiction  or  hesitation
 that  the  difference  between  what  third
 class  travel  that  was  three  or  four
 years  ago  and  what  it  is  now,  is  very
 great.  Special  amenities  exist  for  those
 travelling  for  more  than  300  miles,  and
 I  think  that  the  amenities  for  long
 distance  third  class  passengers  are  the
 Same  as  existed  for  Inter  Class  passen-
 gers  in  the  past.  An  hon.  Member
 Shri  Nambiar  has  said  that  the  third
 class  passengers  cannot  sleep.  It  is
 true:  all  of  them  cannot,  but  they  can
 sleep  in  special  third  class  coaches
 attached  to  long  distance  trains.  Such
 amenities  do  exist  in  third  class.
 While  I  was  coming  from  Hyderabad
 recently,  two  hon.  friends  sitting  near
 him  were  my  fellow  travellers.  one  of
 them  in  the  First  Class  and  the  other
 in  the  third  class.  I  was  travelling  in
 the  class  in  between  the  two.  My observation  is  that  there  was  not  much
 of  a  difference  in  the  expenditure  on
 the  amenities  provided  in  the  two
 classes.  As  far  as  I  know  tiird  class
 passengers  travelling  500  miles  or  more
 can  sleep.  But  I  would  submit  that
 the  number  of  new  III  class  coaches  is
 not  sufficient.  The  III  class  coaches  in
 the  trains  connecting  important  stations
 are  also  not  so  good.  New  coaches  are
 arriving  every  day  and  the  day,  I
 expect,  is  very  near  when  all  passen-
 gers.  whether  travelling  in  Class  III  or
 otherwise,  travelling  for  more  than  250
 miles,  would  be  able  to  sleep.

 Now  I  would  like  to  touch  upon  a
 point  towards  which  I  tried  to  draw
 your  attention  last  year  also.  The
 provision  made  in  the  Budget  for  new
 lines  is  too  inadequate.  While  -  the
 provision  for  restoration  of  lines  is
 Rs.  one  crore  4  lacs,  the  amount  pro- vided  for  new  _  lines  is  only
 Rs.  3,61,47,000.  The  railway  mileage in  our  country  as  compared  with  its
 large  population  and  extensive  area  is
 very  inadequate.  America,  England,
 Russia,  Germany  and  France  have  more
 railway  mileage  in  spite  of  the  fact
 that  each  one  of  them  has_  smaller
 Population  than  our  country  and  some
 of  them  have  even  smaller  areas.  If
 the  pace  of  extension  of  railWay  mile-
 age,  as  indicated  in  the  budget,  is
 adopted,  it  would  take  us  five  decades
 or  a  century  to  reach  upto  their  level.
 This  pace  is  very  slow.  Last  year  I
 had  suggested  that  we  should  provide In  every  Budget  for  return  of  at  least two  per  cent.  of  the  capital,  in  the
 Same  way  as  we  set  apart  about  4  per cent.  in  the  name  of  Dividend  to
 General  Revenues.  This  is.  considered as  interest  on  the  capital  contribution of  General  Revenues  to  the  Railways.
 I  know  there  were  certain  constitu- tional  impediments  in  the  way  of  ac-.
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 ceptance  of  this  suggestion;  but  where
 there  is  a  will,  there  is  a  way.  And
 the  capital  io  be  returned  can  be  in-
 vested  in  new  lines.  If  we  prepare  our
 Budget  on  these  lines,  our  last  year’s
 Budget  will  also  become  a_  deficit
 Budget.  as  I  pointed  out  at  taat  time.
 This  year’s  budget  will  also  not  be  a
 surplus  budget.  When  the  public
 comes  to  know  that  our  Railways  have
 made  a  profit  of  Rs.  23  crores,  it  has
 an  adverse  psychological  effect  on
 them  and  they  begin  to  ask  themselves
 why  Railways  are  not  thinking  of
 giving  them  increased  amenities.  But
 if  we  tell  the  public  that  we  need
 Rs.  00  crores  for  new  lines,  then  ours
 will  be  a  deficit  Budget  to  the  extent  of
 70  or  75  crores.  The  public  would
 not  complain  of  the  lack  of  amenities
 and  our  progress  would  be  unhamper-
 ed.  There  are  only  two  ways  of  mak-
 ing  progress.  namely  (i)  either  we
 economise  in  our  current  expenses  and
 invest  the  amount  thus  saved  in  deve-
 lopment.  or  (ii)  we  borrow.  Our
 capacity  to  borrow  is  limited,  nor  is  it
 proper  to  borrow.  To  economise  is
 above  everything,  viewed  from  whatso-
 ever  point  it  may  be;  and.we  have  to
 create  a  psychology  for  that  purpose.
 I  would  reauest  the  hon.  Minister,  who
 has  been  connected  with.  public  organi-
 sations  to  a  great  extent  and:  comes
 from  a  political  party  and  not  from
 the  Services,  to  consider  this  sugges-
 tion  and  create  such  psychological  at-
 mosohere  by  making  such  a  provision
 in  the  Budget  for  new  railway  lines.
 as  the  one  made  for  Dividend  to
 General  Revenues.  You  may  call  it
 Capital  Repayment  or  a  svecial  fund
 for  new  railway  lines,  but  I  think  such
 an  item  in  the  Budget  is  necessary.

 Shri  Nambiar  also  said  that  we
 should  improve  the  conditions  of  rail-
 way  workers,  because  the  _  railways
 have  made  a  profit  of  more  than  Rs.  23
 crores.  No  doubt  such  an  idea  takes
 shape  in  everybody’s  mind.  It  is  true
 that  the  conditions  of  railway  labour
 are  not  what  they  should  be,  and  they
 ought  to  be  improved.  But  fhe  im-
 provements  and  increase  in  amenities
 should  not  be  concentrated  in  one
 place.  It  is  like  rain,  which,  if  not
 wide  spread  as  it  should  be,  ends  in  a
 flood.  In  the  same  way  increase
 wages  should  be  all  round.  If  we  look
 at  the  conditions  of  agricultural  labour, who  are  in  a  much  worse  position,  we
 cannot  compare  them  with  those  of
 railway  workers  or  factory  labour.

 I  want  to  make  another  submission.
 Railways  and  other  such  departments
 are  run  on  commercial  lines.  What
 we  should  see  to  is  that  we  should  get
 more  profits  if  that  does  not  harm  any-
 body.  Different  practices  are  in  vogue



 579  Railway  Budget—

 [Shri  Heda]
 at  different  places  on  account  of  which,
 I  think,  our  railways  are  not  earning
 the  profits  they  should.  I  would  men-
 tion  only  two  instances.  In  the
 vicinity  of  Delhi,  especially  on  the  late
 East  India  Railway,  catering  contracts
 were  given  ‘by  auction.  Many  reliable
 persons  have  told  me  that  contracts
 were  given  with  small  variations  to  the
 same  persons  who  were  holding  them
 for  ten  or  5  years.  This  is  going  on
 even  now.  If  contracts  are  given
 afresh  by  calling  tenders,  I  think  the
 Railways  can  make  a  profit  of  at  least
 Rs.  25  lakhs.  We  can  even  increase
 that  amount  to  Rs.  50  lakhs.

 The  other  instance  with  which  I  am
 more  familiar  is  that  of  tenders  for
 supply  of  stores  in  places  like  Secundra-
 bad.  Certain  impediments  are  placed
 on  account  of  which  the  number  of
 tenders  received  is  not  great.  rather  it
 is  very  small.  The  result  is  that  the
 Railways  are  compelled  to  purchase stores  at  a  higher  rate,  and  that  re-
 duces  their  profit.  One  of  the  condi-
 tions  for  sending  a  tender  is  that  it~
 should  be  accompanied  by  a  fat  sum,
 amounting  to  something  like  ten  or
 fifteen  thousand’  rupees.  The  right course  would  be  to  demand  this  fee  as
 a  deposit  after  the  acceptance  of  the
 tender.

 I  would  like  to  invite  your  attention
 towards  the  low  sveed  of  long  distance
 trains  running  between  big  cities  lfke
 Delni,  Madras  and  Calcutta.  If  we
 follow  the  example  of  trains  in  other
 countries  of  the  world,  we  may  save
 0  to  25  per  cent.  of  our  travel  fime,
 ie,  we  may  reach  Hyderabad  or
 Madras,  starting  from  Delhi,  in  0  to
 25  per  cent.  less  time  than  before.

 With  these  words  I  resume  my  seat.
 Mr.  Chairman:  Before  calling  upon the  next  speaker.  I  would  like  to

 -inform  hon.  Members  that  I  propose  to
 call  upon  hon.  Members  in  this  order.
 so  that  they  may  be  in  their  seats  and not  lose  their  chance,  to  speak.  Other-
 wise.  we  have  to  send  for  them  from time  to  time.  Now  I  intend  to  call
 upon  Mr.  Lakshman  Singh  Charak. Mr.  Reddy  of  the  Socialist  group,  Dr. Lanka  Sundaram,  Dr.  Jaisoorya,  then. two  Congress  Members,  Shri  Fulsinhji Dabhi,  Shri  Sofi  Mohd  Akber,  Mr.  T.  K.
 Chaudhuri,  and  Mr.  Frank  Anthony.  I shall  follow  this  order  and  we  will  go as  far  as  we  are  able  to  go.

 For  the  benefit  of  new  hon.  Members, I  may  also  say,  that  though.  5  minutes are  allowed.  it  is  open  to  a  Member  to close  even  in  ten  minutes.  Just  two
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 minutes  before  the  time  fixed  is  over,
 I  shall  ring  the  bell.  That  does  not
 mean  that  the  hon.  Member  has_  to
 stop  immediately.  If  he  wants,  he  may
 carry  on  for  a  couple  of  minutes  more.
 Exactly  at  the  end  of  5  minutes,  the
 bell  will  be  rung  and  hon.  Member  will
 kindly  resume  their  seat  and  not  put
 the  Chair  to  the  necessity  of  ringing
 continuously.  This  is  the  procedure
 that  I  intend  to  adopt.

 Dr.  Lanka  Sundaram:  I  apologise  for
 not  being  in  my  seat,  Sir,.........

 Mr  Chairman:  He  has  not  yet  been
 called.  He  may  speak  when  he  is
 called.

 Dr.  Lanka  Sundaram:  I  would  like
 to  say  a  word  about  this  speakers’  list.
 There  are  some  basic  elementary  needs
 of  hon.  Members  and  some  occasionally
 go  into  the  lobby,  certainly  with  no
 intent  to  insult  the  Chair  or  the  House.
 It  would  be  a  better  procedure  if  the
 names  of  the  speakers  in  the  order  in
 which  they  are  going  to  be  called  is
 hung  up  outside  in  the  lobby.  We
 would  then  know  when  our  names  will
 be  called.  We  have  come  here  to  work.

 Mr.  Chairman:  |  will  have  the  list
 hung  up  in  the  lobby.
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 (English  translation  of  the  above
 speech)

 Shri  Charak  (Jammu  and  Kashmir):
 Sir,  my  first  reaction  to  the  Railway
 Budget,  ‘1952-53,  as  I.  look  at  it,  is  a
 happy  one.  I  feel  happy  to  note  that
 the  hon.  Minister  and  other  railway
 workers,  during  their  administration
 of  five  years  after  our  independence, have  managed  the  railways  so  well
 that  it  will  be  difficult  to  come  across
 a  parallel  in  any  other  region  of  the
 world.  Our  thoughts  naturally  go
 back  to  the  year  1947.  The  partition of  the  country  had  its  repercussions  on
 our  railways  too.  They  too  were  split in  parts.  The  division  of  railways  and
 in  particular  of  the  East  Punjab  Rail-
 Ways  resulted  in  first  of  all—as  Ihave been  able  to  study  it—the  migration of  all  mechanical  hands  and  drivers
 to  Pakistan  out  of  a  sense  of  insecurity.
 The  result  was  that  the  conditions  on
 Railways  got  worse  still.  In’  the  divi-
 sion  of  assets,  East  Punjab  got  very
 bad  type  of  railway  compartments  and
 engines.  To  provide  a  climax,  that
 particular  Railway  had  to  meet  the
 pressure  of  an  influx  of  sixty  laces  of
 refugees  in  India.  It  is  difficult  to
 come  across  a  parallel  elsewhere.  In
 those  days  hardly  any  train  in  the
 East  Punjab  was  found  running  at  a
 speed  of  more  than  five  to  ten  miles
 per  hour.  The  public  of  India  and
 hon.  Members  of  this  House  should
 not  forget  so  soon  the  ability  and
 wisdom  with  which  our  leaders  have
 pulled  our  railways  from  such  a
 morass.  It  was  due  to  their  wisdom
 that  so  many  employees  returned  and
 the  working  of  the  Railways  was  thus
 made  possible.  You  can  yourself  see
 the  progress  made  within  five  years.
 In  ‘1947-48  the  trains  used  to  be  fre-
 quently  late  by  two  tc  three  hours
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 But  now  they  reach  five  to  ten  minutes
 before  time.  It  is  a  different  thing  if
 despite  that  remarkable  progress  the
 ‘oppositaon  members  choose  to  criti-
 cise  and  regard  it  ag  insufficient.  I
 concede  that  there  is  a  large  scope  still
 for  progress  and  that  there  should  be
 progress  further  still.  But  we  should
 not  forget  this  fact  that  everything takes  its  own  time.

 The  hardships  experienced  by  the third  class  passengers  used  to  be  dis-
 cussed  in  the  former  Central  Legis-
 lative  Assembly  also  ever  since  the
 British  times  and  their  case  has  been
 pleaded  by  all  sections  of  this  House
 also.  The  Government  are  fully
 aware  of  their  hardships.  You  should,
 however,  compare  the  present  situa-
 tion  against  the  conditions  prevailing
 only  a  few  years  back  when  these  pas-
 sengers  could  not  get  either  water  or
 a  place  to  sit  on  the  railway  stations.
 Within  five  years,  however,  quite  a
 large  number  of  railway  compart-
 ments  have  been  built  and  it  is  out
 of  a  feeling  for  their  hardships  that
 Janata  trains  have  been  started  in  all
 parts  of  India  and  which  have  gone
 a  good  way  to  give  them  relief.  I,
 however,  don’t  deny  that  on  many
 sectors  people  still  travel  on  footboard.
 But  we  cannot  do  away  with  it  in  a
 year  or  two.  We  should  not  forget
 that  our  leaders  had  taken  over  the
 railways  at  a  time  when  the  whole
 rolling  stock  had  become  depleted  and
 deteriorated  due  to  excessive  use  in
 939—44.  Railway  engines  were  mostly

 in  bad  condition  and  the  British  were
 too  busv  to  give  them  any  attention.
 They  left  them  in  a  condition  which,
 but  for  able  handling.  would  have
 put  an  end  to  the  entire  railway
 system  itself.

 We  have  to  admit  that  there  has
 been  an  all  round  progress  in  the
 working  ‘of  our  railways.  You  will
 come  across  better  conditions  in  rail-
 ‘way  compartments,  railway  stations
 and  waiting  rooms  etc.  Some  scope for  complaints  no  doubt  still  exists  in
 respect  of  first  and  second  class  com-
 partments.  The  reason  is  the  Gov-
 ernment  have  always  been  concerned
 with  the  improvement  of  conditions  of
 travel  for  the  3rd  Class  passengers.
 Now  first  and  second  class  compart-
 ments  are  not  so  clean  as  théy  used
 to  be—and  verily  a  person  standing
 outside—unless  he  studies  the  mark-
 ing—may  well  take  them  for  3rd
 class  compartments.  Let  the  third
 class  passengers  be  given  all  ameni-
 ties  by  all  means—say  even  the  sleep-
 ing  space,  but  let  the  Government  at
 least  take  proper  care  to  maintain  the
 first  or  second  class  compartments  whe-
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 ther  already  built  or  to  be  built  in  fu-
 ture.  The  Government  should  impress upon  their  employees  the  need  to  re-
 gard  this  country  as  their  own.  They
 should  not  merely  ask  for  increased
 salaries,  wages  and  other  .  concessions. It  is  imperative  that  they  also  feel
 their  responsibility.  Such  a  state  of
 affairs  is  not  peculiar  to  Railways
 alone.  In  many  departments  the
 officers  who  have  secured  positions  for
 themselves,  are  found  to  exercise  initia-
 tive.  They  work  quite  hard.  But
 this  sense  of  responsibility  is  still  lack-
 ing  in  the  subordinate  staff.  It  is
 generally  noticed  that  the  subordinate
 staff  discharge  their  duty  in  a  way  as
 if  they  were  quite  independent  and
 there  were  nobody  to  supervise  them. If  therefore  we  want  to  earn  more  and more  profits  in  the  Railway  Depart- ment  and  give  more  concessions  to  the
 third  class  passengers,  then  we  have
 to  impress  upon  those  in  contact  with
 the  railway  employees  in  general  to
 infuse  a  sense  of  responsibility  in
 them.  They  must  realize  that  the
 Railways  belong  to  our  own  country and  it  is  their  bounden  duty  to  keep them  in  the  best  possible  condition.
 Mere  criticism  of  the  Government  will
 not  improve  matters  any  way.

 So  much  about  the  Railway  Budget. I  shall  refer  to  the  Jammu-Pathankot
 Railway  line  which  is  so  vital  a  link
 between  India  and  the  State  of  Jammu
 and  Kashmir.  I  should  like  to  re-
 mind  the  hon.  Members  that  before
 the  Partition,  the  State  of  Jammu  was
 connected  with  two  railway  head-
 cuarters—on  one  side  with  Rawal-
 pindi  which  is  at  a  distance  of  50  or
 200  miles  from  Srinagar  and  on  the
 cther  side  with  Jammu  railway  sta-
 tion  itself.  We  had  a  27  mile  track  of
 our  own.  It  was  our  misfortune  that
 the  ruler  of  our  State  did  not  declare
 its  accession  to  India  before  August  15,
 1947,  Only  because  of  that  lapse  we
 had  to  undergo  all  these  hardships and  incur  such  heavy  losses.  A  re-
 ference  to  them  may  not  appear  to  be
 proper  on  this  occasion.  I  want  to
 explain  that  for  the  improvement  of
 €conomic  conditions  of  the  State  of
 Jammu  and  Kashmir.  it  is  vital  to
 operate  and  give  priority  to  the  Jammu-
 Pathankot  Railway.  Not  only  will  it
 improve  the  etonomic  conditions  and
 add  to  the  comforts  and  convenience
 of  the  local  population,  but  it  will
 also  make  our  position  with
 regard  to  defence  very  sound.  If
 God  forbid  hostilities  break  out
 afresh,  it  will  serve  as  a  vital  link  for
 purposes  of  reinforcement.  We  feel
 much  grateful  to  India  for  the  cons-
 truction  of  the  Pathankot  Road.  We,
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 however,  want  the  same  priority  to  be
 given  to  the  construction  of  the  rail-
 way  line  and  it  should  be  cpmpleted at  the  earliest.  Pathankot  Railway
 station  is  now  in  a  much  better  condi-
 tion  and  we  are  much  benefiting  there-
 from.  The  State  of  Jammu  and  Kash-
 mir  has  opened  an  Information  Bureau
 there  for  the  benefit  of  visitors.  The
 function  of  this  Bureau  is  to  assist  the
 visitors  from  India  in  every  way  and
 to  offer  them  all  facilities  and  infor-
 mation  they  may  need.  It  is  observed
 that  the  Railway  Department  has
 placed  only  a  very  small  room  at  the
 disposal  of  that  Bureau  where  the
 visitors  have  to  stand  in  a  queue.
 There  is  no  space  even  to  sit.  I  re-
 quest  the  Railway  authorities  either
 to  make  this’  room  more  spacious  or
 build  two  or  three  more  rooms  so  that
 this  difficulty  could  be  removed.

 Next  from  the  viewpoint  of  afford-
 ing  facilities  and  comfort  to  the
 visitors,  the  Dining  Room  at  Pathan-
 kot  needs  to  be  improved.  I  happen-
 ed  to  see  the  kind  of  meals  that.  are
 served  to  the  First  Class  passengers. The  quality  is  such  that  it  can  be
 available  for  a  nominal  price  of  ten  to
 twelve  annas  in  any  dhaba  whereas
 the  passengers  are  charged  Rs.  2  for
 that.  I  request  the  hon.  Minister  to
 give  his  attention  to  this  matter  at
 the  earliest  and  bring  about  the  neces-
 sary  improvement.

 I  request  you  to  consider  the  need
 for  connecting  the  coal  mine  in  Jungle
 Gali  in  Jammu  State  with  the  Jammu
 Railway  line.  It  will  solve  India’s  coal
 problem  to  some  extent.  The  State
 has  worked  on  the  scheme,  but  coal
 of  superior  quality  has  not  been  found.
 Experts.  however,  think  that  digging
 to  a  greater  depth  may  yield  superior
 quality.  The  hon.  Minister  will  do
 well  to  have  a  statement  prepared  on
 Jungle  Gali  while  considering  the
 issue  of  Pathankot-Jammu  Railway
 line.

 It  ४5  gratifying  to  note  that  the  op-
 position  Members  have  commended
 the  hon.  Minister  for  the  ability  with
 which  he  has_  handled  the  Railways.
 I  on  my  own  behalf  बाते  on  behalf
 of  my  State  congratulate  him  for  his
 ability  and  competence  in  manaeing
 this  Department.  I  also  hope  that  he
 will  give  due  consideration  to  our  re-
 auest  regarding  the  construction  of
 the  Pathankot  railway  line  and  if  pos-
 sible  to  start  work  this  very  vear.

 Shri  Vallatharas  (Pudukkottai):  Sir.
 the  integration  of  the  various  railways in  India  is  an  accomplished  fact  at
 present,  Doubts  have  been  expressed
 that  the  integration  and  coordination
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 of  the  railways  as  at  present  arranged
 are  not  proper.  But  as  I  see  the
 arrangement,  and  as  it  has  been
 materialising  in  the  five  years  past,
 it  is  a  matter  that  deserves  apprecia-
 tion.  No  substitute  arrangement  has
 been  brought  forward  in  the  place  of
 the  present  arrangement.

 The  railway  system  has  been  placed
 on  a  sound  basis.  A  net  profit  of
 63  crores  is  shown,  though  it
 is  not  a  healthy  _  sign,
 from  the  point  of  view  of  the  taxation
 on  the  poor  man,  namely  the  pas-
 senger,  it  is  not  a  proper  levy.  Yet
 under  the  present  circumstances  the
 railways  have  been  placed  on  a  sound
 footing  and  that  is  a  matter  for  congra-
 tulation.

 The  hon.  Railway  Minister  has  stat-
 ed  that  the  overall  needs  of  the  country
 and  the  community  should  gain  pri-
 ority  over  local  preferences,  and  that
 the  hon.  Members  of  this  House  should
 rise  above  narrow  parochial  and  pro-
 vincial  sentiments  and  prejudices  in
 the  larger  interests  of  the  unity,
 solidarity  and  prosperity  of  the  Indian
 nation  as  a  whole.  It  is  a  salient  fact.
 But  it  must  be  remembered  that  the
 Government  should  not  be  misled  and
 obliged  to  give  preferential  treatment
 to  one  province  or  the  other  by  the
 pressure  brought  on  the  hon.  Ministers
 by  some  one  or  other  of  their  fol-
 lewers  or  other  agencies.  The  im-
 portance  of  this  aspect  cannot  be
 belittled.

 The  Indian  Railway  is  the  fourth
 largest  in  the  world  with  a  total  mile
 route  of  about  34,000  miles,  worked  by about  72,000  stations.  Yearly  about
 twelve  crores  of  people  travel.  About
 nine  lakhs  of  persons  are  employed on  the  railways  and  the  annual  revenue
 is  300  crores.

 The  railways  in  India  have  got  a
 history  of  00  years  and  over.  The
 importance  of  this  huge  system  of
 transport  for  the  economir,  cultural
 and  political  development  of  this
 country  and  for  the  defence  of  this
 eountry  needs  no_  emphasis.  The
 economic,  political  and  cultural  pro- gress  of  the  country  greatly  depends
 upon  the  efficient  maintenance  of  the
 railway  system.  Over  and  above  all
 these.  the  defence  of  the  country  is  a
 matter  which  every  one  should  bear
 in  mind.

 India  today  is  a  free  nation,  and  as
 such,  it  must  try  to  see  that  internal
 Peace  is  maintained;  and  whenever
 danger  threatens  from  _  outside.  the
 country  should  he  in  a_  position  to
 concentrate  all  its  forces  in  particular
 sectors.  Thus  efficiency  of  defence
 Gepends  upon  the  safety  with  which
 the  trains  can  carry  men  and  muni-
 tions  to  any  part  of  the  country. i
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 Recently  French  experts  have  been
 called  by  the  Government  of  India  and
 they  have  given  the  opinion  that  the
 present  railways  can  sustain  a  speed: of  68  miles,  whereas  it  is  regrettable to  see  that  the  average  speed  is  only between  2  to  8  miles  in  case  of  local
 trains,  and  the  mail  train  from  Delhi
 runs  between  5  to  24  miles  per  hour.
 To  travel  000  miles  the  train  takes
 about  52  hours.  The  of  our
 trains  must  therefore  be  enhanced.
 Further,  the  rehabilitation  of  the
 Indian  Railways  is  a  very  difficult
 affair.  The  Government  deserves
 much  praise  in  the  matter.  They showed  a  temperate  attitude  in  gaug-
 ing  the  importance  of  the  situation
 and  in  providing  all  the  resources
 available  to  effect  the  rehabilitation  in
 an  efficient  manner.  But  at  the  same
 time  they  have  forgotten  to  see  that
 the  speed  of  the  trains  has  increased
 at  least  in  respect  of  mail  trains.

 So  far  as  regrouping  is  concerned,  it
 has  to  be  pointed  out  that  things  have
 been  done  in  haste,  and  it  is  essential
 that  the  system  should  be  stabilised
 on  a  scientific  and  well  disciplined
 basis.  One  of  the  principles  of  the
 regrouping  of  the  Indian  Railways  is
 that  the  Railway  administration
 should  serve  as  a  compact  region,
 large  enough  to  provide  a  headquarter

 -organisation  of  the  highest  calibre
 capable  of  following  and  assimilating an  up-to-date  improvement  in  the  rail-
 way  technique  equipped  with  adequate
 workshop  facilities,  statistical  train-
 ing  and_  research  institutions.  A
 central  organisation  of  information,
 development  and  research  for  railways
 should  exist.

 The  Indian  Railway  system  is
 lacking  miserably  in  uniformity.  It
 is  considered  to  be  an  unfortunate  and
 reactionary  feature.  There  are  three
 kinds  of  Railways  now:  broad  gauge,
 metre  gauge  and  narrow  gauge.  The
 absence  of  uniformity  is  considered
 to  be  a  potent  factor  in  fostering  in-
 efficiency  of  the  Indian  Railway  sys-
 tem,  and  for  causing  the  isolation  of
 large  areas  from  direct  access  to  the
 ports  and  the  industrial  areas.  This
 question  needs  investigation  and
 clarification  by  some  expert  person
 or  by  some  Committee  appointed  for
 the  purpose.

 The  railway  area  is  dividéd  into  six
 regions  for  administrative  purposes
 and  operational  efficiency.  That  the
 Government  have  devoted  their  care-
 ful  attention  to  the  economic  and  ad-
 ministrative  conditions  suitable  to
 effect  the  divisions  is  apparent.  But
 it  is  safer  and  beneficial  to  verify  and
 satisfy  by  means  of  investigation  bya
 special  Committee  whether  each  zone
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 constitutes  an  economic  unity  and
 favours  integration,  and  whether  the
 Prospective  division  of  the  country
 into  self-governing  linguistic  areas will  affect  or  assist  the  regional conception.

 The  existing  preposals  do  not  indi-
 cate  the  nature  of  the  internal  ad-
 ministration  of  each  zone.  It  seems the  district  system  of  administration continues,  .It  also  seems  that  having regard  to  the  route  mileage  of  the combined  system  and  the  volume  of
 traffic  which  it  handles,  an  inter-
 mediate  co-ordination  is  proposed  by
 setting  up  three  operational  regions within  each  zone.  Creation  of  new offices  will  be  necessary.  How  the
 economy  is  sought  to  be  effected,  how far  retrenchment  is  possible  and  how labour  is  to  be  manned  and  used  are
 matters  on  which  this  House  may  be desirous  of  being  acquainted  with.

 An  Hon.  Member:  Is  the  hon.  Mem- ber  entitled  to  read  his  speech?
 Mr.  Chairman:  He  started  speak- ing  extempore,  then  he  read  it.  then once  again  he  will  speak,  then  per- haps  read......
 Shri  Vallatharas:  Then  the  co-

 ordination  of  the  Road.  Railways, Aviation  and  Waterways  the  four
 means  of  transport  and  communica- tion  is  highly  _  essential.  Total
 nationalisation  should  be  effected  in
 all  these  four  items.  Besides  there is  provision  made  in  the  Budget  for renewal  of  tracks  etc.  Renewal  of tracks  can  be  so  done  as  to  ensure  the
 increment  of  the  speed  of  the  trains.

 \2  Noon
 The  booklet  “Towards  Better  Condi-

 tions  of  Travel”  is  highly  disappoint-
 ing.  As  a  matter  of  fact,  much  money is  being  spent  upon  the  so-called
 facilities  being  created  for  the  pas-
 sengers.  Some  trains  are  said  to  have
 been  newly  set  up  on  various  lines
 and  various  routes  are  said  to  have
 been  extended.  But  on  the  other
 hand  overcrowding  in  these  trains

 has  not  been  stopped.  The  booklet
 says  that  a  complete  elemination  of
 overcrowding  in  trains  will  take  some
 time.  and.  that  the  overcrowding  is
 sought  to  be  lessened  by  putting  on  the
 route  some  new  passenger  trains  and
 by  extending  some  of  the  existing
 routes.  It  is  a_  significant  fact  that
 accommodation  in  the  Third  and  Inter
 Classes  is  very  short,  insanitary.  un-
 satisfactory  and  inconvenient.  Third
 class  passengers  contribute  nearlv  90
 per  cent.  of  the  total  revenues  of  the
 Railways  and  only  about  ten  per  cent
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 is  contributed  by  the  Upper  Classes.
 In  spite  of  the  fact  that  so  much  money is  contributed  by  the  third  class
 passengers  and  the  very  fact  that  the
 Railway  system  cannot  go  on  without
 the  contribution  of  the  poor  third  class
 passengers,  the  Government  and  the
 Railway  Administration  are  miserably
 neglecting  the  case  of  these  pas-
 sengers.  They  are  never  felt  to  be
 members  of  a  sovereign  community after  the  attainment  of  freedom  in  this
 country.  It  is  deplorable  that  the
 heads  of  departments  who  are  in  the
 permanent  service  of  bureaucracy
 have  never  changed  their  views  to
 feel  that,  whereas  even  a  beggar  as  a
 voter  hereafter  is  a  ruler  in  this
 country.  There  is  reservation  of  seats
 in  Third  and  Inter  classes  but  it  is
 only  a  farce,—if  I  may  say  so,  a  dis-
 honourable  farce,  because  when  once
 you  ask  him  to  reserve  his  ticket  and
 he  does  it,  when  he  gets  into  the  car-
 riage  he  finds  hundred  and  one  people
 sitting  on  his  head.  Quite  recently
 during  my  journev  from  Madras  to
 Delhi  I  saw  a  Third  class  Madras  to
 Delhi  carriage  meant  for  sixty  or
 seventy  containing  three  to  four
 hundred  passengers.  In  the  Inter
 class  there  fs  a  railway  officer  and  by
 his  side  there  is  a  commission  agent who  enters  the  carriage  with  the  per- mission  of  the  officer  and  prepares  a
 berth  for  someone  who  has  paid  him
 money.  Hereafter,  in  a  country  like
 this  we  legislators  who  come  from
 various  parts  of  the  country  to  the
 cavital  should  not  be  annoyed  by.  such
 scenes  of  indifference  on  the  part  of
 Railway  management.  As  a  matter  of
 fact.  congéstion  in  these  long-distance
 trains  can  be  stopped  forthwith  if
 additional  special-through  carriages  to
 number  provided  are  attached  and  only
 ticket-holders  to  Delhi  are  permit-
 ted  to  travel  in  the  compartments.  Two
 Third  Class  and  one  Inter  Class  com-
 oartments  may  be  attached  in  this
 manner.  If  that  is  done  in  each  of
 the  lines,  the  overcrowding  will  cease
 to  exist  at  least  by  75  per  cent.  That
 is  my  hope.

 Mr.  Chairman:  The  hon.  Member
 can  refer  to  his  notes.  He  speaks
 with  such  an  amount  of  fluency  that
 he  does  not  reauire  to  read  hi-  speech.
 Now.  interruptions  are  made  often
 that  hon.  Members  are  reading.  The
 reason  of  the  rule  is  a  wholesome  one
 that  it  ought  to  be  the  speech  of  the
 hon.  Member  here  and  not  one  written
 out  by  some  other  man  so  that  parrot-
 like  the  Member  may  go  on  reading
 it  on  the  floor  of  the  House.  Other-
 wise  I  have  nothing  against  hon.
 Members  referring  to  their  written
 notes.  In  foreign  countries  many
 orators  and  even  Ministers’  all  write
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 out  their  speeches  and  then  read
 them  out.  The  manner  of  delivery
 itself  indicates  that  it  is  not  parrot-
 like.  Sometimes  such  objections  as
 the  one  that  was  raised  may  be  un-
 necessary  for  the  simple  reason  that
 the  Member  concerned  may  be  a
 fluent  speaker  who  refers  to  his  notes
 eccasionally,  Then,  some  Members
 may  be  new  and  if  they  get  opportuni-
 ties  to  speak  on  two  ‘or  three  occa-
 sions  they  will  become  first  class
 speakers.  Therefore  such  _interrup-
 tions  may  not  be  made  and  they  are
 not  in  good  taste  also.

 Shri  Vallatharas:  I  want  to  refer
 to  another  matter  before  I  conclude,
 and  that  is  about  corruption.  The
 hon.  Minister  has  referred  with  some
 satisfaction  to  corruption  saying  that
 it  has  much  lessened  or  does  not  even
 exist.  It  is  a  false  notion,  and  cor-
 ruption,  as  time  has  gone,  has  be-
 come  more  scientific,  steady  and  been
 put  on  a  resourceful  basis.  Corrup-
 tion  on  the  platform,  in  the  ticket  room
 and  with  the  checking  officers  in  the
 trains  is  not  visible,  but  it  has  not
 lessened  nor  is  it  extinct.  The  rough
 shod  system  of  one  time  of  directly
 asking  the  passenger  or  quarrelling
 with  him  does  not,exist  now  but  on
 the  other  hand  things  are  going  on
 so  silently  that  the  common  observer
 is  not  able  to  get  at  things  easily.
 Corruption  should  be  _  rooted  out.
 Corruption  in  the  Goods  Section  is  of
 a  so  very  high  order  of  efficiency  and
 resourcefulness  that  all  the  efforts  of
 the  Government  to  put  it  down
 have  not  been  able  to  have  any  effect
 on  it.  In  my  opinion,  a  time  may  come
 when  those  working  in  the  Goods  Sec-
 tion  may  defy  Government’s  attempt  to
 root  out  corruption.  Corruption  is  in-
 evitable  unless  there  is  a  change  of
 mind  on  the  part  of  the  bureaucratic
 heads  of  railway  institutions.  Unless
 that  takes  place,  we  cannot  hope  that
 the  poorly  paid  clerks  and_  servants
 would  be  able  to  act  honestly  with  the
 little  that  they  get.

 So  far  as  labour  is  concerned,  unless
 the  Government  is  able  to  frame  a  pro-
 Per,  well  planned  and  well  thought  out
 scheme  for  utilising  the  labour  and  en-
 couraging  it  and  making  it  contented,
 the  times  ahead  are  going  to  be  very
 troublesome.

 With  these  few  words.  I  take  my
 seat.  Once  again.  I_  thank  you  for
 giving  me  an  opportunity  to  participate in  the  debate.

 Dr.  Lanka  Suiidaram:  Sir.  I  desire
 to  congratulate  the  hon.  Minister  of
 Railways  for  his  double  luck  in  deliver-
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 ing  to  us  the  other  day  perhaps  the
 shortest  of  the  Railway  Budget  spee-
 ches  ever  made  in  this  House,  and  for
 his  being  the  successor  of  a  Minister
 who  has  the  reputation  of  being  one  of
 the  ablest  administrators  in  this  land.
 In  February  this  year  there  were
 certain  token  grants  on  account  pass-
 ed  by  the  provisional  Parliament.  with
 the  result  that  the  hon.  Minister  of
 Railways  this  morning  had  only  toask
 for  something  like  Rs.  90  crores  out
 of  the  original  sum  of  Rs.  285  crores asked  for  on  behalf  of  the  railway  ad-
 ministration.

 I  am  bewildered,  Sir,  at  the  lack  of
 interest  in  this  House  in  the  fortunes
 of  such  a  vital  public  utility  as  the
 railways.  I  find  that  even  on  the  very
 first  day  not  many  hon.  Members  seem
 to  be  interested  in  the  progress  of  our
 railway  system;  in  the  responsibilities
 of  the  railway  administration;  in  the
 duties  of  railway  workers;  and  in  the
 rights  of  the  railway  passengers.  With
 a  capitalisation  of  Rs.  862  crores,  the
 railways  as  I  have  said  earlier  are  our
 public  utility  number  one  and  annually
 we  are  carrying  30  crores  of  passen-
 gers;  the  passenger  miles  run  are  402
 crores;  and  the  freight  miles  run  are
 6.2  crores.  Indeed.  these  are  magni-
 ficent  indices  of  the  operation  of  our
 public  utility  mumber  one  and  very
 naturally  I  felt  that  this  House  would. show  a  tremendous  amount  of  interest
 in  the  manner  in  which  the  railway  ad-
 ministration  is  being  run  these  days.

 As  a_  preliminary  remark  I  would
 like  to  draw  the  attention  of  the  House
 to  one  important  factor  which  emerg-
 ed  from  an  examination  of  the  papers
 made  available  to  us.  In  950-5l  87
 lakhs  of  ticketless  travellers  were  ap-
 prehended  and  I  have  written  down
 here  the  total  amount  realised.  namely.
 Rs.  one  crore  and  7]  lakhs.  Compared
 to  the  30  crores  of  passengers  using
 the  railway  system  every  year,  it  oc-
 curs  to  me  that  if  only  the  railway  ad-
 ministration  tackled  this  -question  of
 ticketless  travel  a  little  more  energeti-
 cally  and  scientifically.  part  of  the
 financial  picture  would  have  been
 completely  reversed.  I  will  have
 occasion  to  show  presently  how  the
 entire  railway  administration  is  sub-
 ject  to  the  grio  of  one  single  ~onsidera-
 tion,  namely,  finance.  As  I  said,  if  only
 this  question  of  ticketless  travel  had
 been  tackled  properly,  the  railways
 would  be  heirs  to  a  good  crop  of  money
 whith  would  have  prevented  any  fur-
 ther  increase  in  fares  and  freights.  and
 which  would  also  have  made  possible
 so  many  schemes  of  reorganisation  and
 rehabilitation.

 I  believe  I  will  not  be  exaggerating
 the  picture  when  I  say  that  there  are
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 two  predisposing  factors  in  this  Rail-
 way  Budget.  In  the  first  place,  there
 is  the  controversy  about  regrouping
 and  I  do  not  propose  to  waste  the  time
 of  the  House  with  an  examinaticn
 thereof  in  detail.  The  second  thing  is
 the  lengthening  shadow  of  the  threat
 of  strike  which  was  averted  last  year.
 On  this  question  of  regrouping,  i
 would  limit  myself  to  one  or  two
 general  observations.  I  do  not  think
 any  hon.  Member  in  this  House  would
 object  to  any  system  of  integration  or
 rationalisation  which  is  in  the  country’s
 interest.  I  am  glad  that  mv  hon.
 friend  Dr.  S.  P.  Mookerjee  was  able  to
 make  a  reference  to  considerations  of
 parochialism  and  even  of  the  political
 lobbying.  If  I  do  not  misinterpret
 things,  it  occurs  to  me  that  a
 tremendous  amount  of  _  horse-trading
 has  gone  into  this  question  of  regroup-
 ing.  I  would  have  liked  to  know  from
 the  hon.  Minister  why  it  was  that  the
 original  scheme  was_  altered  re-
 peatedly.  I  daresay  he  will  inform  the
 House  about  it.  The  attention  of  this
 House  and  of  the  country  in  general
 is  being  riveted  upon  the  claims  of
 Sealdah,  Moghulsarai  etc.  but  I  am
 asking  this  straight  question  so  that
 he  will  be  able  to  answer  it  when  he
 intervenes  in  the  debate  at  a_  later
 stage.  Ajmer  or  Jaipur  was  originally
 selected  as  headquarters  _  for  the
 Western  Railway.  Why  were  they
 dropped?  What  were  the  considera-
 tions  that  led  to  this  particular  aspect
 of  the  matter?  I  am  only  illustrating
 the  point  regarding  the  horse  trading
 and  the  political  lobbying  which  has
 been  so  much  in  evidence  during  the
 last  few  months  as_  regards  the  re-
 grouping  scheme.  I  wish  that  once  the
 Government  of  India  comes  to  a
 definite  conclusion,  after  technical
 advice  and  competent  examination
 about  the  manner  in  which  they  should
 run  their  administration,  they  will
 have  the  courage  of  their  conviction  to
 stick  to  their  guns.  I  am  prepared  to
 argue  the  point  without  wasting  much
 time.  namely,  that  at  every  stage  the
 volicy  of  the  Government  is  halting  in
 its  approach  to  problems  of  _  public
 importance.  They  are  swayed  by pressure  groups.  I  will  not  be  a  party to  this  matter  where  the  pressure
 froups  dominate  the  counsels  of  the
 Government  of  India.  We  know  what
 hapvened  to  the  re-classification  sgheme of  three  years  ago.  It  cost  the  tax-
 payer  Rs.  three  crores.  We  know  also
 something  about  the  debacle  of  the
 communications-link  with  Assam.  That
 cost  the  taxpayer  another  Rs.  two
 crores.  I  want  an  assurance  from  the
 hon.  Minister  that  this  regrouping
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 business  would  not  be  further  subject-
 _ed  to  any  political  pressure  or  pro-
 vincial  considerations.  (An  Hon.  Mem-
 ber:  It  is  already  in  operation.)  I  am
 not  unaware  of  that  fact,  but  I  am  al-
 so  aware  of  the  fact,  and  I  daresay
 my  hon.  friend  would  be  willing  to
 believe  that  such  a  fact  exists,  namely,
 that  there  is  a  tremendous  pressure
 sought  to  be  re-imposed  upon  the  Gov-
 ernment  of  India  to  reverse  decisions
 already  reached  in  this  regard.

 Now.  turning  to  the  lengthening
 shadow  of  the  threat  of  strike,  as  I
 put.  I  am  aware  of  the  fact  that  the
 second  increase  in  dearness  allowance
 of  Rs.  five  granted  in  June  95l  in
 addition  to  the  ad  hoc  grant  of  Rs.  ten
 in  January  last  year  has  not  satisfied
 the  Federation  of  Railwaymen.  I  know
 there  is  a  feeble  attempt  made  at
 establishment  of  permanent  machinery
 to  bring  about  an  adjudication  of  this
 all-important  matter,  and  as  one  who
 has  seen  something  of  trade  union
 activity  in  this  country,  I  would  like
 to  make  an  appeal  to  my  hon.  friend
 the  Minister  of  Railways  that  he
 should  not  stand  on  considerations  of
 prestige  but  that  he  should  sit  down
 with  the  Railwaymen’s  Federation  or
 such  other  organisation  which  may  be
 competent  to  express  an  opinion  on  the
 claims  of  dearness  allowance,  basic
 wages  etc.  and  come  to  an_  henour-
 able  settlement,  because  I  am  most
 anxious  to  see  that  the  railway  system
 of  this  country  continues  to  function
 in  order  that  our  economic  recovery
 may  be  made  possible.  Otherwise,
 even  considerations  of  national  security
 will  be  imperilled  if  as  last  year  the
 Railway  Board  stands  on  prestige  in
 coming  to  terms  with  the  Railway- men’s  Federation.

 In  paragraph  23  of  the  White  Paper
 circulated  last  February,  I  came  across
 one  of  the  most  amazing  statements
 ever  made  in  a  Government  document.
 With  your  permission,  Sir,  I  would
 make  a  brief  reference  to  it.  It  runs
 as  follows:

 “In  consequence  of  the  raising of  coal  scale,  the  additional  revenue
 would  be  of  the  order  of  Rs.  6
 crores  of  which  Rs.  2.4  crores
 will  be  borne  by  the  rail-
 ways  themselves  on  their  own
 coal  consumption.”

 Then  follows  this  other  statement  and
 I  quote:

 “Thus.  the  net  burden  which  will
 be  imposed  upon”  industries  and
 consumers  will  be  of  the  order  of Rs.  3.6  crores  only.”
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 To  my  mind,  such  a  non-chalant  and
 blatant  way  of  putting  across  a  state-
 ment  defending  the  position  of  fares
 and  freights”  is  most  objectionable  as
 far  as  I  can  see  from  the  point  of  view
 of  procedure  in  this  House.  My  hon.
 friend  Shri  Somani  earlier  in  the
 debate  this  morning  made  a  reference
 to  the  needs  of  the  industrialists.  As
 an  economist,  it  occurs  to  me  that
 considerations  of  finance  and  finance
 alone  have  led  to  this  blatant  position
 being  reached.  There  is  another  ques-
 tion  which  has  a  connection  with  this.
 With  your  permission,  Sir,  I  would
 like  to  read  a  brief  extract  from  para-
 graph  25  of  the  White  Paper:

 “As  against  all  this,  the  increase
 in  average  railway  fares  and
 freight  rates  as  a  result  of  ra-
 tionalisation  of  freight  structure
 and  the  introduction  of  a  uniform
 mileage  basis  for  passenger  fares,
 was  only  of  the  order  of  46  per  cent.
 and  73  per  cent.  respectively.”

 Then  follows  another  statement  equally
 remarkable:

 “In  other  words.  the  increase  in
 fare  and  freight  rates  had  lagged
 woefully  behind  the  increase  in
 operational  costs.”

 Every  commercial  firm  looks  into
 expenditure  betore  it  adjusts  its
 business  operations.  But  what  occurs
 to  me  most  in  this  present  position  is
 this  that  the  increase  in  fares  and
 freights  of  the  order  of  46  per  cent.
 and  73  per  cent.  respectively  was  not
 considered  even  today  sufficient  to  meet
 the  operational  cost.  On  this  point,  Sir, I  have  got  a  few  more  observations  to
 make  with  your  permission.  I  have
 worked  out  here  two  tables  for  the
 past  decade.

 Fares  were  increased  first  by  5  per
 cent.  in  ‘1942-43;  again  by  25  per  cent.
 in  1944-45,  and  finally  in  950-5l  by  one
 pie  in  the  case  of  third  class,  two  pies in  the  case  of  second  class  and  three
 pies  in  the  case  of  first  class.  These  are the  increases  within  a  period  of  eight
 years.

 On  the  freight  rates,  in  1942-43,  there
 was  an  increase  of  24  per  cent.;  in  the
 current  year  there  is  a  proposal  to  in-
 crease  the  coal  freight  by  30  per  cent.
 The  argument  which  I  would  like  to
 present  to  the  hon.  Minister  is  this.
 Have  these  repeated  increases  in  fares
 and  freights  been  related  to  the
 economic  situation  in  the  land,  or  are
 they  merely  conditioned—as  I  have
 @rave  doubts  and  suspicions  about
 them—only  by  financial  considerations?
 I  have  worked  out  here,  another  table
 which  I  dare  say  my  hon.  colleagues  in
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 this  House  would  like  to  listen  to.  I
 am  here  to  suggest  very  seriously  to
 my  hon.  friend  the  Railway  Minister
 the  fact  that  a  saturation  point  has  al-
 ready  been  reached  as  regards  fares
 and  freights.  I  am  quoting  from  para-
 graph  5  of  the  Supplementary  Explana-
 tory  Memorandum  in  justification  of
 this  statement.  These  are  the  figures as  regards  passenger  earnings.  Upper class  was  Rs.  3°89  crores  in  the  revis-
 ed  estimate  of  95l-52  and  we  are  now
 budgeting  for  Rs.  3°64—a  drop  of  Rs.
 25  lakhs.  As  regards  earnings  of  third
 class  from  Rs.  99°33  crores  in  95l-52
 we  are  now  budgeting  for  Rs.  98-55
 crores—a  drop  of  Rs.  78  lakhs  in  one
 year.  Now  as  regards  coaching  earn-
 ings,  from  Rs.  9°65  crores  last  year, it  will  be  Rs.  9°40  crores  this  year—a
 drop  of  Rs.  25  lakhs.  And  finally
 comes,  the  tell-tale  position  of  goods
 earnings  which  is  the  crux  of  the  pro-
 blem,  as  far  as  we  are  concerned,  in  re-
 gard  to  the  discussion  of  the  Railway
 Budget  during  this  session.  Goods
 earnings  were  estimated  at  Rs.  5l
 crores  last  year  and  this  year  it  is  esti-
 mated  at  Rs.  45  crores—a  drop  of  Rs.
 six  crores.

 I  have  examined  with  considerable
 care  the  documents  circulated  to  us.  As
 regards  fuel  cost  there  is  a  drop  this
 year  of  Rs.  twelve  crores  in  the  esti-
 mates.  If  only  this  drop  was  not  there, I  am  sure  the  entire  structure  of  rail-
 way  finance  would  have  collapsed.  How
 this  drop  came  about.  I  am  not  in  a
 position  to  know.  I  hope  the  Railway Minister  will  enlighten  us  on  _  this
 matter.

 A  word,  Sir,  about  the  employment
 policy  of  the  railways  and  I  have  done.
 Shri  Lal  Bahadur  Shastri  in  his  speech said  that  it  has  also  been  found
 possible  to  increase  substantially  the
 provision  originally  made  for  labour
 welfare,  particularly  housing.  In
 Paragraph  34  of  the  White  Paper  there
 is  a  very  important  statement.  “The
 Central  Pay  Commission's  recommenda-
 tions  have  been  extended  toall_  railway
 employees,  including  those  who  were  in
 receipt  of  low  scales  of  salaries  on  the
 ex-Indian  States  Railways.”  To  my
 mind,  this  is  a  very  bald  statement.  I
 have  here  two  statements  prepared about  the  manner  in  which  40,000
 workers,  including,  filing,  despatching and  indexing  clerks,  have  not  been
 given  the  Pay  Commission’s  recom-
 mendation  scales.  I  have  also  a  state-
 ment  about  the  non-implementation  of
 the  Pay  Commission’s  recommenda-
 tions  in  regard  to  4,000  typists.  I  am
 not  here  to  weary  the  House  with
 further  details  as  regards  the  employ-
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 ment  policy  of  the  railways.  But  I
 am  here  to  point  out  statements  ‘which
 on  verification  are  found  to  te  in-
 correct,

 One  final  word,  Sir.  The  time  has
 come  when  we  in  this  country  cannot
 run  the  railway  administration,  the
 nation’s  foremost  public  utility  concern, as  a  hand-maid  of  general  finance.  It
 must  be  run  on  commercial  lines,  and
 I  would  like  to  have  evidence  from  my
 hon.  friend  the  Minister  for  Railways
 that  it  is  being  run  on  commercial
 lines.  It  is  a  national  asset  of  vital
 importance  which  will  be  an  instru-
 ment  of  economic  recovery.  I  have  not
 seen  any  indication  either  in  the  Rail-
 way  Budget  or  the  General  Budget
 anything  said  about  attempts  being
 made  by  the  Government  of  India  _  to
 pull  this  country  from  out  of  the
 slough  of  despondency  and  slump.  I
 do  hope,  Sir,  that  during  the  course  of
 the  demand  for  grants,  further  cbserva-
 tions  will  be  possible  on  this.

 Shri  Bhagwat  Jha  (Purneacum
 Santal  Parganas):  Let  me  join  the
 previous  speakers,  in  congratulating
 the  hon.  the  Railway  Minister.  Speak-
 ing  purely  from  the  financial  point  of
 view,  the  railways  have  continued  and
 are  continuing  to  make  _  good  pro-
 gress.  During  the  last  five  years  the
 railways  have  recovered  from  the  after-
 effects  of  the  war  and  have  made  con-
 siderable  improvement.

 The  White  Paper  makes  a_  very
 interesting  and  _  instructive  reading,
 because  it  gives  a  justifiably  optimis-
 tic  tone  of  the  sound  financial  position
 of  the  rai!  ways.  Substantial
 amounts  have  been  earmarked  for
 railway  rehabilitation,  labour’  welfare
 and  passenger  amenities.  Not  only
 that  the  financial  position  of  the  rail-
 ways  has  shown  a  perceptible  change
 in  equipments  but  there  has  also  been
 considerable  improvement  in  the
 matter  of  operational  efficiency  which
 was  reduced  to  and  worn  out  to
 dangerous  level  during  war  time.

 Before  proceeding  further  let  me
 thank  the  hon.  Minister  for  Railways
 for  the  invaluable  assistance  given  by
 the  Railways  to  Bihar  during  the  last
 famine.  On  account  of  the  efficient
 and  speedy  way  in  which  food-grains
 were  rushed  to  famine  areas,  thou-
 sands  of  lives  were  saved.  Within  a
 period  of  three  months  five  lakh  tons
 of  grains  were  rushed  to  scarcity
 areas.
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 Now  I  come  to  the  questian  of
 regrouping,  which  has  been  a  subject
 matter  of  controversy  for  the  past
 few  months.  Nobody  can  challenge
 the  principle  underlying  the  regrouping
 of  railways.  I  think  that  this  inte-
 gration  of  railways  has  avoided  the
 complicated  method  of  accounting,
 resulting  in  an  economy  of  about  Rs.
 two  and  half  crores  which  can_  be
 spent  on  labour  welfare  and  amenities.
 As  the  hon.  the  Railway  Minister  has
 put  it,  in  this  matter  the  economic
 affinity  of  contiguous  regions  as  well
 as  the  natural  flow  of  traffic  has  been
 taken  into  consideration.  Not  only
 that.  The  Railway  Minister,  over
 and  above  the  assurance  coming  from
 the  Prime  Minister,  has  stated  that  he
 will  take  every  pain  to  see  that  as  a
 result  of  the  regrouping  there  is  no
 retrenchment.  He  has  also  said  that
 transfers  of  railway  employees,  parti-
 cularly  of  class  III  and  class  IV,  will
 be  limited  to  those  who  agree  to  the
 same,  as  far  as  possible.

 Just  now  we  heard  a  speech  from
 Dr.  Syama  Prasad  Mookerjee,  coming
 from  Bengal,  that  he  _  is  dissatisfied
 with  the  Railway  administration  that
 it  had  given  consideration  to  the
 opinion  of  the  U.P.  Government.  And
 he  went  on  to  say  that  the  Constitu-
 tion  might  be  changed  from  “India
 that  is  Bharat”  to  “India  that  is  U.P.”.
 Very  well.  But  there  is  just  one
 point.  I  have  also  gone  through  the
 proceedings  7  of  the  Central  Advisory
 Council  for  Railways  of  the  27th
 February,  the  6th  March  and  the  9th,
 when  the  final  decision  was  taken  on
 this  regrouping  matter.  I  have  seen
 with  satisfaction  that  the  Governments
 of  Assam,  Bihar  and  U.P.  have  given assent  to  it.  And  I  say  here  that
 in  respect  of  the  metre  gauge  system
 the  decision  to  have  Gorakhpur  as
 the  headquarters  for  the  North-Eastern
 Railway  is  justified.  There  was  only
 one  Member  from  Benga}  who  dissent-
 ed  and  who  said  that  the  headquarters should  be  shifted  to  Calcutta.  So  I
 find  that  it  is  not  we  who  are  the
 descendants  of  Mohamed  Tughlak  but
 there  is  another  Mohamed  Tughlak who  wants  the  headquarters  shifted
 from  Gorakhpur  to  Calcutta!  So  I
 say  let  us  give  a‘fair  trial  to  it.  If
 it  succeeds  in  time,  well  and  good.
 Otherwise,  we  are  going  to  be  here
 for  five  years  and  we  have  liberty  to
 change  the  whole  regrouping  if  cir-
 cumstances  warrant,  especially  in
 relation  to  the  North  Eastern  Zone.
 So  much  for  regrouping.  I  feel  that  the
 system  is  sound,  but  nonetheless  I
 may  submit  to  the  hon.  the  Railway
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 Minister  that  if  a  Committee  of  Ex-
 perts  is  to  be  set  up—I  led  a  deputa-
 tion  to  him  yesterday  and  we  spoke
 to  him  over  this  matter—we  have  no
 objection,  if  there  be  a  Committee  of
 Experts  who  may  examine  the  whole
 system  without  interfering  with  the
 working  of  the  regrouping.  There
 will  be  no  harm  if  this  is  done.

 Shri  Nambiar:  What  is  it  for?

 Shri  Bhagwat  Jha:  It  is  for  examin-
 ing  the  whole  system  again.

 I  must  congratulate  the  Railway
 Ministry  for  pooling  all  the  indigenous
 resources  of  the  country.  It  has  not
 only  tried  to  establish  various  factories
 all  over  India  but  has  also  taken  great
 pains  to  establish  at  Chittaranjan  a
 big  workshop  for  the  manufacture  of
 locomotives.  My  hon.  friend  asked
 rather  indignantly  “Well,  what  has
 this  Chittaranjan  workshop  produced?”
 I  might  tell  him  that  it  has  already
 produced  2l  locomotives  and  in  the
 current  year  it  is  producing  about  42.
 I  might  also  add  that  the  Government has  taken  a  right  decision  in  giving  a
 share  capital  of  Rs.  two  crores  to  the
 Tata  Iron  and  Steel  Company  for
 producing  the  things  required  for  the
 railways.  Besides,  the  Hindustan
 Aircraft  Company  is  producing  00
 coaches  a  year  for  our  railways.  The
 Government  is  also  taking  steps  di

 to
 construct  another  coach  building
 factory  at  Madras  at  a_  cost  of  Rs.
 four  crores.  I  feel  that  all  these
 things  will  not  only  provide  us  with
 the  necessary  materials  for  our  rail-
 ways  but  also  save  valuable  foreign
 exchange,  besides  giving  employment
 to  many.  I  think  this  one  task  which
 this  Ministry  has  done  and  will  con-
 tinue  to  do  will  greatly  relieve  us  of
 the  drain  on  our  foreign  exchange
 resources.  के

 It  has  been  criticized  that  the  opera-
 tional  efficiency  of  the  railways  has
 been  reduced.  I  must  submit  that operational  efficiency  has  been  achieved
 not  only  in  engine  mileage  but  also  in
 the  wagon  turn-round.  The  wagon
 turn-round  both  on  metre  and  broad
 gauge  which  was  Il.]  and  6.4  in  March
 949  has  been  brought  down  to  0.5  and
 5,8  respectively  in  March  95l.  Not
 énly  that.  The  engine  mileage  which
 was  75  in  949  increased  to  76  in
 1950-51.  The  Expert  Committee  has
 fixed  a  target  of  87  in  this  respect.
 We  have  now  come  up  to  78  and  I
 think  the  Railway  administration  will
 take  all  care  to  see  that  this  target in  the  matter  of  engine  mileage  is

 -achieved.
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 Ihave  heard  with  great  care  the
 speeches  delivered  by  the  Opposition
 Members.  They  are  ful)  of  contradic-
 tions.  My  hon.  friend  Mr.  Nambiar
 for  instance  talked  of  replacements
 and  asked  what  the  Railway  Ministry
 has  done  in  this  respect.  I  do  admit
 that  on  Ist  April,  95l  we  had  .640
 over-aged  engines  and  5,2l0  coaches
 and  25,000  wagons  due  to  be  replaced.
 But  my  hon.  friend  should  not  forget
 that  this  shortage  did  not  come  about
 overnight.  I  can  tell  him  that  during
 the  war  the  railways  were  not  in  a
 position  to  have  normal  replacements,
 and  this  position  continued  for  a  number
 of  years  after  the  war  also.  In  other
 words  these  are  the  liabilities  that
 have  been  cast  over  the  shoulders  of
 the  Railway  Ministry  during  the  war
 and  even  after  that  in  the  post-war
 period.  And  then  in  the  very  next
 breath  my  hon.  friend  asks  “What
 for  are  these  Revenue  Reserve  Funds.
 Development  Funds  and  ai  these
 funds?  Why  not  pool  them  together?’  I
 would  suggest  to  him  that  he  ought
 rather  to  consult  a  housewife  why  it
 is  necessary  to  set  aside  separate amounts  for  clothing,  food  and  other
 things.  It  is  simply  a  matter  of
 convenience  to  keep  one  fund  for
 revenue  reserve,  another  for  develop- ment  purposes  and  so  on.  (An  Hon.
 Member:  He  may  not  have  a  wife!)
 Then  let  him  consult  the  wife  of  his
 neighbour.  So,  I  say  that  all  these
 remarks  that  have  been  offered  by  my
 hon.  friend  sitting  on  the  Opposition do  not  really  bear  any  sense.  I  do
 admit  that  the  Revenue  Reserve  Fund
 will.  stand  at  Rs.  40.8  crores  and  the
 Development  Fund  at  Rs.  99.28  crores
 at  the  end  of  1952-53.  But  nonethe-
 less  I  would  like  to  know  from  my  hon.
 friends  where  the  shortage  will  be
 met  from  when  it  comes  to  a  question of  amenities  and  so  on.  I  have  read
 the  bulletin  of  the  Ministry  “Towards
 better  travelling”  and  I  have  _  seen
 that  quite  a  large  number  of  new
 lines  are  to  be  opened.

 In  this  connection  I  would  like  to
 press  another  claim  in  respect  of
 Santah  Parganas  which  have  been
 neglected  for  the  last  so  many  years, not  only  by  the  State  Government  but
 also  by  the  Central  Government.

 Shri  Velayudhan  (Quilon  cum
 Mavelikkara—Reserved—Sch.  Castes): Will  you  get  that  new  line?

 Shri  Bhagwat  Jha:  Better  address
 that  to  the  hon.  Minister,  not  to  me.
 So  there  are  about  a  dozen  new  lines
 mentioned  in  that  bulletin.  I  am  here
 asking  for  another  in  Santal  Par-
 ganas  with  a  population  of  24  lakhs
 where  the  rai!way  lines  touch  only  the



 607  Railway  Budget—

 [Shri  Bhagwat  Jha]
 north  and  south  poles  and  where  there
 is  no  communication  either  by  rail  or
 by  road.  So  I  am  pressing  the  claim
 tor  this  new  line  in  the  Santal  Far-
 ganas  district.  .Now,  wherefrom  is
 the  money  to  come?  If  you  want  the
 rates  to  be  reduced,  I  must  ask  you
 to  go  back  into  the  decision  to  increase
 rates  and  fares.  The  post-war  period
 brought  a  lot  of  strain  on  the  railways;
 there  were  the  replacement  of  locos,
 etc.  and  the  Minister  was  justified  in
 raising  the  fares.  I  do  admit  the
 point  raised  by  Dr.  Lanka  Sundaram
 that  saturation  point  has  reached  and
 I  think  the  Minister  realizes  it  that
 there  should  be  no  further  raising.  I
 would  suggest  that  a  slight  reduction
 of  one  pie  in  fares  may  have  a
 tremendous  psychological  effect  on  the
 people,  but  at  the  same  time,  I  must
 say  that  this  does  not  mean  that  we
 shou’d  depart  from  our  railway  policy.
 It  has  been  stated  that  with  these
 operational  expenses  and  pooling  of
 resources  by  achieving  indigenous
 capacity,  accidents  still  continue  to  be
 there.  Let  me  suggest  to  my  friend,
 to  direct  this  question  to  his  friends
 sitting  all  round  him.  I  come  from
 Santal  Parganas  and  I  know  that  a
 big  accident  occurred  near  Jasidih
 and  I  know  also  why  that  accident
 took  place.  I  would  ask  my  friend
 to  put  the  question  to  his  friends,  who
 are  seated  all  round  him  with  red
 brand,  I  mean  the  Communists.

 Mr.  Chairman:  The  hon.  Member
 has  exceeded  his  time.

 Shri  Bhagwat  Jha:  I  have  only  one
 point  more.  The  Ministry’s  bulletin had  mentioned  that  many  railway
 stations  are  being  furnished  with  new
 things.  I  may  mention  that  Railway
 Stations  like  Pirpanti  and  Mathurapur
 are  in  a  neglected  condition  and  there
 are  no  shelters  and  the  public  are  put
 to  great  inconvenience.  I  would  also
 request  the  Ministry  to  reconsider  the
 railway  return  ticket  system  which
 existed  during  the  pre-war  period..  I
 think  it  will  be  a  great  boon  to  the
 common  people  if  this  system  is  intro-
 duced  again.  Witn  these  observa-
 tions,  I  thank  you  very  much  for
 having  given  me  an  opportunity  to
 speak  to  this  House.

 Shri  Vittal  Rao  (Khammam):
 Sir,  when  we  consider  the  Railway
 Budget,  we  have  to  take  into  consi-
 deration  two  principles,  namely  how
 the  railway  labour  is  treated  and
 whether  the  Government,  which  is  by
 far  the  Jargest  employer  of  the  largest
 number  of  railway  employees  is
 setting  up  an  ideal  example  to  the
 other  industrialists  in  the  country.
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 When  the  Central  Pay  Commission
 made  its  recommendations,  the  Go-
 vernment  accepted  those  recommenda-
 tions,  put  when  the  time  came  for
 implementing  it,  they  went  back.  In
 the  Central  Pay  Commission’s  recom-
 mendations,  it  was  clearly  mentioned
 that  what  we  are  recommending  to  the
 raliway  workers  is  far  less  but  we
 have  to  balance  the  Budget.  There-
 tore,  we  are  recommending  this,  but
 we  would  urge  on  the  Government  of
 India  to  increase  the  purchasing
 power  of  the  rupee.  What  has
 happened  to  the  purchasing  power?
 Since  the  Pay  Commission’s  recom-
 mendations  were  announced,  the  pur-
 chasing  power  has  gone  farther  down
 and  up  till  now  no  revision  of  the  pay
 scal2s  has  been  made.  With  regard
 to  the  dearness  allowance,  it  was
 clearly  stated  that  Rs.  five  should  be
 given  for  every  20  points  increase  in
 the  cost  of  living  index  to  meet  the
 same  but  that  also  has  not  been  given.
 Of  course,  after  a  big  agitation  in  949
 a  Rs.  ten  increment  was  given  and  in
 95l  when  we  were  about  to  launch
 on  an  All  India  strike,  there  was  an-
 other  increment  of  Rs.  five.  Now  the
 Railway  employee  should  get  Rs.  70
 against  the  present  Rs.  45  and  55.

 As  for  the  housing  problem,  the
 hon.  Minister  for  Railways  has  stated
 that  he  had  sanctioned  about  Rs.  three
 to  four  crores.  I  must  submit  al)
 this  does  not  altogether  go  to  the
 railway  labour.  The  officers  are  also
 included  in  it  While  the  officers’
 bungalows  cost  about  Rs.  40,000  to
 Rs.  50,000  a  unit,  the  railway  workers’
 two  room  tenements  would  only  cost
 Rs.  2,000  each  and  basing  my  estimate
 on  the  Ministry’s  own  figures,  I  think
 we  can  construct  about  eight  thousand
 to  nine  thousand  houses  per  year. At  the  present  time  there  are  6,33,000
 railway  employees  without  quarters,
 and  at  the  present  pace  of  construc-
 tion,  it  will  take  80  years  to  complete
 the  housing  programme,  and  in  _  the
 meantime  the  present  quarters  in
 which  three  Jakh  employees  are
 housed,  would  have  reached  a  state  of
 utter  collapse.  Then  I  come  to  the
 medical  aspect.  In  the  year  1951-52
 there  were  65  lakh  days  lost  due  to
 sickness  and  what  is  the  sort  of  medical
 aid  that  is  provided?  There  are  about
 60  hospitals  and  300  dispensaries  with
 2,000  beds.  I  ask,  is  this  sufficient
 for  nine  and  a  half  lakh  railwaymen?
 It  works  out  to  about  one  bed  for
 every  475  persons  but  along  with  this
 privilege,  we  were  getting  diet  free
 but  since  the  last  two  years,  that
 system  has  been  changed.  Even  what
 we  were  getting  in  the  British
 Imperialists’  days,  have  been  snatched
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 away.  The  Railway  Board  have
 issued  statements  saying  that  during
 1938-39  the  railways  were  spending
 Rs.  60  lakhs  on  medical  aid  but  to-
 day  they  are  spending  Rs.  two  and  a
 half  crores.  Anybody  who  is  con-
 versant  with  the  present  prices  of
 medicines  will  know  that  this  increas-
 ed  spending  on  the  part  of  the  Rail-
 ways  is  not  bringing  any  increased
 relief  to  the  railway  employees.  In
 view  of  the  increasing  risks  that  the workers  have  to  undertake,  I  consider that  more  dispensaries  and  hospitals
 would  have  to  be  provided  for  them.

 As  regards  the  ministerial  staff,  I
 submit  that  this  question  has  been
 hanging  fire  for  the  last  seven  years.
 The  Central  Pay  Commission  stated
 in  its  recommendations  that  there
 were  31,000  clerical  staff  in  the  whole
 of  the  railways  who  were  in  the  lower grade.  After  a  lot  of  representation
 the  Joint  Advisory  Committee  recom-
 mended  that  25  per  cent.  of  the  lower
 grade  staff  should  be  brought  on  to  the
 higher  grade,  but  unfortunately  the
 Committee’s  recommendations  have  not
 been  implemented,  and_  these  31,000
 clerical  staff  have  not  obtained  any
 relief  in  spite  of  the  high  cost  of
 living.

 Today  in  the  whole  of  the  railways
 -1,25,000  workers  are  temporary,  out
 of  a  total  of  nine  ‘akhs  and  odd.
 These  men.  have  been  holding  tempo-
 rary  jobs  since  September  1945,  even
 though  the  Railway  Board  and_  the Railway  Ministry  accepted  in  principle that  those  employed  prior  to  Septem- ber  945  should  be  confirmed.  There
 are  some  cases  where  even  those
 appointed  prior  to  September  945
 have  not  been  confirmed.  Due_  to
 integration  and  retrenchment  these
 men  are  working  without  any  hope  of
 security  of  service,  and  in  great  fear.
 Recently,  they  have  been  asked  to
 appear  before  the  Public  Service  Com-
 mission  and  many  such  methods  are
 being  adopted.  I  entirely  agree  that
 some  permanent  standing  machinery should  be  devised  to  settle  disputes. After  a  long  number  of  years  of  repre-
 sentation,  the  Railway  Board  has
 come  out  With  that  suggestion.  In
 addition  to  two  tiers,  they  have  added a  third  one.  If  any  dispute  between
 the  Railway  Board  and  the  Al!  India
 Federation  is  not  settled,  and  if  the
 Government  so  thinks,  it  may  be
 referred  to  a  Committee  consisting  of
 Members  of  the  Railway  Board,  repre- sentatives  of  railway  workers,  and  an
 impartial  Chairman,  some  Judge  or
 other.  This  cuts  at  the  very  root  of the  birth-right  of  the  railway
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 workers  to  strike.  Then,  the  recom-
 mendations  of  this  Committee  will  be sent  to  the  Government.  If  the
 recommendations  of  this  Committee are  not  accepted  by  the  Government, we  should  not  raise  that  issue  for  one year;  if  the  recommendations  are
 accepted,  we  cannot  raise  the  issue  for two  years.  If  there  is  an  unfavour- able  decision,  say,  for  example, cutting  our  wage,  we  cannot  go  on
 strike.  This  provision  should  ४७९ amended  properly.

 Then,  Sir,  I  wish  to  refer  to  the stores  purchasing  policy  of  the  rail- ways.  Originally,  there  was  a  princi- ple  that  at  any  time,  the  stores  balance should  be  equal  to  40  per  cent.  of the  total  issues  during  the  year.  But, what  do  we  find  now?  Generally,  it 4S  In  excess.  By  some  jugglery  in figures,  at  the  close  of  the  year,  in the  month  of  February  or  March.  the other  departments  are  simply  asked to  draw  and  keep  these  stores  in stock.  So  much  so,  there  is  an
 inflated  figure.  Recently,  the  Shroff
 Committee  has  also  pointed  out  that  in certain  railways  the  materials  pur- chased  by  them  would  be  sufficient for  them  at  the  present  rate  of  annual consumption  for  200  or  300  years,  and in  one  vase,  for  800  vears,  if  I  re
 member  correctly.  That  ‘is  the  posi- tion  in  Tegard  to  stores.  So  much money  is  being  wasted.  When  the workers  ask  for  more  wages  or  more
 dearness  allowances,  the  reply  is  that there  is  no  money  available.  For  all these  stores,  etc.  money  is  available: but  for  the  employees.  no  money  is available.  And,  when  after  going through  all  the  constitutional  channels, they  want  to  go  on  strike  legally,  after taking  the  strike  ballot,  they  are arrested  and  the  Preventive  Detention Act  comes  very  handy  against  them.

 In  the  S.  I.  Railway,  there  are  400
 workers  who  are  under.  suspension  or dismissal.  _  Among  these  100,  there are  some  fine  office  bearers  of  the S.I.  Labour  Union.  After  the  Parti- tion,  when  there  were  riots  and  the whole  railway  system  was  paralysed, these  S.I.  office  bearers  offered  them- selves  for  service,  went  to  Punjab  and worked  those  railways,  at  a  time  when no  other  railway  employee  came  for- ward.  Today,  what  is  their  reward? They  were  in  detention  for  three  or four  years  and  finally  when  thev were  released,  they  are  not  reinstated. Is  this  the  treatment  to  be  accorded to  them?  Whenever  we  ask  for more  wages  or  make’  any  demand. some  people  say,  “you  are  not
 patriotic;  India  is  in  danger;  it  is  not
 patriotism  to  claim  higher  wages.”
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 This  is  the  result  of  being  patriotic: three  or  four  years  of  detention.

 In  the  NS.  Railway,  we  have  got instances  where  even  after  release  in
 September  1950,  persons  have  not
 been  reinstated.  One  of  the  Railway
 employees  was  released  in  September
 1950;  he  has  rot  been  tried  in  a  court
 of  law;  he  was  detained  without  trial
 for  two  years.  Even  after  release,
 he  has  not  been  reinstated.  There
 are  many  other  cases  in  other  rail-
 ways.  In  the  case  of  persons  arrest-
 ed  and  detained  without  trial,  no
 subsistence  allowance  was  paid  in
 1949.  When  we  go  to  the  Railway
 Administration,  they  say,  “you  will
 have  to  refer  the  matter  to  the  State
 Home  Minister”.  When  we  go  to  the
 State  Home  Minister,  he  says  that  this
 matter.  is  entirely  in  the  hands  of  the
 Central  Government  and  the  Railway
 Ministry.  '

 During  the  recent  elections,  the
 railway  employees,  despite  several
 representations  made  on  their  behalf,
 were  not  allowed  to  contest  the
 elections.  They  were  not  allowed
 even  to  assist  the  candidates.  Where-
 as  in  England  fhe  railway  workers
 and  postal  employees  are  given  this
 right,  we  are  denied  this  democratic
 right  here.  Otherwise,  we  would
 have  actually  had  more  representa-
 tives  of  railway  labour  in  the  Legis- latures  of  the  provinces  and  also  in
 the  Centre.

 In  the  N.S.  Railway,  there  has  been
 a  demand  for  a  long  time  to  construct
 the  Hingoli-Khandwa  line.  This  has
 not  been  taken  up.  Survey  work  has
 been  completed  and  even  certain  pre-
 liminary  work  was  also  done.  But, no  provision  has  been  made  in_  this
 Budget  for  that  line.  In  Mysore,
 there  is  the  Chamarajnagar-Satya-
 mangalam  line,  which  would  only  cost
 about  Rs.  five  crores.  It  is  said  that
 the  Assam  rail  link  was  completed  in
 record  time.  If  they  could  spend  so
 much  money  on  other  projects,  can-
 not  they  find  these  five  crores  for  this
 important  line  in  Mysore?  Nanjan-
 gud  is  fast  becoming  an  industrial
 town.  We  must  find  money  for  this
 important  line,  -near  Mysore.  You
 have  got  40  crores  in  the  Reserve
 fund,  and  that  can  be  utilised.

 When  the  State  Railways  were  inte-
 grated  with  the  Centre,  the  State
 Governments  were  not  paid  any  com-
 pensation.  But,  we  find  the  capital
 has  been  increased  by  that  amount.
 So  much  so,  we  have  to  pay  the  inter-
 est  charges  or  dividend  charges  on

 that.  This  over-capitalisation  should
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 be  put  an  ead  to.  The  reserve  fund of  40  crores  should  be  utilised  for
 opening  out  new  lines.  This  would help  in  the  industrialisation  of  the country.

 Referring  to  the  Ex-N.  S.  Rail
 the  Adjudicator’s  Award  has  not  bead implemented  fully  even  though  four years  have  elapsed  now.  On_  the other  hand,  the  work-load  has  in-
 creased;  the  unit  rates  have  been raised.  In_  certain  factories  where two  coaching  units  were  done, previously,  they  have  raised  it  to
 three.  The  lizeralised  leave  rules have  not  been  implemented  in  the Ex-N.S.  Railway  even  after  two  years how.  Whenever,  a_  representation is  made,  it.  is  sd  in  reply  that  it  is under  consideration.

 Mr.  Chairman:  The  hon. has  exceeded  his  time.  Member

 Shri  Vittal  Rao:  One  thi Sir,  and  I  shal  finish.  amine

 Mr.  Chairman:  I  must  now another  Member.  semen
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 (English  translation  of  the  above

 speech)
 Sofi  Mohd.  Akbar  (Jammu  _  and

 Kashmir):  Sir,  while  supporting  and
 welcoming  the  Railway  Budget  present-
 ed  in  the  House  I  would  like  to  draw
 the  attention  of  the  hon.  Minister  con-
 cerned  to  some  of  the  facts.  The  first
 thing  is  that  not  a  single  mile  of  rail-
 way-track  exists  in  the  State  of  Jammu
 and  Kashmir.  Even  before  the  parti-
 tion  of  the  country  this  State  was  not
 much  fortunate  in  this  respect.  But
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 then  there  existed  a  small  railway  line
 between  Sialkot  and  Jammu  _  which
 connected  the  State  with  the  rest  of
 India.  Trade  and  commerce  flourished
 at  that  time  and  facilities  of  travel  etc.
 were  available  to  the  passengers  and
 tourists.  After  the  Partition  of  the
 country  it  was  desirable  from  the
 strategic  point  of  view  also  to  construct
 a  rail  link  connecting  Pathankot  at
 least  with  Jammu  and  Udhampore  if
 not  with  Srinagar  proper.  Such  a  step would  have  resulted  in  the  economic
 betterment  of  the  State  as  well.  Sir,
 you  know  that  there  is  only  one  trade
 route  which  connects  the  State  with  the
 rest  of  India  and  the  world.  and  that
 route  is  this  Jammu  Pathankot  route.
 There  being  no  railway  track  on  this route  heavy  fares  have  to  be  paid  for the  imported  essential  supplies  such  as Salt.  cloth  and  other  things,  with  the
 result  that  these  things  are  available in  Kashmir  at  high  prices.  Besides
 that,  heavy  freight  charges  have  to  be incurred  on  the  exports  of  the  State such  as  timber,  fruits.  dry  fruits  and other  things  of  this  nature,  with  the
 result  that  they  come  to  market  at
 prices  which  are  much  higher  than
 their  real  prices.  The  prices  reach  the
 highest  pitch  before  the  goods  actually reach  the  hands  of  the  consumers. Had  there  been  any  railway  line  in  the State  we  could  have  exported  fruits
 and  other  products  in  greater  quanti- ties  and  also  at  cheaper  rates.  In  this
 way,  we  could  have  made  the financial  position  of  the  State  very sound,  and  could  have  ameliorated  the economic  conditions  of  the  people  living there.  Sir.  so  far  as  the  move-
 ment  of  military  supplies  is  coneerned. this  also  involves  a  heavy  expenditure, because  there  is  no  railway  line.  So had  there  been  a  railway  line  there
 could  have  been  much  saving  in  the
 defence  expenditure  as  well,  and  that
 saving  could  be  utilised  for  some  other
 Purposes.  Sir,  in  the  absence  of  any railway  line  in  the  State  we  have  to
 Purchase  petrol  in  large  quantities
 which  .we  have  to  import  from  other Countries,  with  the  result  that  a  huge amount  of  money  goes  out  of  the country  on  this  account.  If  a  railway
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 line  could  be  constructed  in  the
 State  a  large  amount  of  money  would
 be  saved  and  we  could  use  that  amount
 on  other  nation-building  activities.

 Sir,  the  other  thing  to  which  I  want
 to  draw  your  attention  is  that  the
 Kashmir  Mail,  which  runs  between
 Delhi  and  Pathankot,  reaches  that
 place  at  9.30  in  the  morning.  The
 passengers  and  the  tourists  who  are
 bound  for  Kashmir  have  to  spend  one
 extra  day  as  a  result  of  the  present
 time  table  before  they  actually  reach Srinagar.  I  wish  it  would  be  _possi-
 ble  for  the  hon.  Minister  to  modify  the
 railway  time  table  in  such  a  manner
 that  the  train  may  reach  Pathankot  at
 such  an  hour,  that  the  tourists  bound
 for  Kashmir  could  reach  that  place  in
 one  single  day.  It  would  have  certain-
 ly  been  good,  but  this  can  be  achieved
 only  by  changing  the  timings  of  the
 Kashmir  Mail.

 My  hon.  friend  Shri  Lakshman  Singh
 Charak  too  dwelt  upon  this  subject  to
 a  great  extent.  So  far  as  the  railway
 administration  is  concerned  I  too  am
 subscribing  to  the  view  that  the
 manner  in  which  the  present  Govern-
 ment  or,  in  other  words,  the  leaders
 of  India  have  administered  the  railways
 after  the  havoc  created  by  the  partition
 of  the  country  is  really  daring  and
 praiseworthy.  In  other  respects  as
 well  the  Budget  presented  in  the  House
 is  praiseworthy.

 In  the  end  I  would  like  to  draw  the
 attention  of  the  hon.  Minister  to  the
 fact  that  so  far  as  the  present  Budget
 is  concerned  the  people  of  Kashmir  had
 expected  that  there  would  be  some
 provision  for  the  construction  of  a
 railway  line  in  Kashmir.  But  we  see
 there  is  no  such  provision.  I  request
 the  hon.  Minister  in  most  emphatic
 words  that  so  far  as  the  construction
 of  a  railway  line  in  Kashmir  is  con-
 cerned,  it  needs  immediate  attention
 and  immediate  action.  With  these
 words,  Sir,  I  close.

 The  House  then  adjourned  till  a
 Quarter  Past  Eight  of  the  Clock  on
 Tuesday,  the  27th  May,  1952.


